
BEFORE THE NATIONAL GREEN TRIBUNAL AT 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICTION NO. 648 OF 2024 

In the matter of: -

Milkhi Ram Sharma son of Sh. Mangat Ram, aged 71 

years Rio Village Palli, P.O. Jakpara, Tehsil Fatehpur, 
I 

District Kangra, Occupation- Retired. 

. .. Petitioner 

Versus 

I. Union of India, through its Secretary, Ministry of 

Environment and Forest. Paryavaran Bhawan, CGO 

Complex, Lodhi Road, New Dclhi-11 0003 

2. The State of Himachal Pradesh through the Chief 

Secretary, to the Govt. of Himachal Pradesh, 

Armsdale building, Secretariat, Shi.tnla, H.P. 

3. Additional Chief Secretary Forest to the Government 

of Himachal Pradesh, H.P. Secretariat, Shim la, 

171002 

4. Principal Chief Forest Conservator of Forest (Wild 

Life) Talland, Shimla, -I. 

5. Member Secretary, State Level Environment Impact 

Assessment Authority, Himachal Pradesh, Ministry 

( 
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& Climate Change, 
of Environn1ent, F oreSt 

Government of India at Department of 

Environment Science and Technology, Paryavaran 

Bhawan, Near US Club, Shimla-I. 

6. The Member Secretary, H.P. State PoUutio~ Control 

Board, Him Pa~ives)l, Phase-III, New Shimla-171009 

7. The Chief Conservator of Forests (Wild Life) North 

Circle, Kangra at Dharamsala, H.P. 

8. Divisional Forest Officer, Wild Life, Hamirpur 

Division, H.P. 

9. Range Forest Officer, Wild Life Range, Nagrota­

Surian, Kangra, H.P. 

10. Range Forest Officer, Wild Life, Range- Dhameta, 

Kangra, H.P. 

11 . Chief Engineer, BB.M.B. Township Talwara, District 

Hoshiarpur, Punjab . 

., 
... Respondents 
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Sr. 

No. 

1 

2 

3 

4 

5 

6 

7 

8 

.Dated. 

Place: 

Index 

Particular Page 

No. 

Reply to NGT OA No. 648/2024 I- 11-
Annexure-1 Copy of letters written to 
lncharge Police Chowki Jawali and 18-36
Fatehpur. 
Annexl,lfe-11 Copy of letters written to 

37-113Deputy Superintendent Jawali, Dehra 
and Fatehpur. 
Annexure-III Copy of letters written to 
SDM Jawali, Dehra and Fatehpur and 

y4 .. _s�Superintendent of Police Kangra & 
Deputy Commissioner Kangra. 
Annexure-IV, Affidavit of CWPIL 

�q-85 53/2022, filed in Hon 'ble High Court 
Shimla. 

Annexure-V, Instructions fild lil 6-8 ?.SCWPIL No. 41/2023. 
Annexure-VI, Copy of letter No. 4122 
dated 01/12/2020 addressed to SP 8J, //6
Kangra. 
Annexure-VII, Copy of letters written 
to Gram Panchayat Pradhan's, BDC 111-16c 
Member's, Jila Parishad's and 
proceeding of meeting. 

COllse rvi ti,dr of F oree
Wild Lit� Circle (N ,or 
Dharams] al 8.(H.P.)respondents 

te 

th) 
V 
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Reply to the application under Section 18 read with 

Section 14 & 15 of the National Green Tribunal Act, 

2010 on behalf of the respondents No.2 to 5 and 7 to 

10. 

Preliminary Submissions:-

1. That the Pong Wetland which lies between 

Latitude 31 ° 80' to 32°7'26" and Longitudes 75° 8' to 

76° 25' is a man-made wetland. Pong Dam is one of the 

highest earth core gravel shell Dam in India, 

impounding River Beas in Kangra District ofHimachal 

Pradesh. It was comtnissioned in 1974, primarily for 

power generation, irrigation and flood control. The 

Maharana Pratap Sagar reservoir that was created has a 

catchment area of 12,562 km2 having a total length of 

41.8 km and maximum breadth of 19 km. a surface area 

of 24,529 ha at Full Storage Level (FSL) and 6,312 hac 

at Dead Storage Level (DSL) averaging around 15,000 

hectares. The elevation of the Dam is 435.86 meters 

( 1430 feet mean sea level). The mean water depth is 

35.7 meters. The River Beas while meandering through 

the valley receives a nmnber of tributaries, the principal 

ones being the Manalsu, the Parbati and the Sainj on the 

left bank and the Uhl on the right. The River also 

receives the whole drainage of the southern slopes of 
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. The Beas a nd its 
. r mountatns. 

Dhnuhdhnr chain ° . fed hence 
• . . nowinelt or glacier ' 

principnl tributaries are s tes widely 
. the river fluctua 

perennial, but the flow rate 10 . the 
·11ion mJ during 

ranging from 13,64 I 5 to 6,855 mt . h 
. t • ncreases with t e course of the year. The mflow ra e 1 

• till AuguSt-intlux of snowmelt water and continues 

ff The reservoir September due to the monsoon runo • 

land is owned by the Bnakhra Beas Management Board 

(BBMB) and the Dam is operated by the same agency. 

2. That the Government of Himachal Pradesh 

declared its intention to constitute the wetland created 

as a result of the construction of Pong Dam as a Wildlife 

Sanctuary under section 18 of the Wildlife (Protection) 

Act, 1972 in 1983. Thereafter the final notification to 

constitute this wetland as Wildlife Sanctuary was issued 

on 23.10. l 999 which comprised the area of307 Sq. Km. 

initially. After rationalization in 2013, the area of 

207.59 Sq. Km. was finally re-notified as Pong Dam 

Lake Wildlife Sanctuary vide GoHP Notification No. 

FFE-B-F (6)-11/2015-II/PongDam Lake dated 7th June, 

2013. The area of Pong Dam Lake Wildlife Sanctuary 

comprises of submerged area between Pong Dam 

Terrace (Talwara) to bridge on Beas at Dehra on 

Hoshiarpur Dehra Road up to reduced level 1410 feet 

above Mean Sea Level (MSL) except north western 
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( 
edge of Sansarpur RF, eastern edge of Sanlam RF and 

south western edge of Guler Jagir RF mainly where 

reduced level will be 1450 feet mean sea level and all 

the islands in the Lake. The area of the sanctuary is vast 

and extends so far and widle that it is not possible to 

close/fence the entire area for effective protection. 

3. That the area is rich in bio diversity haviing 

recorded more than .420 species of birds, 27 species of 

fishes, 24 species of mammals, 18 species and reptiles 

and more than I 00 species of butterflies. As per the 

Annual Bird Count conducted on 3pt January 2022, 

1. 10 Iakh and during 2023, 0.88 lakh migratory and 

resident birds of 110 and 85 species respectively have 

been recorded. Bar-headed Geese can be seen in the 

largest congregations of the world in this sanctuary, 

which is almost 45% of the world population seen 

during winters in Pong Dam Lake only. 

4. That prior to the construction of the Pong Dam, 

river Beas used to provide livelihood to a few fishermen 

with meagre earnings, but after creation of the reservoir, 

the lake provides employment to nearly 2200 

fishermen. Depending on the intensity of the monsoon, 

there is huge chunk of land that is drawdown area. 

Drawdown refers to the area at the edge of a body of 

water that is frequently exposed to the air due to changes 
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in water level. In case of Pong Dam reservoir, change in 

water level is caused mainly by usage of water for 

irrigation and power generation purpose. During winter 

season when the water starts receding, locals attempt to 

plough and illegally cultivate the drawdown areas. 

Whenever such attempts are detected, the wildlife wing 

of H.P. Forest Department take appropriate action to 

stop them and initiate action as deem fit under the 

prevalent rules and regulations against the defaulters 

(Annexure R-1). The police authorities have also been 

requested by the Department to initiate action against 

the defaulters under Wildlife Protection Act Since the 

local' s people are in groups having large in numbers, 

issue of livelihood is raised and there appears threat of 

violence and accordingly assistance of Police has been 

sought (Anncxure-11). The matter for providing 

assistance to the H.P. Forest deparhnent has also been 

taken up with the Deputy Commissioner and 

Superintenpent of Police Kangra at Dharamshala for 

issuing necessary directions to the concerned local 

authorities to accommodate and coordinate with the 

field staff of H.P. Forest Department to settle the issues 

arisen on account of illegal activities being undertaken 

by the local people of the area (Anncxu re- ll [). 
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5. That the applicant filed CWPIL No. 53/2022 titled 

as M. R. Sharma & others v/s State of H.P. in the 

Hon'ble High Court requesting therein the following 

relief: 

"That a writ in the nature of mandamus 

may kindly be issued for directing the State 

Respondents to take immediate punitive 

action against the defaulters, encroachers 

and exploiters of Pong Dam Lake Wildlife 

Sanctuary in accordance with provision of 

the Wildlife (Protection) Act, 1972 ". 

6. That the above CWPIL was listed before the 

Hon'ble High Court on 27.07.2022 and following 

orders were passed: 

"The present proceedings pertain to the 

Pong Dam comprising an area of 207.59 

square kilometres, which is declared as 

Wildlife Sanctuary vide notification 

dated 07.06.2013. 2. It is pointed out that 

the said Pong Dam Wildlife Sanctuary is 

in great danger on account of various 

illegal activities being carried out by 

varzous anti-social elements by 

encroachment and destruction of habitat 
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of the multifarious varieties of wildlife by 

illegal cultivation , use of heavy 

machinery, use of various fertilizers, 

insecticides and pesticides and by putting 

to fire the residue of the crops cultivated 

in the sanctuary area. 3. Learned counsel 

for the petitioner has invited our 

attention to Sections 27, 29 and 33 of the 

Wildlife(Protection)Actl 972. 4.Letrespon 

dentNo.2thePrincipa/ Chief Conservator 

of Forest (Wildlife) Shim/a file an 

affidavit in the form of reply specifying 

therein the measures to be taken by him 

and other respondents to ensure 

protection of the Pong Dam Wildlife 

Sanctuary. Stand over for four weeks. 

7. In view of the above orders, Principle Chief 

Conservator of Forest (Wildlife) H.P., Shimla filed a 

detailed reply in the shape of affidavit dated 23.08.2022 

(Annexure R-IV) in the Hon'ble High Court 

mentioning therein the action taken against the 

defaulters who found in violation of Wildlife protection 

Act and incorporating the n1easures to be taken by the 

Department lo control the illegal activities i.e. 

• I 
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r 

cultivation, use of fertilizer, insecticide/pesticides, 

poaching, harvesting with heavy machinery, put the 

residue of crop to fire etc. being undertaken by the 

local people in Pong Dam Lake Wildlife Sanctuary and 

the Hon'ble High Court taking the cognizance of the 

affidavit filed by the H.P. Forest Department pleased to 

disposed off the above CWPIL vide its order dated 

01.11.2023 with the following orders. 

"Learned counsel for the petitioner's states 

that the grievance of the petitioners has 

since been redressed and no cause survives 

in this P IL. 2. Accordingly, the P IL is 

disposed of as infructuous along with 

pending application(s), if any". 

8. That the said Sh. M.R. Sharma, the petitioner in 

the present case again filed a CWPIL bearing No. 

41 /2023 before the Hon' ble High Court and the 

department filed detailed instructions in the case vide 

letter dated 28.09.2023 (Annexure R- V) and the 

Hon'ble Court, taking into consideration the facts of the 

above letter was pleased to disposed of the PIL vide 

order dated 06.10.2023 and pass the following orders: -

"On 13.09.2023, this Court had asked the 

Additional Advocate General to inform the 

-, 
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t • was taken by 
Court as to what ac ion 

d 8 on the 
respondents no.2,3, 7 an 

representation (Annexure P-5) made by the 

petitioner to them on 13.06.2023, followed 

by a reminder dt.28.06.2023. 

2. A reply has been filed by the 7th 

respondent today explaining that the 

Nomads/Gujjars, who were found in 

possession of certain lands owned by the 

BBMB, which is a designated Wild Life 

Area, were evicted on 03.07.2023. The 3rd 

respondent has also placed a report before 

this Court narrating the steps taken as 

regards eviction of Nomads/Gujjars from the 

Pong Dam Lake Wildlife Sanctuary. 

3. We hope and trust that the re5pondents 

will take action as and when incidents of 

such nature come to light or where the 

officials of the respondents themselves 

notice such incidents. With these 

observations, this P IL is closed. 

4. Pending applications, if any, also stand 

disposed of'. 
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9. That keeping in view the situation necessary 

directions are being issued to the field staff of this wing 

to be n1ore vigilant and to carry out regular patrolling of 

the area to curb any iJlegal activities being undertaken 

in the protected area. Field staff of the department 

though limited have taken suitable actions against the 

defaulters in spite of the area being so vast. That over a 

period of time the Wildlife Wing has manged to stop 

cultivation in most of the areas and continues to make 

efforts to stop the cultivation in the remaining areas. In 

view of the directions issued to the field staff from time 

to time, night raids/nakkas, regular patrolling in the area 

has been undertaken and an amount ofRs. 1123324/- on 

account of violation of the provisions of Wildlife 

(Protection) Act, 1972 was recovered from the 

defaulters for the offence committed by them. 

10. That the applicant has no locus standi to file the 

present application, as the PIL (s) filed by the applicant 

in the Hon 'ble high Court already stands disposed of in 

view of the averments made by the Department and the 

further orders of the Court. The orders/directions of the 

Court issued in various PIL (s) are being adhered to in 

a Jetter and spirit. It is completely false to say that the 

department is acting in connivance, as necessary actions 

have been taken time and again as explained above and 
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rt hed There is no 
as detailed in the annexures a ac • 

t to harass the local malafide intention of the Departmen 

people but just to protect the Wildlife. 

11. That the application of the applicant is bad by 

limitation. The applicant is estopped to file the present 

application by his own act and conduct. The applicant 

has agitated the matter before the Hon'ble H.P High 

Court by way of filing CWPIL No. 53/2022 and CWPIL 

No. 41 /2023, which were disposed off by the Hon'ble 

High Court on 0 1.11.2023 and 06-10-2023 respectively. 

Therefore, the present application is not maintainable 

even on the principal that the person can claim equity, 

if he does equity. 

Replv on Merit: -

1. The contents of para are admitted being a matter 

of record. 

2. The contents of para are admitted being a matter 

of record. 

3. That the contents of the para are denied being false 

as there is no connivance between the respondents and 

the anti-social elements as claimed by the petitioner. 

The claim of the applicant is denied as the Department 

has taken appropriate action against the antisocial 

elements/defaulter's time and again. The details of 

. ' . 
• -

' \ 
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action taken by w'ldl'fl d 
• 

1 1 e epartment has already been 
mentioned in the p 1· • . . 

re 1minary subm1ss1on. It is further 

specifically denied that any kind of air and water 

pollution is being caused due to entrance of the 

antisocial elements into the protected area because of 

the illegal act of the wrong doers, which aversely effects 

the climate. It is further submitted that the replying 

respondents have been taking all measures to implement 

the Wildlife protection Act, 1972 and Environmental 

protection Act, 1986 and have taken action time and 

again against such violations. Rest of the facts 

mentioned in the para are baseless and contrary to the 

facts on spot, hence denied. The actions taken by the 

wild life staff of Dha1neta and Nagrota-Surian Ranges 

against the violators/antisocial elements 
. 
lll 

contravention of any provision of the aforesaid Act 

during 2023-24 and 2024-25 are annexed (Annexure 

R-VI) . 

. Reply to the Facts in Brief: -

1. That the contents of para are admitted to be correct 

being matter of record regarding permanent residential 

address. T-Iowever, remaining facts are not replied for 

want of knowledge. 

1 I 
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2. The contents of para are admitted to be correct 

being n1atter of record. 

3. The contents of para are admitted to be correct 

being matter of record. 

4. The contents of para are admitted to the extent that 

the Sanctuary is a valuable national property having a 

total area of 207.59 Sq. Kilo meters rich in biodiversity 

having recorded more than 420 species of birds, 27 

species of fishes, 24 ·species of mammals, 18 species 

and reptiles and more than 100 species of butterflies. 

5. That the contents of this para are totally baseless, 

hence denied. Timely action has been taken by the 

Wildlife Wing against defaulters which has resulted in 

curbing illegal activities inside the sanctuary. The 

Wildlife wing of the department continues to take 

appropriate action and the same is evident from the fact 

that the CWPIL N o.41/2023 filed by the petitioner was 

disposed of due to timely action taken by the 

department. Action taken report attached as Annexure 

V. 
6. That the contents of this para are totally incorrect 

and hence denied. 
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I 
( 

7. That the contents of this para are admitted to the 

extent that the petitioner preferred representation and 

accordingly directions were issued to the field 

functionaries to go through the contents and take 

necessary appropriate action against the defaulters and 

accordingly the field staff of Wildlife Wing of Forest 

Departinent has initiated the same in letter and spirit.. 

Detailed facts of the case have already been dis,cussed 

in the preliminary submissions. 

8. That the contents of para are admitted to the extent 

>3 

that the request has been made to the local 
1 

representative's time and again to direct locals ~siding _ y ~ !. ; ) ~ , ~ 

along the fringe areas of the Pong Darn Lake to stop 

ploughing in the drawdown areas. Copy of such 

requests is annexed (Annexure R- VII) for the perusal 

of this Hon'bl,e Court. 

9. That the contents of para are denied for want of 

knowledge, hence no comments. 

- - -
IO. That the contents of para are factually incorrect, 

hence denied. Time and again action have been initiated 

against the defaulters by the Department as mentioned 

in the preliminary submissions. 
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I I. That the contents of para are denied for want of 

knowledge, hence no comments. 

12. That the contents of para are denied being 

factually incorrect. However, the contents of the reply 

to the above paras may please be read as part and parcel 

of the reply of this para. 

13. That the contents of para are admitted to the extent 

that CWPIL No. 53/2022 being matter of the record and 

the matter was adjudicated before the Hon'ble Court 

and the Hon'ble Court pleased to dispose off the PIL on 

01.11.2023 after satisfied with the facts that all possible 

efforts are being made by the replying respondents and 

other agencies to initiate action against the wrong doers, 

if found involved in illegal activities in the protected 

area. 

14. That the contents of para are admitted being 

matter of record. 

15. That the contents of this para are factually 

incorrect, hence denied. The Department is initiating 

appropriate action against the defaulters who involved 

in violation of the provision of Wild Life (Protection) 
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Act, 1972, Water (Prevention & Control of Pollution) 

Act, 1974, Forest (Conservation) Act, 1980, 

Enviromnental . ( Protection) Act, 1986 and the 

Biodiversity Act, 2002 under the limitation of law and 

witHin the jurisdiction. 

Reply to the Grougds: -
·' -

a) The contents of sub para are admitted to the extent 

that the provisions of the Wildlife protection Act, 1972 

is being complied with in toto. The replying respondents 

are making every .. ·effort to protect the Wildlife 

Sanctuary and wetland to the best of their a~ility within 

the provision of law and all prohiQitions under the Act 

are being ensured within sa~ctuary area. It is wrong to 
:-·· .,, 

allege that the birds from across the globe are at the 

verge of destruction. Migratory Birds continue to visit 

the sanctuary in large number while the largest 

congregation of Bar !1eaded Geese can be seen a~ Pong . . 
It is pertinent to mention that a record 1.17 Lakh 

migratory birds visited Pong Dam Lake Wildlife 

Sanctuary in the year 2022-23. Rest of the contents of 

the ground are wrong and denied. 

,.s 
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b) The content of sub para is denied as the claim 

regarding destruction of sanctuaiy is baseless and 

ti111ely action has been taken to protect the sanctuary. 

c) The contents of sub para are denied in v.iew of the 
L 

reply- subn1itted in the foregoing paras. The timely 

action has been ,_initiated by the Department within the 

provisions of { Wildlife Protection Act and other 
.• 

Acts/directions passed from time to time within the 

limit of law. As discussed in the forgoing paras the 

Departn:ient has also taken necessary assistance from 

the local police authodfies and administration to control 

the illegal activities being undertaken by.. the local 

people/nomads. During the year 2023-24 and 2024-25 

(up to 12/08/2024), 187 dam~ge reports has been issued 
·;.-· ',l• 

in favour of the defaulters and Rs. 1123324/- recovered 

under the provisions of wildlife Protection Act. 

Trainings has also been imparted to the local people to 

e~an~e their . livelihood. Awareness .. campaigns, 

meetings, workshops et~. are being organised by the 

Department to create awareness towards Wildlife in the 

local people in habitants. 

_ ____ Reply to Limitation: -
- • The contents of thi.s para of the limitation are 

.,. 
d d, · d r[he application is bad by limitation, wrong an en1e . 

~ 
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f .,,. I -, 
as the npplication is being filed on 28-4-2024, which is 

barred by limitation. 

It is therefore, humbly prayed that in view of 

the iforesaid reply to the application, the application of 

the applicant deserves to be dismissed being devoid of 
... 

any Merit, hence th.s application of the applicant may 
l • 

kindly be dismissed or any other order as deem fit may 

kindly be passed in the interest of natur 

Place: 

Dated: 

Cat\serva 

Wi l d!~~~ 
Dhara11s 

ot Foreete 
ent~North ) , 

la1H.P.J 

_____ ::::,L _ __;.... ____ _ 

ll 
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(DIVYANSHU KUMAR SRIVASTAVA)
Advocate for State of H.P.
48, Lawyer's Chamber, Supreme Court of India
Tilak Marg, New Delhi-110001
Ph.: 9711872319, Email: dksrivastava05l 
l@gmail.com
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Affidavit in support of the rep1y to OA No. 648/2024 
on beha]f of State through Respondents No. 4 

1 .£'~:-'· 8k-M .. P~.t. .... .. IFS S/o Sh.~M~. r~t:>?.f-':'~i- Pate! 
aged .4.? .. ·.:years presently p0sted as Conservator of Forests, . . . - ' 
Wildlife Circle.(North) Dharamshala (H.P.), do hereby solemnly 

affirm and declare on oath .as under:-

1. That the accompanying rep1y to the OA No. 648/2024 has 

been drafted at ~y instance and u1t~er my instructions. I have 
. •, I : • 

gone through and un4erstood the con~e.nts of para- No 1 to 11 of 
. . 

preliminary submis.sion, para 1'-l'o. 1 to 3 reply on merit & para 

No. 1 to 15 reply to the facts in brief, which are true and correct 

to the best of my belief ~nd knowledge as derived fro1n official 

record. Nothing material has been concealed therein. 

Verified at Dharamshala on this -~~-day of August,2024. 

D onent 

...> 

Cenaerva ~ of Fores t a 
l ili L1t ircl • (~ ' 
Dharam!!lh 1 .ort?) , 

Conservator of Forests a , H P , 

Wildlife Circle (N) Dharamshala 

(Respondent No.4) 
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From:· Range forest Officer 

WIidiife Range 

Ohamcta 

No. 178/DMT 

Hp f orest Department 

Dated 09.08.2023 
To:- SHO, 

Police Station 

Jawall. 

Subject: • Regarding seuet information of the gujjars In Gram Panchayat jakhara. 

Sir, 

On the subject cited above. On dated 08.08.2023, Beat Guard Ohameta has found a secret 

information that some gujjars gra2ed their buffalos in pong lake sanctuary area at village Palll. Acting on 

which I formed a departmental team including Block Officer Wildlife block Dhameta and turn toward 

village Palli from Dhameta on 8:00 PM. Our team reach village Palli on 9:15 PM. After some investigation 

we round some gujjars buffalos In Sanctuary area ~ear buhal khad at village Palll. In which some buffalos 

are grazed openly and some are tying with a long rope. There Is no gujjars present with such buffalos. 

After that we inform Panchayat Pradhan and Up Pradhan of Gram Panchayat Jakhara and S.H.0 Police 

Station jawali. Panchayat Pradhan and Up Pradhan reach on the spot at 10:30 PM and infront of them 

we count such buffalos and record vedio clip. During ,counting we found 21 big and small buffalos and 

derive them out side the sanctuary area and Put all 21 buffalos in cow shed at Manjhar Fatehpur and 

depute two local persons for watch & ward of such buffalos at night. 

On the next day, on dated 09.08.21023 a boy aged aprox 14 year came to the cow shed around 9:40 AM 

and requested to the night watchers to leave their two nos of buffalos, After the inquiry from staff he 

said that his name Is Salim ali ( bchu) S/0 Najir ahmed, age 14 years viii. Ohagan Tehsil mukeria distt. 

Hoshiarpur Punjab. in these buffalos I only have two buffalos and I have no Informat ion about another 

19 buffalos. 

Therefore you are requested to investigate this matter through this boy named Bchu to find culprit and 

take necessary legal action against them. 

Attachment :-1 ) Copy of Block Officer Dhameta Report. 

No. 179/DMT Dated 09.08.2023 

Range Forest Officer 

Wildlife Range 

Dhameta 

Copy Forwarded to Deputy Conservator of forest for favour of informati,on and further necessary action. 

V11lr•1 n r; , 11 

Range Forest Officer 

Wildlife Range 

Dhameta 

., 
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From:· Range Forest officer 

Wildlife Range 

Ohameta. 

No.182/0MT 

HP Forest Deptt 

Dated 11.08.21023 

To:• lncharge, 

Police Station, 

Fatehpur. 

Subject: - Regarding Threat to kill by gujjars. 

Sir, 

On the subject cited above. On dated 08.08.2023, 21 buffalos of gujjars found in the sanctuary 

area near village Palli and derive them out side the sanctuary area and Put all 21 buffalos in cow shed at 

Manjhar Fatehpur and depute two local persons for watch & ward of such buffalos at night. 

On the next day, a boy aged aprox 14 year came to the cow shed around 9:40 AM and requested to the 

night watchers to leave their two nos of buffalos. After the inquiry from staff he said that his name is 

Salim ali ( bchu) S/O Najir ahmed, age 14 years viii. Ohagan Tehsil mukeria distt. Hoshiarpur Punjab. in 

these buffalos I only have two buffalos and I have no information about another 19 buffalos. Then we 

bring them to the police station Jawali for the necessary action against them. After some inquiry from 

him by the police he inform to us that these buffalos are owned by murid deen, gulabdeen and 

Roshandeen and their deras on village Jakhara. Then we took away to them to such gujjars dera's at 

Jakhara. On the way he ran away from there. After investigation of such gujjars named mu rid deen, 

Gulabdeen and Roshandeen, they denied to owned such buffalos. 

On evening 5:45 PM a secret information found by the beat guard Dhameta that above gujjars Salim 

(bchu) is in the dera's of Moju guJjar at Palli. Then the Beat Guard Dhameta went to above gujjar's dera 

near palli khad with Ashwani kumar peon to find Salim (Bchu). As soon as they reached the above 

gujjars dera, they found that Bchu gujjar sat in such dera and he ran away after seeing them. When Our 

official Want to follow bchu gujjars, they were surrounded by the other gujjars of such dera's and also 

they were abused and threatened with death. After that, the said employees somehow managed to 
save their life. 

Therefore your are requested to Lodge .F.1.R against su,ch gujjars and take necessary legal actions 

against them for death threats to on duty govt officials and obstructing their officials work. 

I \ • • I • I I /.i) 
r' , 1 \' ' .. , r 1 • •• I 'J \ l\ ' 111 • f •~ s I , 

\'/,hJ l 11•l , , fll , 11 :i ,p .. ~;·.,~· 
Pin J 170:JI 

Range Forest Officer 

Wildlife Range Dhameta 

a~ Scanned with OKEN Scanner 

231



------ .2..l-

.♦/1-11 1 1:, 11 q 
-lJ_;;\ \') 'J]H] 

' • . 
j 
t 

Q ; Scanned with OKEN Scanner 

232



;)..3 

. > 

·1,, I ~ ..:1 
,\ ' ,) \ 

I 

... 
J I 

\ 
,. ,t I I 

1· 

." I "l I ,rt 
.I l 

.~ 

I• ' \ 
. •1 I 

ti 

. • l~ ' 
·~ \ .1,\),,!}. , 

' "''\i'' I 
'i I~ 

,., II. ' : I 
,,.~LJ I u "J 

, I 

'- I 

. . 

d t , ' 

' \ ' \ ' \ 

, I 
, , 

\ :; I : ,,..i ·, ' .. 
t' I ' • • 

' II 
,-~ •I - :\ .J~ ' 

' 
'I 

·' 

' 1,, ' ,1 111 .) ' ' Ii, j ,, ~ 

\.. ',) -..:·~ - , -1}·~ ' 'II~ I I.\ 
. ,\ ·,) \ 

1 ,t 
l I ... 

., , t· I • ',), I ' • •l•-1\'I 
" f 1 t ': I ,.- : 

( : .. 

' \~ {•fl 

' \ } '<. 
I• 

'\ 
' 

. 1 , J 
. u •I .,I 

. -- '\ .... .. ' ' 
'~ \. ' 

,, -~. 
:'\I Jt 111· l. 

, f • • , 

# , ' ' ' 

, 

, . l 

,. ,. 
, I '· • J 'r . '• .' -;-, 

-I 
J I . 

,r, 1 'l! ,7·1.1 • tf. • i11 i1 
' I 

,, 
J 

CJ:, Scanned with OKEN S canner 

233



To 

S.H.O, 
Police Station , 

Fatehpur. 

Subject: - Regarding File a F.I.R against gujjars on stealing the buffalos from the Cowshed fathepur. 
Sir, 

In the context of above subject you are informed that on dated 08.08.2023, 21 nos. buffalos of 

the gujjars are capturing from the Pong lake Wildlife Sanctuary area by the wildlife wing and put them 

to the cow shed at Fatehpur. On dated 10.08.2023, 1:30 PM at night, warbed wire fencing of such cow 

shed broken by gujjars and stole such bufallos. On spot, duputed night watchers Sh. Parmod Singh S/0 

Sh. Kartar Singh & Sh. Mohinder Singh S/0 Sh. Ajit Singh V.P.0 Jakhara Tehsil fathepur Distt. Kangra HP 

inform me that four or five gujjars with Wooden sticks In the'ir hands came to cowshed. They 

threatened night wachers with wooden sticks and take away .such buffalos by the back side of cow shed. 

From these four or five gujjars, our night wachers identified one gujjars named Salim nick named as 

Bchu. The statements of both night wachers are attached with this letter. 

On the other hand when I went to a gujj;ir dera near palli khad with Ashwani kumar peon on dated 

10.08.2023 at 5:45 PM to find Salim (Bchu), on that time Mojudeen dera owner , muriddeen, najirdeen 

and two boys and three girls of gujjars was present such gujjars dera. And other gujjars was united at 

such dera. From our information, the captured buffalos at cowshed owned by Najirdeen & Murid deen. 

And I think they are planning to drive away cow sheds buffalos, in the mojudeens dera. 

Therefore you are requested to File F.I.R & necessary legal actions against such gujjars. 

No.184/ DMT Dated 11.08.2023 

Neelma Devi Forest Guard 

i/C Wildlife Beat Dhameta 

Forwarded in original to lncharge Police Station Fatehpur and requested to File F.1.R and take legal 

necessary action against such gujjars. 

No. 194/DMT Dated 22.08.2023 

Range Forest Officer 

Wildlife Range 
Dhameta 

Copy to Deputy Conservator, Wildl ife Division Hamirpur for favour of information and necessary action 

please. 

~w 
r 

Vo1n,in:uy ut,, --~.'., 1 ~1; j 
Monkey Stcrlr7:!11ti. , "~:i~ •;•r 1 
Wild lif2 G,·11~i.n It· m:rpi. :'!) I 
Pin 177001 ! 

Range Forest Officer 

Wildlife Range Ohameta. 
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,' No. 329/DMT 

HP Forest Oeptt 

Dated 19.10.2023 

From:- Range Forest officer 

Wildlife Range 

Dhameta. 

To :- lncharge Police Station, 

Jawali. 

Subject:- About the theft of barbed wire in the plantation area at a 

place 

called Jakhara and Palli. 

Sir, 

With reference to the above subject, you are informed that today 

on 18.09.2023, Beat Guard Dhameta of Beat Dhameta under Wildlife 

Sanctuary and Forest Block Officer Dhameta have reported in writing to 

this office that at place called Jakhara and Palli, 5 hectares area planted in 

the year 2019-20 In the year 2019-20, two strands of wire were stolen from 

the lower side for about 100 meters and one strand of wire from the other 

side was stolen for about 50 meters. Apart from this, in the plantation area 

of 1 O hectares in the year 2019-20, a strand wire of about 250 meters has 

been stolen. After estimating the cost of stolen wire and tabor expenses, it 

results in a loss of approximately Rs 12,000. Beat Guard Dhameta and 

Forest Block Officer Dhameta visited site and after investigation, the name 

of the person who stole the wire could not be found. 

Therefore, you are requested to file a report against the unknown person 

and take legal action. Beat Guard Dhameta and Forest Block Officer 

Dhameta are continuing their investigation. If they get any information, you 

will be informed immediately. - ~ 

\!111r.1111 ., .. J! I ' 1 l l I I, tft•1 

r111,11h1 ,. ('1~.,,.,.,1 , 
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' 
' No. 261-63/N5 dated 27-10-2023 

from: 

To: 

Subject: 

Sir, 

Forest Range Officer, 
Wild Life Range, 

Nagrota-Surian. 

Police Station Incharge, 

Police Station Jawall, Haripur, Dehra. 

To provide police assistance. 

As you know that Pong Dam Lake is protected by notification no. FFE-B-F 
(6)-1 1/2015-11 Pong Dam Lake vide dated 07.06.2013, the limit of Pong Dam Lake Sanctuary 
has been fixed at a height of 1410 feet above sea level except at a few places. 

Along with this, the Honourable Supreme Court issued IA No 548 in CWP No 
202/595 dated 14.02.2000, Instructions have been given that no non-forestry activity can be 
carried out within the limits of the sanctuary without the order of the Honourable Supreme 
Court. 

A]ong with thjs, the Honow-able High Court of Himachal Pradesh, while 
disposing of CWP No. 2857 of 2018, has prohibited farming in Pong Lake Wildlife 
Sanctuary. 

Along with this, according to various sections of the Wildlife Protection Act, 
1972, if any person violates or attempts to violate the above Act or instigates anyone to do so, 
then there is a provision for legal action against him. 

Along with this, Pr. CCF (WL) cum CruefWildlife Warden, Himachal Pradesh 
by CWPIL No. 53/2022, In the context of No. 53/2022, an affidavit has been given in the 
Honourable High Court of Himacbal Pradesh, in which he stated that meetings will be 
organized at tbe highest level with the police department to apprise them of the issues and to 
provide assistance to the concerned field staff engaged in patroJling and monitoring the 
sanctuary. 

Therefore, Sir, under Section 50(7) of Wildlife Protection Act, 1972, it is 
requested that the concerned field staff posted under the Pong Dam Lake Wildlife Sanctuary 
should be provided assistance in patrolling and monitoring the Pong Dam Lake Wildlife 

Sanctuary, and whenever the concerned field staff of the Wildlife Range Nagrota-Surian will 
contact you by telephone for security and assistance, you should provide assistance through 
your departmental staff with immediate effect, so that Illegal farming can be completely 
stopped and according to various sections of the Wildlife Protection Act 1972, if any person 

violates or tries to violate the above Act, then appropriate action can be taken against him. 

"' Veteru1ary Jfi,. 'l l ifo) I 
Monkey Stc:1 'ii, 1.,.11 , l· 

. . • •v •• ,,u)ldr 
Wild t,Jo Di•Ji~r(!il H;,111iri1 • PJ / 
Pin 177001 ' .... 1 
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- -
Forest Range Officer 
Wildlife Rnnge 
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Endorsement Number/ Date 

( 1) Divisional Forest Officer (Wildlife), Hamirpur for information please. 

(ii) Tbc copy is forwarded to all BO's of Wildlife Range Nagrota-Surian for 
Information and further necessary action. 

Forest Range Officer 
Wildlife Range Nagrota-Surian 

--·-···---- ---,l 
C~t1ii::r-1 .iii ,. ··•11 Life) 
~'l:-i~cy ::: l",i11,wa, u , S::~,or 
r Ii Life [i J, ,1tn P.:mirp1 ' P.) 

F:1117.dl , 
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From: - Range Forest Officer 
' Wi ldlife Range, 

N agrota-Surian. 

To: - SJ-10, 
Police Station Jawal i. 

Subject: - Regarding illegal culti vation inside Pong Dam l .ake Wildli l~ Sanc1uar~. 

Memo: 

·, l(indly refers to the subject cjted above. 
In this context it is brought to yours kind notice that under yoursjuri:.dic1ion in Prnig Da,11 Lal-~ \\'ildhlc 
Sanctuary some local people or Papahan, Samkehar and Ghar-Jai-ot arl!a .ir~ illegal I~ n11d lilrl:cl°trll~ 
cu lt ivating the land inside Pong Dam Lake Wildlife Sanctuary and threatening the :.taff or Wildli It' Harh!\' 

~agrota-Surian who are trying to stop this illegal act and not handing over the tractors ,, hich thl!) ar~ 
using to plough the land inside the Pong Dam Lake Wi ldlife Sanctuai) to l3eat ol"lk:ial-. 11r \\'ikl li 1~• Ran" .: 

:"\agrota-Surian 
Therefore yours kind goodself is requested to kindly assist the sta ff of Wildli li: Kang~ '\agro111-S11ria11 Hl 

seize the tractors involved in illegal cultivation. 

This is for favor of information and further necessary action pil!as~. 

Enclosed: Notification of declaration of Pong Dam Lake Wi ldlife Sam.:tuar~ a~ .-\11111.'\lrr~· I 

Copy is forwarded to: 

Rans, f mt oft1m 

Wiltllifc Runge 

~agrota-Suri:1n 

I) 9CF Wildlifo Division Hamirpur for fovor of information and l'unher nel:l.!'>.,,lr~ :11:liun pka-.l'. 
$DSP Jawali for information and kindly to direct the above me111ioncd onica to a~,i,1 1h l· lidd ,l.1IY ,ii" 

Wildlife Range Nagrota-Surian. 
3) SOM Jawali for information and further necessary action pkast!. 

Vc1ern1 iry r 
M:rnkc·, t·· ••!• 1: . 

Wild ! ,Ir lw:~·•J,1;. ,,, 
Pm 177 (JI 

I ' I 

JJ 
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I 

H.P. fores\ Oepartm~m 

From: 

ro: 

Sir, 

Range Forest Olfo:cr. 
Wildlit~ lbngc 
Na~rn1:i-Si 1rinn. 

t~tion Hc:.id Ollicer. 
Police Station Jawali. 

RcganJin~ removing unauthorized entry of Nomadic Gujjars oul of the Pong Dam 
Lake \Vildlifc Sanctuary. 

Kindly refers to the subjl!ct cited above, 

ln this context it is intimated that Nomadic Gujjars in large number have bt!en started to enter in and 
around Pong Dam Lake Wildlife Sanctuary temporarily for grazing their cattle. T hese Nomadic Gujjars 

come from other states like Punjab, J&K e1c. during summer season. On various occasions these Nomadic 
G ujj ars have been fined/prosecuted for violation of Sanctuary rules i.e. The Wildl ife Protection Act. 1972. 
Whereas eviction of such large number has attracted law and order situation in previous circumstances. 

lt is also int imated that Lhcrc are no temporary Camps (Dern) ofNomndi<: Gujjars insidt: 

Sanctuary as the field functionaries of Wildlife Range Nagrota-Surian have cvictl!d those temporary 

Camps (Dera) from Sanctuary area. but some local people an: providing sheller 10 these Nomadic GuijJr­
a1,d re'11t ing rht:ir privntc lurn.l to 1lws1." Nomadic'Gujjars to Stay und D1.:ploy their lcmporar:, C.1rnps tD~r.\J 

•at their privcst~ ln11d. You an; therefore n:qncstcd to prnvic.k 11~sis1a!1co fo,...1aki11g s1rk1 ac t ion agnins1 
J 

un:\uthorizc.:d oc,upotions ofth:.:sl! Nomrn.Js insidt: 5a 11rluary are.,; in the intercsl.<Jf Wildlik 

Thi~ is fr>r favor()( run her nccc<.sary ac1i~,n ple:L'i'e. 

~---
I • ") 

I I 
~ 

,I 

f-· 1/ 

• u / irit1 

ll:u)!f/.1<\l'?? 0 ffic« 
WlltlHfc .JQ:,·µ_l' 
Nu~r01u-.Suri11 n 

ei
w 

.. -~ ) 
Vuw,111 .ry / '. ! tii~; 
"Mu11~1Jy =; , :111'll' ,l ~II 

Wild Lil • I 1tv1 .1~1• I 1 1111.11 • 

Pin 177fJO J 
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I 

~ 110/DMT 

~ V cFf ~ITT 

~ 28.06.2024 

~ :- )f'mfr I ~ '>.:n,TT, 

q;;-;rr,cy I 

~:- 9r4S11uf1 ~~ ll·\Jli(~(1"1 ~~~~ITTU~~B"3rct'~~ 

<.fl(c:4 1~ ~ I 

,jY~lu,~~~'JfiroTI1m~ ITTT ~~~~~<flt~ i:ft"fttni( 
"fR<R) ~ :ta1~-:f, ITT~ 24.06.2024 ~ q;;:i~",n wITT ~ ~ 3TTflra cftc ITTtc:T ~ si{ i1.:i'1...,, 

~ ~ if <fr ollTTf, 3p:r;:fi ~-~ ' j % "ffT~ YjTrl:f Z~ ~ •m-:,r ~ ~ m {{TT! lfCT ~ ~ rfTl{ 
' -,-,-,~~--;,...,.._ ~ . ' ) 

;filf~r 4·1 -:rt 411 ~ flrf.:t anfr 1flcf c{ ~ ~ -1;:; xfl ·1 -:1, =:t 1 <-1 R ~ :t, ~~, ~ .r,Qlfh- 1 ~ 
.,..c. ~ ~ r, ...A.... ' .. .... .. C, 
:-i r1 1 'rr-f ~ r. I "1 rrr:f c[ ~ ~ <i 1 • 11 ~ r-{;:; J..ff ,,, XfT'P'.TT. 3fTIJ r.f,Y ~ 1 • ~ I -;;;:f 7.RT q; np,1,,..,.,1,,.,.., rr-4i 

, fu ,, , £ :;T7T ~ fhw ';!.Jr rj 4.,i:;, iii ill-=l , !7 ~ if "9T1fr w ~ ~ Tfl ~ ~ 

20000.00;:; 1!11.-J I rvPIP~ I 'PTT .siH¼; 3f'AT m. s"f. {1 I'~ ,Ji ~ "Jflll -;,ft ·V ~ flll Tr-ff~ I ~J{~. 

'T~JTT[ •m-~ ~' iri'j ~ ~-;1°(j'j cr,r- ~~ D..fr-f if~ U?" ~ 9, l-{.-p.1(.fl cf,<~ %1 

I , 
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No.110/DMT 

HP Forest Deptt 

Dated 28.06.2024 

From:- Rang.e Forest officer 

Wildlife Range 

Dhameta. 

To :- lncharge Police Station, 

Fatehpur. 

Subject:- Regarding illegal grazing done by nomedic gujjars in Pong Dam Lake 

Sanctuary area. 

Sir, 

In the· context of the above subject, you are informed that as per 

the report (attached) of Beat Guard Dhameta dated 24.06.2024, two • 

persons were grazing with their buffaloes inside the shelter in the area 

named Jagnoli of Beat Dhameta under Wildlife Sanctuary Dhameta. Whose 

names have been found doing this, respectively, are Maujdeen son of 

Shani Ali village and Oak Jakhol Tehsil Barwal District Kathua, Jammu 

Kashmir and Rahim Ali son of Yusuf Deen village and Oak Chak Manga 

Gujra Tehsil Samba, Jammu Kashmir. Legal action was taken against both 

of them by issuing a damagie report by the beat guard and a fine of Rs 

20000.00 was imposed by the Forest Block Officer, which has not been 

deposited by the said culprits y·et. Even after this, the two persons are 

grazing their buffaloes in the shelter and are doing whatever they want. 

Therefore, it is requested that an FIR should be registered 

against the said culprits and legal action should be taken against them and 

we should help in removing their camp {!;:_,m here. 

~ 
Vir1crinury ur1, -:~ lift; l 
Monkey ~i'lr:i. 111, ,1 • , , 

I ,. 
W,Jd lif ,J :J,w1r ' ·, 
P1n_~-~{Jl)l •• .,1 •JI(, ~ I I 

-·· - - -··---. J 
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t 
~145/DMT 

fg -sr a:;; fctmrr 
~ 18.07.2024 

~ :- i;rmff ,. ~ ?IT,TT, 

lhat?~z 1 

~ :- q.-q SIi oft ~T{'mf ~ 'ij GM.-flJI ~ ~ q'\ ~ gTU ~ ~ "ij' ~tr~ 

<ti<c11~ m I 

-3q~}ct, ~~~~~ cfii4\:M ~tr-f~110/DMT~28.06.2024 CfT 
h -ta \ d I 4 ~ ~ ~ ~ ~ ~ fiF ~ lJTt ~ cfn" ft:tnt ~ 'jct I f4 <ti mT<fi 
24.06. 202.4 ~ <:I .:21 SIi oA m~ ~ ~ ~ iiftc ~ ~ Gi l I .-il B) rfTllcfi anf ~ en- o1.fftti 3ftAT 
~ ~. ~ ~~~ ~~m~~~~-~'rfnrsfill~ tft-j(c!'l~ wrr ~rf.t 3l'm 

'TR'cf st+, ~ dt.tft\'1 q(ql~ ~ff~ifi ~ . ~~'{$~~~fr.:r7JTqc{ 

~ I <f, ~ lir◄T1' '.PfU d ~ff) <1 tTT"wTT, ~ cfi~lfn: ~ I ~ ~ ~ ~ <11 Cb sftl 1fl"i 'ITTU ~ ftcnt 

~!IJ t.{~~<f.lllf41$1 ~~~~c{qrf~~ITTU~Ul0-10~~~ 

~7Tm illifi fl <if, l<l ffi'~~~~lf'7.i1'~ I ~~,ft''3'$~cxffffi ~ W 
'if :,~~;i''-;fCT~~ c{ '·Hit I.fl cf\\~t.l 

w.r~~ f.-1¾<-1 ~ft~ ?.1~~1 ~ f@<11tti m~~ffl~~~ 

~-1~1~1i1 w:r,;n~<lf'TT~c{~~~~t~~6'ITT1"~~~ I 

. ... I ;:r,:r1A' :, 3q,j'tt, ~ 

Vate1,n:Hy Jii . '1 li: ') 
Mo11 k1•y Cl':111,r,lil: 1 _ , :- 11,1111 
W1l1! lifJ Divisl JII ! :,,,11ir:· ,., , • I 1 

Pin 117001 

d_ ,Lrc-~ 
~~fulSttl 
~a'lf Sllofl lli1 Qft,t)~ 

t.1:Ae1 
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[ 

, 45/DMi 
N°· 1 tt 

forest DeP 
HP d 1s.07 .2024 
oate 

frorn:-

To:-

Range Forest officer 

Wildlife Range 

ohameta. 

lncharge Police Station, 

Fatehpur. 

Subject:- Regarding illegal grazing done by nomedic gujjars in Pong Dam Lake 

Sanctuary area. 

Sir, 

In the context of the above subject, in continuation of this 

office's letter No. 110/DMT dated 28.06.2024, you are informed that as per 

the report of Beat Guard Dhameta dated 24.06.2024, an area named 

Jagnoli of Beat Dhameta u~der Wildlife Sanctuary Dhameta. Two men 

were found grazing with their buffaloes inside the refuge. Whose names 

are Maujdeen son of Shani Ali village and Oak Jakhol Tehsil Barwal District 

Kathua, Jammu Kashmir and Rahim Ali son of Yusuf Deen village and Oak 

Chak Manga Gujra Tehsil Samba, Jammu Kashmir respectively. Legal 

action was taken against both of them by issuing a damage report by the 

beat guard and a fine of Rs 10,000 each was collected by the forest Bloc.~ 

officer from both of them, which has been deposited in the govemrrkoni 

treasury. Even after this, both the above persons are grazing their bUtc~ces 

in the shelter and are doing whatever they want. 

Therefore, it is requested that an FIR should be registered against the Sc:~ 

culprits and legal action should be taken against them and we should net ) 

in removing their camp from her: ~ l;.£J • 

f ll~lc!tr,.:,1 I 'I 1 I 

I f.'r I ·"• • .. I ~ • • : .. . . ( l , , .. , , . c.. . 
l hr l (. , 
-- . 

. . . 

- --------- ' 
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From 

Sub: -

Sir, 

Dated Hamirpur, the / 9 /0~ /~~2-
/ ( 

' Divisional Forest Otficcr, 
\Vildlifc Division Hamirpur. 

Sub Divisional Police Officer, 
Jawali. 

Regarding illegal cultivation of wheat and it's harvesting 
mechanically. 

As you know Pong Dam Lake was declared as Wildli fe 

Sanctuary under Wildlife Protection Act, 1972 & also a famous Ramsar site. Tius lake is a 
\ . 

\Vetland of National Importance. A nwnber of migratory birds of more than hundred species 

visit this area every year. Tius area is full of Bio-diversity and is having a unique eco system. 

This area is also very important from eco tourism point of view which gives ample 

opportunity to local people for their livelihood. 

It has come to the notice of undersigned that illegal cultivation 

& its mechanical harvesting is being done by local Yillagers of Pong Dam Lake \Vildlife 

Sanctuary. Such kind of activities are totally prohibited under Wildlife Protection Act, 1972 

& otllcr relevant iaws/ rules. Hon'blc Supreme Court of India has also prohibited such kind 

of activit ies in the: Sanctuary Areas in IA No. 548 in the) year 2004. 

Although field stnff·of the men is doing their best to stop thes~ 

:itii v iti i:i: , but 1hey :ire not geuing full success in this, It is therefore rcqu~st~tl th3.t necess:iry 

:i•;.i:.1 :uH.:c ,n:1y he given to the wilcllifo field stnff ns & when rc:quirl'd hy th~i,\ . . 

'1'l11111hi11~ You, \ l ,r \_N (~ \... 
\_ .,,./ 1-- ft\\\\\ ').~ \. 

l>l\'lslcmnl Fon.•st )llkl.' r, t.., 
.A \Vihllifr l>h·isio11 lla111irp11r. ~ 

f,' f I No./ -~ 1; I, _ _ . . rU~1J.eUJu~11lrplll', IIH·/. /(l (H '?;:1~~ .i.--
•
111 

' • - · - --- - - ( 'opy irf1~i\W111 dnl lo ( 'hil"I' l \1 11s <.· vato , ol' Forl'sls, \\'ildli !~ 

Ci11.:h.: (NJ l)li:iri1IW,li: tl11 liir i11fi111111JiJ..r~1 m·n•:-:-;111')' m: 1i~11. Sh~ is n.:qu~stl'd w t:1kl' up this 
l llillh:r wit Ii I )j •.11 kt Ad111i11i :.1111).:H•c:•11, ~. 1~,1 ,n·. i 111 ~; I ) \_ , 

, 1J 11f 11~ .. • ~tilt Ill" I , , , \ \ " t (J\ .-«tv 
''l,tu L, 1 • •'ij\ 1111 ,. V"J ~ -\, , . 'J 
I I O h VISl(/11 IIIJllll/jlll • /' ,/ -'\ C,\ - , 

Pin 177001 ' •t I I l\'i.'i io 1:1Ll'on·s t fl:ccr, / 
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- - - ----- ------

~ 
OFFICE OF l>El'UT\' CO~SEll\',\TOR O F ro1u:s rs 
IIAl\llRl>UJl WILDLIFE Ol\'ISIO'.'i 
1111\IACIIAL PRADf.S11 FOllF:ST DEt•,\RT~lE:'\T 

E-1\lAIL: cJfowilcllifrlrnmir ur@'Pm:iil.com J>ll .Fi\.X:O 1')72-2 ::?.:231
1
> __ ; 

No. ]b ::/---...,;;_...:...... __ _ Dated Hamirpur, the 

From 

Sub: -

Sir, 

Divisional Forest Officer, 
\Vildlifc Division Hamirpur. 

Sub Divisional Police Officer, 
Dehra 

Regarding illegal-cultivation of wheat and it's harvesting 
mechanically. 

As you know Pong Dam Lake was declared as Wildlife 

Sanctuary under Wildlife Protection Act, 1972 & also a famous Ramsar site. This lake is a 

\1/etland of National Importance. A number of migrator)'" birds of more than hundred species 

visit thls area every year. This area is full of Bio-diversity and is having a unique eco system. 

This area is also very important from eco tourism point of view which gives ample 

opportunity to local people for their livelihood. 

It has come to the notice of Wldersigned that illegal cultivation 

& its mechanical harvesting is being done by local villagers of Pong Dam Lake Wildlife 

Sanctuary. Such J<lrid of activities are totally pr.ohibited under Wildlife Protection Act, 1972 

& other relevant Jaws/ rules. Hon'ble Supreme Court of India has also prohibited such kind 

of activities in the Sanctuary Areas in IA No. 548 in.the year 2004. 

Although field staff of the area is doing their best to stop these 

activities, but they are not gelling full success in this. It is therefore requested that necessary 

assis(:mc~ nrny be given to the wildlife field strtff ns & when required by the . 

- -~ Thnnldng You. U-· \JV • :,..,>). 

l)
. . . '"),\ '\ 
1,·1sttmnl Forest fticcr, 

\YihlHfr DiYisiou lbmirpur. 
Ewht. No.t___:Jt_!)._ _ _____ llafed Ilnu,irpm\ lhc•/ ' o L C)0,2i_ 

Copy i~ forwiml~<.I lo Chid' Ct,n~, . .'r ·:llor or For~sts, Wildlifo 
Circh: (NJ J Jl1iin11w;lialJ1 for i11 li11rnntio11 11ml lll'C1.:s~my 11dit,n. She is n:qucsh.' I to take up this 

w:itta wirli Jfr.rrict /\d11~· ii ,lr1 ~~nlkc. ~ \ , vJ , ~i,v 

. ___ ,.,. ' ,, , "'' o/ 

r

- - - · -.,. 1 ivisiou\, Forrst ftirrr, 
Vetern. 111 ... t. • ' 11,w) I \Vihllifc Dh·ision 11:unirpur. 
Moukcy Srs;' ,~1tiJ•, , r ·t~ e,.,., 

I 
w· • , . 1. "' 
vvi!d life o;,;, ~ li. If r • ' I 

Pin 117001 " • ,., 1 I 
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, :~ 
OFFICE OF DEPUTY CONSERVATOR OF FORESTS ! 

HAMIRPUR WtLDLIFE DIVISION j1 

HTMACHAL PRADESH FOREST DEPARTMENT 
E-MAIL: dfohamimurwildl ifetm,Qmail.com PH.IF AX: 01972-2-22_3_1_9 _ __ _ 

No. CCI_ j ,\ .( :J.- Dated, Hamirpur the/ ___!J ··Cf,' 2° Lla 

To 

The Deputy Superintendent of Police, 
Jawali, District Kangra HP. 

Subject: Illegal cultivation in Pong lake ·wildlife Sanctuary and harvesting thereof. 

Sir, 

Please refer to Jetter N~. 80/NS dated 02.05.2022 (Phctoc.;opy enclosed) by 

Range Forest Officer, Wildlife Range, Nagrota Surian addressed to lncharge, Police Ch0wki 
' ' 

Ja:wali~ requesting ther.-~in to lodge a FIR against the people who involved in illegal 

cultivation. Yo1., ar~ therefore ~equested to intimate the status of the complaint lodg~d in the 

matter at the earliest please so that the higher aull-torities are apprised accordingly. 

An earl.y·action is_ solicitecl please. 

Encl: As above. 

F..nilst. No. /S-- .6R 

. Yours faithr1.1!ly, 

Depu_ty Co~,cfator .of Forests, 
\\iildlifo Di, 1ision Hamirpur. 

Copy forwarded to RFO. Nagrotn Suriul\ w.r. t. hi~ \)t)i._-... ku1~r quc,t~d 
ihid for informal ion nnJ further immediate necessary_ nt'l~~)n, l [ i;.- ls dir<'~ l1.'ll 1~) pursue !ht: 
ru:,ila HI Iii:; lt vi:d n:so nnd 01 1tco~1e he. r~ported to this ol11rt' p1.•1· r1.•1um l) r pll:-l. lk is also 
dirn:h:d 1,, ,•.:q}laill Iii:; po~;i li<>ll for 11wrd1,111I~ iklny In ll)d~1

.,· FtR ll!'.:lh\~I tlK ~)!frthkr~. 
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~-~ -~ 
OFFICF 0 1· ~ . L.:--1 

i • DEPU rv CONSERVATOR OF FORES rs 

yo 

HI HAMIRPUR WILDLIFE DIVISION 
E-M M~CHAL :RADESH FOREST DEPARTMENT 

I\IL. dfohain1rpurwild1ife@gmail.com PH.IF AX: 01 972-222319 

No. CCI /~73 

To 

Dated, Hamirpur the/ o7-ob- ? r? 2-

The Deputy Superintendent of Police, 
Fatehpur, District Kangra HP. 

Subject: Illcg~l cultivation in Pong Inke Wildlife Sanctuary and harvesting thereof. 

Sir, 

Please refer to letter No. 43/DMT dated 20.04.2022 (Photocopy enclosed) by 

Range Forest Officer, Wildlife Range, Dhameta addressed to Incharge, Police Chowki 

Fatehpur, requesting therein to lodge a FIR against the people who involved in illegal 

cultivation. You are therefore requested to intimate the status of the complaint lodged in the 

matter at the earliest please so that the highet authorities are apprised accordingly. 

An early action is solicited please. 

Encl: As above. 

Yours faithfully, 

nk~/ ! Deputy&o1>5avator of Forests, 

\Vildlife Division Hamirpur. 

Eudst. No. I c; 71; 
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To:-

Subject:-

Sir, 

&d ✓ 
OFFICE Of- DEPUTY CONSERVATOR OF FORESTS 

HAMlRPUR WILDLIFE DI VISJO;'I: 
HIMACHAL PRADESH FOREST DEPART;\IE;-.!T 

E-MAIL: dfohaml un\ildlifr 'ii!!mail.com Pll., F,\X: 01972-22:?3 19 

Dated 

The Deputy Superintendent of Police, 
Fatehpur, Distt. Kangra (H.P.) 

Lodge FIR against person who are involved in illegal cultivation in 
Pong D~m Lake. 

Please refer to letter No. 1573 dated 07.06.2022 issued by this office 
an9 letter No. 377/DMT dated 18.12.2019, 43/DMT dated 20.04.2022, 02.05.2022, 206/DMT 
dated 08.06.2022 by Range Forest Officer, Wildlife Range, Dhameta addressed to lncharge, 

police Chowki Fatehpur, it is submitted that a CWPIL 2022 M.R. Shanna & Others V/s State 
of H.P. regarding illegal cuiti vation, Grazing, Poaching etc. is pending with this Division for 
filing reply in the Hon,ble H.P. High Court. It is therefore requested that the outcome of the 
case/ac9on taken report be intimated to this office forthwith so that the same is incorporated 

in the reply of above CWPIL. An early action is solicited please. 

Yours faithfully, 

Deputy coJ"or of Forests 
\Vildlife Di\'ision H:unirpur 

~ (?(c_ 

Vcteunury J I lie ' i ltbl 
Mnn~oy Stn1 :11::itr, , ., , ~;,~:.-ir 
Wild Lil.? Div, on 11:m =rru PJ 
Pin 177001 
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·---✓- ·=----- . 
~L - --- -------------

~ 

To:-

Suhj~ct:-

Sir. 

OFFICE OF DEPUTY CONSERVATOR OF FORESTS 
111\MIRPUR \VILDLlfE DIVISIO:'J 

IIIMACIIAL PRADESII FOREST DEPART~IENT 
E-J\1,\IL: llli1l\:ll li 11mj!.llir ... ,; c,111:1il.c,,rn Pll.1f ,\X: 01'J72-222J 19 

OJted 

, The Deputy Superintendent of Police, 
Jawali, Distt. Knngra (H.P.) 

---

Regarding illegal cultivation in Pong Dam Lake Wildlife 
Sanctuary. 

Please refer to letter No. 3903 dated 04.12.2021, 1567 dated 

,,. 5fC'o1.06.Jb22, 1588 dated 07.06.2022 issued by this office and letter No. 356/NS dated 

w :!O.l l.:1020. 455/NS dated 21.12.2020, 239/NS dated 20. 11.2021, 80/NS dated 02.05.2022, 

5,28 issued by Range Forest Officer, Wildlife Range, Nagrota Surian addressed to [ncharge, police 

~;;,) Chowki Jawali. It is submitted that a CWPIL 2022 M.R. Shanna & Others V/s State of H.P. 

C · \ r~garding illegal cuftivation, Grazing, Poaching etc. is pending with this Division for fi ling 
.J >· 0 • 

r~ply in 1he Hon,ble H.P. High Court. It is therefore requested that the ou1come of the 

cas~/ac1ion taken report be intimated to this office forthwith so that the same is incorporated 

in the r~ply of above CWPIL. An early action is sol icited please. 

Yours, faithfully. 

Deputy @ ~~ ·.itor of For~$1~ 
Wildlife Division l lnmirpur 

.. ~ _ c1 , 

L 

L-P -~~ 
~~ -"-

VorerinJry Jlt,~ , , lifuJ l 
Munkcy f rcrliwt· 1•1 • <' 

• "" t I 
't/ild ltfo D,v,::iro lf,,'.l. ,'. rii 
Pin 17 /0 1 / 
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------ -- . . ... ·----. ......... --.. _________________ _ -----
OFFICE OF DEP . , ~ ----- ·-· -

HAM •• U I y CONSERVATOR OF FORISI \ 
HIMA l~~PUR WILDLIFE DIVISION 

E-MAIL· ~-~~L ! RJ\DESI I FORl·:S-1' Dl-:P/\R f\11.\ 1 
• l o ltllll!!]_urwil<.llifc_@gmai! . .fQ!Jll Pl-1.11-"/\X: 01972-2~2."i I <J 

L----------------- . 

No. Misc./ 8 S" 9- b C 
Dutcd. Ilamirpur till' 09 l 06 J ~ 3 

To 

Subject: 

Sir, 

The Deputy Supcrintendem of' Police 
Jawali & fatehpllr District Kungrn 1-r'1>, 

Illegal grazing in Pong Darn Arca. 

It is sub_mitted that time and ugain complaints rcgur<ling il lc:g,11 ~r.11111~ 1; , 

Pong Dam Wildlife Sanctuary area are being rccci v!.!d in lhis olfo.:e anti thi.s i:-. ~1raigh1 " -1~ 

contravention of the provisions of the-Wi ldli fo Protection /\cl and 0 1 h<:r :tl l_i1:d aL·t , nrk , 

Although the staff of Wildlife wing is making their b~st efforts bu t s1ill m : 111~ pr,,!,kn1, .:r, 

being faced by them to stop the illegal grazing in Lhc protected area. Stricl a1.: tiPn :1:1ai ,i--1 1'1, 

defaulters is only feasible if your department co-operate th,: ulfo:iab ol \\ ilJlik 1{.t1 1~'"· .., 

Nagrota Surian and Dhameta. 

It is, therefore, requested that necessary help, t1..1 tht: ulfo.:ial ,ir thi:-. 1.kp.1rt 1111.·11; 

may be imparted as and when required by RFOs. Wi!dlifc Ngmta Surian :ind Dh:1111l•1.1 ,,, 

control the illegal activities being undertaken in th~ p1·01 ~i..:k·f ;\\1. ~ , 

An early action is solicited please. · \___yf ~ 
. Dirisiom1I hln.'sl bt°lil:1.-r. <; 

Wildlik Di\ i:,,il,n I l,1 111irJ'ui( 

Eodst. No,.i!.l= (J. lllll('(I, ~b1111irpur thl'/ OC\ \ ~ (, l ?-J 

Copy forwarded 10 RFOs. Wi ld Ii Ii.: Nagr~H<I Suri:111 and I )h;11Jll· t1 i; ,r 

information and f urth'-!r immediate nt:c:csso1ry :1c1 ion. lhl.'y w·1.• l li r l·1..· 1,.:d ,.,, n11 11:11.·t \ 1 11 1! till· 

police authorities concerned lo control the i llegal uctivitk-s 1111(krt:1k 1:n in ,11,._• :11\·:1 :111d 1.,~ 1.· 

strict action against 1he d~ :ur ~ rn dduy utde,; in~[m•~:) 

Vcie,inarv Ufl,~1. /:ltf tifo) ~llH 111 hll'l'"l I >r'i\..·1.-r. z 
:-~~~~r S~~r!i~alion (._" 'S.1s1or Wildlik• l)j\ i~it1 11 I l.1111 irp11r 
. 1 ' o 1v1sron Hamirpu, , I P.) 

Pm 177001 
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' 't 
.- • 1/288~97/2023 

•--.i,....,- -

l ...... ~.--.,~ 

~AN\-€:)0 t\"l R -TIX-
FWD•HM-H005/9/2023•WLM-FOREST WL CIRCLE DHARAMSHALA I....\ L\ 

ft'om: -

To:-

Subject:-

Sir/Madam, 

HlMACHAL PRADESH FOREST DEPARTMENT. 
WILDLIFE DIVISION HAMIRPUR. 

EM A IL: .111~,ul:f.!ml~ 1111r.::lm.@lm,W!YJ!! 

Divisional Forest Officer 
Wildlife Division Hamlrpur 

1. Superintendent of Police 
Kangra at Oharnmshala 

2. Superintendent of Police 
Nurpur, Kangra 

Regarding Illegal cultivation inside Pong Dam Lake Wildlife 
Sanctuary. 

Several cases of Illegal cultivation by local villagers/inhabitants is 
being reported inside Pong Dam Lake Wifdlif e Sanctuary which is a Protected Area. Such 
tllegal activities are not only prohibited, under Wildlife Protection Act, 1972 but is also a 
violation of Hon'ble Supreme Court of India's orders as per IA No. 548 in the year 2004. 

Jt is also pertinent to mention that in reply to CWPIL No. 33/2022-
Sb M.R. Shanna & Ors. Versus State of HP & Others, an affidavit has been filed in the 
Hon'bJe High Court to curtaiJ/stop any kind of Illegal CuJtivation inside the Protected 
Areas. Photocopy of the same is enclosed herewith far perusal and further action. 

It is therefore requested that necessary directions be imparted to the 
concerned authorities to cooperate with the field staff of Forest Department in curbing 
Illegal Cultivation inside the Protected area and also to report compl iance to the Orders of 
the Hon ' ble High Court. Your urgent attention and cooperation is sought in this matter. 

With Regards, 

' ' 
Copy lO: • 

Signed by 
Reginald Royston 

D~fi~Yy~o\?s6R?ltJ~:z7;8resls 
Wildlife Division Hamirpur 
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From:-

To:-

Subject:-

Sir, 

Divisional Forest Officer 
Wildlife Division Hamir~ur. 

Superintendent of Police 
Distt. Kangra (H.P.) ' 

Regarding cultivation in Pong Dam Lake Wildlife Sanctuary. 

. In the context, it is intimated that in the year 2013, the Governor of 
Hunachal Pradesh, in exercise of the powers vested under the Wild Life (Protection) Act, has 

made a decision to conserve, propagate or develop wild life and its environment with 
immediate effect An area of 207.59 square kilometers has been declared as a wildlife sanctuary 
for the purpose of conservation. The government has also declared Pong Dam Lake as a 
wetland of national importance and a Ramsar site. 

Sir, the time of wheat sowing is coming near, you know that like every year, 
the local people will now try to sow in Pong Dam. Due to lack of fencing in the boundary of 
Pong Dam Lake Wildlife Sanctuary. Due to this, people from many places enter the wildlife 
sanctuary during day and night with their tractors to sow wheat, whereas Pong Dam Lake has 
been declared a wildlife sanctuary where sowing is illegal. 

Sir, every year complaints of people doing illegal farming are received in 
this office and the department has to face a lot of difficulties in resolving them because due to 
the large area and the large number of people. the Forest Department employees have to resolve 
the complaints. To do this, the help of local administration is required like Police & Revenue 
Department etc. Now cases have started being filed even in the Hon'ble High Court. 

Therefore, you are requested to give directions to all the concerned po1ice 
officers under your command, to cooperate with the Forest Department employees to stop 
illegal cultivation in Pong Dam Lake WildUfe Sanctuary, so that iJlegal cultivation in Pong 
Dam Lake Wildlife Sanctuary can be stopped. can be prevented 

Deputy Conservator of F orcsts 
Wildlife Division Hamirpur 

--~ 
J - -1 Ve1cri111:1,y ,,,1; 1 Wo) 

Muukuy Storl,tJt ., Sastar 
Wrl!.1 life D,v,~•un , ,, , P) 
P,n 177001 
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I l'\lll) ' 

To: 

Snhjrcl: 

Sir. 
- -..,_...._-...::_•. 

No. D.111-27 /-------------
Himt'lchnl l'rndcsh, Fores-.-~~;~-~;;;~~;~ 

Dnted D/shnln, the---·-·------------------

The Ch'ief Co11sc1-vAtor of r orcst 
WL Circle (No11h) Dhnnnshala. 

The Superintendent of Police, 
Kangm nl Dharamshnln. 

I 

Kindly refer to this office letter No. D-111-27/372 dated 20.04.2022 and 

nro (\VL) Hamirpur letter No. 5543-45 dated 30.12.2022 which bas been already addressed 

h • ~ lHtr \.l llicc o n the subject cited above. 

• " As the issues arising due to illegal cultivation are extremely dangours to 

1ha huhilat of Migratory birds, Wildlife Wing is trying its best to curb the man.ace but 

assistance of administation is urgently required to completely check it. As it has already been 

brought to your kind notice by DFO (WL) Hamirpur that Pr. CCF (WL) HP Shimla bas also 

filed an affidavit in the Hon'ble High Court in connection with CWPIL No. 53/2022 

requesting therein to issue necessazy directions to the Adrninistation and Police Departments to 

provide active assistance to the Forest Department. 

It is therefore, requested that · as required by DFO (WL) Hamirpur. 

needful be done immediately by giving directions to field functionaries of police so that joint 

·--·- p1nn.rr1-,.g is carried out and illegal cultivation is controlled. As the matter is sub-judice an . 
l.'nrl ~ action is req·uested please, so that any subsequent adverse legal situation is avoided, 

Chief C01,sL of Forests, 
WL Circle (N) Dharamsbala. 

Endst. No. D.UI-27/ lf GTLf Doted D/slmlo. the o '3 / I /2, 3 
Copy is forwarded to DFO (WL) Hmnirpur for infommtion nnd 

necessary action. He is directed to increase the patrolling is done is night hours/ lut~ hours and 

help of police ;o, is taken for ti1e •ame. ~ \ (i\ o.9 I ) ::, 

JI mst/ 
ChiofCons~J 

~ \· .. •. Wildlife cirdo (N) Dhanunshnla, 
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~ ........___;.., 

To 

Subject: 
Sir, 

OFFICE Of- DEPUTY CONSERVATOR OF FORESTS 
HAMIRPUR WILDLIFE DIVISION ~· • 

HIMACHAL PRADESH FOREST DEPARTMENT 
E-MAIL: dfohnmirpurwi l<lli fe@gmail.com PH.IF/\X: 01972-222319 

I. The Deputy Commissioner, 
Kangrn at Dharamshaln . 
District Kangra HP. 

2. The Superintendent of Police, 
Kangrn at Oharamshala. 
District Kangra HP. 

3. The Superintendent of Police, 
Nurpur District Kangra HP. 

Dated, f-f amirpur 1hc/ 3~ c}..Ld<..:t__ 

Regarding illegal cultivation in Pong Dam Lake Wildlife Sanctuary. 

It is brought to your kind notice that there is a threat of I !legal culth·a1 ion 
inside Pong Dam Wildlife Sanctuary using machinery/manually on account of the ongoing 
Rabi season resulting in disturbance/damage to the Wildlife habitat. which is a \ iolat.ion 
under section 27 & 29 of Wildlife Protection Act, 1972 also several Supreme Court ord~rs. 
For the past three months Wildlife Team of Pong Dam Wildlife Sanctuary ha\'e been abk to 
successfully stop Illegal cultivation in and around the sanctuary using various mc.:ans likt: 

Drone surveillance, Regular Patrolling, public announcements etc which has yielded posi1ivt: 

results from a protection point of view. However there sti ll exists certain sensitiv~ an:::is 
where the threat of illegal cultivation involving nylon threads, pesticides etc looms large. 

Pr. Chief Conservator of Forests (Wildlife) HP Shimla has also 11kJ an 
affidavit in the Hon'ble High Court in connection with CWPIL No. 53/2022 (Photocopy 
enclosed) requesting therein to issue necessary directions to th~ Administrative.: & Polin· 
Departments to provide active assistance to the Forest Department to curluil and control uoy 
illegal activity undertaken inside the Protected Ar,en (PA) nnd initiate stern m:tion against thc.: 
defaulters as and when asked for the same by the Forest Department. Copy of !\11id:" ·i1 has 
been attached herewith for your kind perusal. 

It is therefore requested that necessary dirt:ctions be giwn to the conc~rn~<l 
Administrative/Police authorities to assist the field stnff of Nagrotn Surinn n11d Dhmnc.:ta WI. 
Ranges and also to jointly patrol the sensitive bcais and control 1h1: ilh:gal cuhirntions insiu..: 
the Pong Dam Wildlife San~ctuary ar ~ An early uction in this matter is solicited plc.:~sc.:. 
Encl: As above. / 

Yo s lltithli. tfy. 

r--;rnri11ary ~ - ,·,,1 I,; • 
Monkey Stcrlizo111111 • Sus1ar 

I Wild L,lc 01v1~1on lli1111iq1,. P) 0r or Fon .. •s(s. ~ 

[ Pin 177~--- Hmnirpur. ~ 
/ 

1·----~ 1 ---·· I I 1 N" -- - - .:::!' i 
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To:-

' I 
Sul~ject:-
Sir, 

~----✓ -
OFFICE OF DEPUTY CONSERVATOR OF FOREs·1 s 

IIAMIRPUR WILDLIFE DIVISION 
lllMACIIAL PRADESII FOREST DEPARTMENT 

E-MAIL: dfohamir 11mildliri.:r,i c.rn~il.coJ11 l'II./FAX: 011J72-22'2Jl9 

Superintendent of Police, 
Distl. Kangra (H.P.) 

Dated 

Regarding, cultivation in Pong Dam Lake Wildlife Sanctuary. 

Kindly refer to this office letter No. S316 dated 20.12.2019, 4122 dated 

01.12.2020 and letter No. 4671 d~ted 22.12.2020 on the subject cited above. 

In this context it is submitted that a CWPIL 2022 M.R. Sharma & 

Others V/s State of H.P. regarding illegal cultivation, Grazing, Poaching etc. is pending with 

this Division for filing reply in the Hon,ble H.P. High Court. It is therefore requested that the 

outcome of the case/action taken report be intimated to this office forthwith so that the same 

is incorporated in the reply of above CWPIL. An early action is solicited please. 

Yours faithfully. 

I 
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From 

' ~ ~~~ >1 
OFFICE OF DEPUTY CO~SEIH'ATOR OF FORESTS 
lIAi\llRPUR \VILDLIFE DIVISIO~ 
llli\lACIIAL PRADESH FOREST DEPAHT;\lE~T 

E-l\.·1AIL: d fowildlif chamir urw'nm:i iJ.com Pll.f AX :0 J 9i2•22.23 I 9 ; 

Dated Hamirpur, the Jq / 0 4 /,$.c..:12_ 

Divisional Forest Officer, 
\Vil<llife Division Hamirpur. 

I I 

_ To 
~ 

Sub Divisional Officer (Civil), 
JawnJi. 

.> 

Sul>: -

Sir, 

Regarding illegal cultivation of wheat and it's harvesting 
mechanically. 

As you know Pong Dam Lake was declared as Wildlife 

Sanctuary under Wildlife Protection Act, 1972 & also a famous Rarnsar site. This lake is a 

\Vetland of National Importance. A number of migratory birds of more than hundred species 

visit this area every year. This area is full of Bio·diversity and is having a unique ecosystem. 

This area is also very important from eco tourism point of view which gives ample 

opportunity to local people for their livelihood . . 
It has come to the notic.e of undersigned that illegal cultivation 

& its mechanical harvesting is being done by local villagers of Pong Dam Lake \Vildlife 

Sanctuary. Such kind of acti vities are totally prohibited W1der Wildlife Protection Act; 1972 

& other relevant laws/ rules. Hon'ble Supreme Court of India has also prohibited such kind 

of activities in the Sanctunry Areas in IA No. 548 in the year 2004. 

Although field stnff of the nren is doing their best to stop these 

:.ic.:tivilics, but they arc not getting full success in this. It is therefore requested th:'\l necessary 

:
1
~•;i <..t:lllc.:C may be given to the wi ldlife field staff ns & when reqnir-!ct by thei~ . 

Tltnuldug Yon. \ \ -1\JV ~ 4 ~ 
\ . ,/ --,C-\0'~. 
01\·isionu 1 •un'S1 Ortin'r, 

. , \Vi1,1Hft1 l>i,·'sion llamiqrnr. 
F nchl No.I • ~ 1

.J : _ _ __ ~ --- 1)1111-ll I l11111lrp11r, flu•/_ l 'L ( )I ~".12... 
• • - - - - c ·,'.p)' i~; Ii , ,~1111111,1 l 'hid' < 'n11s1..•r 'l\llll ol' Ft;;-sts. Wi!dlifo 5 

( 'i1rk ll~ ) I Jl1:11 i,1111'..lml11 li11 111111.111111 ~ ~rN • ~ 11·y n~•~io11. She is ri.:qu~~~i.:d to t:tkc up this 
• I I)' I • ·1 \•l111i1 -::mtH I ,~ • 11,·1·. 1 . , _ 111;1llcr WII I , •• I H I ' --.;::::a-. \ . , ...._ \ -~y 

Ve1erin8,y u f r,1' ··- \' v-- \ . ,,v 

Monkey s,e,1t,~,· 11 1 
I 1ft:J ) ;/ \-:':°~ \ s 

Wtd r ' r,J,, , <; ,i I h·ision:1 ! Fofrsl O fliL:"·1·, . 
Pi~ 17~;g:visio11 Ham11pu1 ,J;;a' / \Vihllifr f)i \'ls ion ll :11111rpu1. , 
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.._. I t --

No, 6b~ --;;__:__:::__ __ 
From 

,._ . 
' 

OFnc 
II ' . E OF DEPUTY CO~SERVATOlt OF FORESTS 

AMIIlPUR \VILDLIFE Df VlSIO~ 
lllMACIIAL PRADESH FOREST DEPART.\JE;\'T 1 

E-MAIL: dfowildlifchamir 11r('u;om:1il.com PH.FAX:01972-222319 , 

Dated Hamirpur, the ao l 0~ 1~0,.L 
' 

\ 

Divisional Forest Officer, 
Wildlife Division Hamirpur. 

' 

Sub:-

Sir, 

' 

Sub Divisional Officer (Ci\'il), 
Fatebpur. 

Regarding illegal cultivation of wheat and it's harvesting 
mechanically. 

As you know Po!1g Dam Lake was declared as Wildlife 

Sanctuary under Wildlife Protection Act, 1972 & also n famous Ramsar site. This lake is a 

Wetland of National Importance. A number of migratory birds of more than hundred species 

visit this area every year. This area is full of Bio-diversity and is having a unique eco system. 

This area is also very important from eco tourism point of view which gives ample 

opportunity to local people for their livelihood. 

It has come to the notke of undersigned that illegal cultivation 

& its mechanical harvesting is being done by local villagers of Pong Dam Lake Wildlife 

Sanctuary. Such kind of activities are totally prohibited under Wildlife Protection Act, 1972 

& other relevant laws/ rules. Hon'ble Supreme Court <Ji India has also prohibite~ such kind 

of activities in the Sanct,uary Areas in IA No. 54~ in the year 2004. 

Although field staff of the ru-en is doing their best to stop these 

aciivities, but they are not gelling full success in this. 1l is therefore requested thm necessary 

~~id~t~nc:e 111:iy be given to the wildlife field stnff ns & when required by thc1l . 

Tlumldng Yun. ~' / \ \)'J ~1,1, 

n1,•isfuttnf~?i'd ~~ttr, [ 
_ .. \\'iltllifr lli\"ision \lmuiqmr. c_ 

Jo:uihf. Nu.I_ ,_tf> -~ H:1h'tl ll11111lrplll\ Uu•/ l!Jc olf ~<'!!i.. 
( '1111y ~-' () WIii c"I lo Cl,ict' (\\l\!\1.'I ·atm ,,r For~sts, Wildlife! 

( •;, .. k (N) 1Jl1;11ai11•,h:il11 \i11·;111i,,11.1'. . . 1 . . <' ,•,:s•11·r 111·1io'.'· ~he is l'~\\llCS\cd to 1akc up this 

111:11tt·r w1tli J)1:;l11rl /\d11111 •• trnlt_H • !lk, • - ,.. \ ) \W ()"{ 
Veter;nary u11,, , ,,1 lifo) , . '- ) ;4 w 
Monkey S1erh1r,1to t. , S I I) -1", • \.1- • •r 7 

W

:,d L't 
O 

. ' ,rn ·1 n · 1srnm1l •·01'l's r u:c , . • 

11 1 e rv1·1t" H~ 1• • • r ( 
Pin 177001 • • ·' •• ,,.,... \Villllifc J)i\·ision 11:unrrpu • . 
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From 

To 

Sub: -

Sir, 

OFFICE o ~l-- 3 
IIAi\llRPU F DEPUTY CON:;Elt\'ATOR OF FOUESTS 
IU~l R \VlLDLIFE DI'.'ISION 

E-l\1A~~IIAL ~~DESII FOREST DEPAllT~lE~T 1 

L. dfowilclhfch nmi r ur·,a'om:t il.com PII.FAX:01972-22131'> I 

Dated Harnirpur, the ~ / / O 4} ~ ;);l , 
I I 

Divisional Forest Officer 
\ Vildlifc Division Hamir~ur. 

Sub Divisional Officer (Civil), 
Debra, 

Regarding illegal cultivation of wheat and it's harvesting 
mechanically. 

As you know Pong Dam Lake was declared as Wildlife 

Sanctuary under Wildlife Protection Act, 1972 & also a famous Ramsar site. This lake is a 

\Vetland of National Importance. A number of migratory birds of more than hundred species 

visit this area every year. This area is full of Bio-diversity and is having a unique eco system. 

This area is also very important from eco tourism point of view which gives ample 

opportunity to local people for their livelihood. 

It has come to the notice of undersigned that illegal cultivation 

& its mechanical harvesting is being done by local vi!lagers of Pong Dam Lake \Vildlife 

Sanctuary. Such kind of activities are totally prohibited under Wildlife Protection Act, 1972 

& other relevant Jaws/ rules. Hon'ble Supreme Court of India has also prohibited such kind 

of activities in the Sanctuary Areas in IA No. 548 it1 the yenr 2004. 

Allhough field staff of the aren is doing U1cir best to stop these 

c.<.:ti vi ties, but they are ;10t getting fu ll success in this. It is therefore rtquested tl1lt n~cessary 

:; ~~i~i t:incc may be given to the wildlife field stnff ns & when required by tlf•~'· 
-,, Tlrnnldni.:You. l\ ·\\iJ ~ \-01.v 

y ").-\ \\\ 
Dh·isionn\ 1'on·st Hfic~r, f 
\\'iltllifo lli\'ision 11:nnirpur. 

J,. I I N I ~1, :/ f) _ 1luh•tlll1t111lqm1·,tlu•/ ~ <' l 'l..r:12.. 
. IH ' • u. ---- I 1· \ I I ' 'I I ,. ' - C'opy :; 111 wun.r,. l-'u , 1 l' l llm;~•r 'nlo or f.on:sts, \Vildlil'e 

Cii ck (N) 1Hi:u:1111~.h11l11 J_,,r l1d,,_111111t,i1irut~~y m·litH\, ~hl· is rcqu~,tcd to take up this 

111:illc:r with f )ht1kl /\d1111ui:,r·t1II\IC:·•~~1
~ - \J \\)'l ~· \,Y 

, M~nk~y S1~rl1za1,o,. ~ : ,1 ,:i: l>h·ision:irl~~t Officer, /; 
Veterinary Ufhl • ',' L,f~l 1 / \~ \ 'r:l 

• Wild l1fo 01v1S1on 1/an,,rp.,, r \Vi'l ll'l· I)' . . ll . ·inir ./ 
• Pin 177001 • ( I C l\"ISIOll !111111 ' 

• . --· . . . 
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l 

Subjl'c1: 

Sir. 

No. D.111-27 /---------
Himnchnl Prndcsh Forest O -·---1

-·-----
• • epnr mcnt. 

Dntcd D/shnln, thc---------······-···------

The Chief Conscrvntor of Fores!, 
WI. Cil'cfo (No11h) Dh1,r111shnl11. 

The Deputy Commissioner, 
Knngrn nt Olrnrnt11shnln. 

Ucgnrdi11g illcgnl cultivation In 1•011g DS1m Lake Wildlife Sanctuary. 

Kindly refer to this office letter No. D-JII-27/370 dated 20.04.2022 and 

. ~-~'.1'\·J (WL) Hamitpur letter No: 5543-45 dated 30.12.2022 which has been already addressed 

10 your office on the subject cited above. 

As the issues arising due to illegal cultivation are extremely dangours to ... 
llrn habila\ of Migratory birds, Wildlife Wing is trying its best to curb the manace but 

a:-si!-tance of administation is urgently required to completely check it. As it has already been 

tirou~;.h\ to your kind notice by DFO ·(WL) Hamirpu~ that Pr, CCF (WL) HP Shimla has also 

ftled an affidavit in the Hon'ble Hi_gh Court in connection with CV(PIL No. 53/2022 

requesting therein to issue necessary directions to the Administation and Police Departments to 

prov:ide active assistauce to the Forest Department. 

It is therefore, requested that ·as _required by DFO (WL) Hami11mr. 

needful be done immediately by giving directions to field functionaries of revenue so that joint 

patrolling is carried out and ilJegal cultivnti1on is controlled. As the matter is sub-judice an 
.. .J 

...... .-....-:-~f ~ . action is requested please, so that any subse9uent adverse lcgnl situation is .avoided, 

plc:a:sl:. 
II 

. I 

Chief Consefvntor of F on~sts, 
WL Circle (N) Dharrunsha\u 

Endst. No. D.JJJ.27/ 4 6. 71- 2- Dnled D/slmlu, the ~8) /} 2J 
. . Co_ry JS fo~wardcd to DFO (WL) Hmnirpur fo~ hrlonn-at-io-n-and 

nccest}~ry ~tJOn. J~e JB directed to increase the patrolling is done is night homs/ lnle hours and 
l1clp of police too, JS taken for the same. a 

)
\ AY?1,>C L~ JL-o1i1 1j)•'~ 
l V'j;;, ,..,,; Chic I' Conservutor ofFor~sts, 

./[j ~O/ r v:,.,j.,.,, ~r,: ... :.;,;;; W/ildli fo circle (N) Dharamshnla. 

, Monkey S1e1h•i1111. ,· 

t WiltJ life D1vi.-.iori H , . S,1st;11 ', 
P
. .11,.rr ,. • P) 
m 177001 ' •• 

. . . 
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From:-

To:-

Subject:-

Sir, 

Divisional Forest Offi 
Wildlife Division J-1 ic~r, 

am1tpur. 

T~e Deputy Commissioner 
D1stt. Kangra (H.P.) 

RS egarding illegal cultivation in Pong Dam Lake Wildlife 
anctuary. 

. In the context, it is intimated that in the year 2013 the Governor of 
H1machal Pradesh in • f h ' , exercise o t e powers vested under the Wild Life (Protection) Act has 
~ade ~ decision to conserve, propagate or develop wild life and its environment :Vith 
unmediate effect. An area of207.59 square kilometers has been declared as a wildlife sanctuary 
for the purpose of conservation. The government has also declared Pong Dam Lake as a 
wetland of national importance and a Ramsar site. 

Sir, the time of wheat sowing is coming near, you know that like every year, 
the local people will now try to sow in Pong Dam. Due to lack of fencing in the boundary of 
Pong Dam Lake Wildlife Sanctuary. Due to this, people from many places enter the wildlife 
sanctuary during day and night with their tractors to sow wheat, whereas Pong Dam Lake bas 
been declared a wildlife sanctuary where sowing is illegal. 

Sir, every year complaints of people doing illegal farming are received in 
this office and the department has to face a lot of difficulties in resolving them because due to 
the large area and the large number of people, the Forest Department employees have to resolve 
the complaints. To do this, the help oflocal administration is required like Police & Revenue 
Department etc. Now cases have started being filed even in the Hon'ble High Court. 

Therefore, you are requested to give directions to all the concerned police 
officers under your command, to cooperate with the Forest Department employees to stop 
illegal cultivation in Pong Dam Lake Wildlife Sanctuary, so that illegal cultivation in Pong 
Dam Lake Wildlife Sanctuary can be stopped. can be prevented 

r 
I 

Deputy Conservator of Forests 
Wildlife Division Hamirpur 

Vo1eri11:1ry ', 
t,~!, 1t •• ! • 

S7 
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1/288892/2023 

From: -

To:-

Subject:-

Sir, 

•• -.v,v-WLM-Fo 
REST WL CIRCLE DHARAMSHALA 

HIMACHAL p 
wr RADEsu FOREST DEPARTMENT 

EMA~~LrFE DIVISION HAMJRPUR. • 
• lttrul:f.QL.dlvwllm1r-lm@hi2,~ 

Divlsional Forest Officer 
Wildlife Division Hc1mirpur 

Deputy Commtssloner 
l<angra at Dharamshala 

Regarding Illegal cultivation inside Pong Dam Lak, Wildlife 
Sanctuary. 

Several cases of Illegal cultivation by local villagers/inhabitanl5 is 
being reported inside Pong Dam Lake Wildlife Sanctuary which 1s a Protected Area. 
Such Illegal activities are not only prohibited under Wildlife Protection Act, 1972 but is 
also a violation of Hon'ble Supreme Court of India's orders as per IA No. 548 in the 

1 , year 2004. 

I ' 

It is also pertinent to mention that in reply to CWPIL No. 53/2022-
Sh M.R. Sharma & Ors. Versus State of HP & Others, an affidavit has been filed in the 
Hon'ble High Court to cunail/stop any kind of 1Uegal Cultivation lnside the Protected 
Areas. Photocopy of the same js enclosed herewith for perusal and further action. 

It is therefore requested that necessary directions be impaned to 

the concerned authorities to cooperate with the field staff of Forest Department in curbing 
UJegal Cultivation inside the Protected area and also to report compliance to the Orders of 
the Hon'ble High Court. Your urgent attention and cooperation is sought in this matter. 

With Regards, 
Signed by 
Reginald Royston 
Date: 02,12-202314:24:33 

Deputy Conservator of Forests 
Wil<.llife Division Hamirpur 

Copy to: -
J. SOM Jawali for favour of informal II and furcher necessary action, pknse. 
2. SOM Patehpur for favour inf rm I on and further necessary action, please. 
3. SOM Dehra for favo nrnTnu>.,~"'1 Ion and further necessary action, please. 
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IN THE HON'BLE HIGH COURT OF s;-q 
HIMACHAL PRADESH SHJMLA 

In the n1atter of: 
CWPIL No. 53/2022 

1. Sh. M.R. Shanna s/o Sh Mangat Ram aged 69 
years Rio Village Palli P.O. Jakhara, Tehsil 
F atehpur District Kangra. Occupation- Retired. 

2. Sh. Kulv.,ant Singh s/o ShNikku Ram, aged 49 years 
~ - '1-: V.P.O. Chalwara Tehsil Jawali District Kangra 

Occupation- Agriculturist. 

3. Sardar .laswant Singh s/o Sh Amar Singh aged 68 
years Rio Village Papahan P.O. Ratial Tehsil Jawali 
District Kangra. Occupation- Agriculturist. 

3. 

4. 

............ Petitioners 
Versus. 

State of Hiinachal Pradesh through Additional Chief 
Secretary (Forests) to the Government of Himachal 
Pradesh. 

Pnncipal Chief Conservator of Forests (Wildlife) 
TaJJand, Shimla-1 . 

Divisional Forest Officer, Wildlife Life, Hamirpur 
Division, I-lP. 

Range Forest Officer, Wildl~fe Range Nagrota 

; I., 

\ W;. 
' 11 

-- . -· :., 

().:, Scanned with OKEN Scanner 

269



5. 

6. 

Sr. 

. Range Ohameta -. 
Wildlife / 

t officer, 
fores 

Range 
J(ongra H.P. B,BJvi.B, 

Engineer, pun jab. 
Chief . _. t Hoshiarpur, 
Talwara01sll ,c 

Index 

Particular 

Township 

Page 
I ~· . . 

No. 
No. 

Affidavit to CWPIL No. 53/2022 on 
l 

2 

3 

4 

5 

6 

7 

8 

9 

10 

behalf of respondent No. 2 
Copy of letter No.4211 da~ed 30/ 11/2018 
addressed to BBMB authonty Annexure-I 
Copy of letter No.5316 dated 20/12/2019 
addressed to SP Kangra Annexure-II 
Copy ofFIR No.00154 Annexure-III 

Copy of letter No. 4122 dated 01/12/2020 
addressed to SP Kangra Annexure-IV 
Copy of letters written to Incharge Po lice 
Cho~ki Jawali and Fatehpur Annexure-V 
Copy of Letters written to Incharge Police 
Chowki Nagrota Surian and Jawali. 
Annexure-Vl 
Copy of fetter No.467 l dated 22/12/2020 
Annexure .. Vll 
Copy of letter No.3053-54 
27/10/2021 Annexure-VIH 
Copy of letter No. 3171 
0 I/ 1 l /2021 addressed to XEN, 
Annexu~,I~ ) . ~ -

' I Vut~ri 
Moh~l!'I r 

\ \J 

-

. WIid Lile 01 ., . 
Pin 177001 

\ 

- 1 

--- - --~ 

• 

dated 

dated 
BBMB 

\-23 

2~-2S 

:i..i-..21 

28- 3£ 

37- :;8 

34-53 I 
~ 

' 

£""'-1- t -

bi~ ~g 

(,9-1J.. 

73-1t; 
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11 ~ opy of letter No.337/DMT dated 
7~g-a - -: 7 /0 I /2021 A nncxure-X 

\ ') I .._ -j <. opy of letter dated 19/ 1 l/2021 
81-83 ____ Ann~xurc-XI 

l J -( opy or letter No.3903 dated 04/12/202 l 
84-cro nddresscd to DSP Jawali Anncxure- XII --

l -~ Copy or letter No. 2256 &2257 both dated 
07/07/2022 addressed to DSP Jawali& CfJ-'1~ 
Fntchpur Annexure-XJ II 

15 Copy of letter No.2255 dated 07/07/2022 qr - 91, 
nddressed lo SP Kangra Annexure-XIV 

16 Copy of letter No.3;>/NS dated 13/04/2022 
and 378/DMT dated 14/02/2022 ~ 7- ,~-
Am1exure-XV ' 

17 Copy of proceeding dated 26/02/2022 
ltl~ - /J~ 

Annexure-XVI 
18 Copy of letters dated 21 &22/04/2022 

J ,1- - / '17 Annexure-XVII 
19 Copy of letters dated 20&23/04/2022 l½S- 11-; Annexure-XVIII 
20 Copy of letters dated 20/04/2022 

addressed to DC and SP Kangra 11-s- 184 
Annexure-XIX 

21 9 opy of letters No.1573 & 1567 both 
dated 07/06/2022 addressed to DSP I~ - ICJ8 
Fatehpt1r and Jawali Annexure-XX 

22 Copy of letter No.352, 354,362,367,369 ! 3~ -.2..1.3 
dated 19,20&21/04/2022 Annexure-XXI 

23 Copy of letter No.43/NS dated 19/04/2022 
and 80/NS dated 02/05/2022 Annex.ure- 211-12-J 
XXII 

24 Copy of letter43/DMT dated 20/04/2022 
and 206-07/DMT dated 08/06/2022 2 2 ~ --23~ 
Annexur~-XX U () 

N ~ 
~ 

v ·-r VoM;rnary 01 ,,. ,.,,, I t!u) 
Mo11kcy S1crhi:i1ir11, , !iii,c.u 

1 Wild Uh: 01'11Slfli1 It. lll'IJ • • J) 

• Pin 177001 
~----.:------ - 3/ 

Pr. Chlee.~ of Forests (WI.). 
. nnd Chief Vvildlifa WJrdc t IP. Shim'3 
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'25 1 Office order No. 195 dated 19.01.2022 t' ' \. 

I 
O!o Pr. CCF (WL), H.P. Shimla. ;._35 - .2.Sc 

L Anncxure-XXJV 1 

Dated: 

Place: Re ondents 
(Throu E!.h Advocate General HP) 

Pr.Chief Conservator of Forests {Wl.) , 
and Chief Vvtldlife Warde .... HF'i Shim la· 

V~\a•i;iarv Jh,. ··•~ lif~l 
'' -· • , Sastar 

Monkey Ste1lmit1011 L 

\ . Wilu Life Division Harnirti-· • P.l 
r Pin \77001 L . _,,--:-· ~---

---

-
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IN THE HON'BLE HIGH COURT OF HIMACHAL 

PRADESH SHIMLA. 

CWPIL No.53/2022 

In the matter of: 

1. Sh. M.R. Sharma s/o ShMangat Ram aged 69 

years Rio Village Palli P.O.· Jakhara, Tehsil 

Fatehpur District Kangra. Occupation- Retired. 

2. Sh. Ku)want Singh s/o ShNikku Ram, aged 49 

years V.P.O. Chalwara Tehsil Jawali District 

Kangra Occupation- Agriculturist. 
. 

3. Sardar Jaswant Singh s/o Sh Amar Singh aged 68 

years Rio Village Papahan P.O. Ratial Tehsil 

Jawali Dis trict Kangra. Occupation-

Agriculturist._ ' ___ _j 
............ Petitioners 

Versus. 

l . State of Himachal Pradesh through Additional 

Chief Secretary (Forests) to the Government of 

Himachal Pradesh. 

2. Principal Chief Conservator of Forests (Wildlife) 

Talland~ Shimla-1. 

3. Divisional Forest Officer, Wildlife Life, 

Hamirpur Division, H.P. 

4. Range Forest Officer, Wildlife Range Nagrota 

~-~~;;::.~l 
:wj Chier Wildllre Warde~ ~P, shim:a 

Su~i-~.P. 

r Veterin:iry UI,: '' I L1fol 
Monkey $tC;ffU,lli1 ' J 3SIJ r 

! . Wild life Oivis1C1111-f,1,i: 11• ' I'.) 
• Pin 177001 
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6'1 

5. Range Forest Officer, WiJdJife Range Dhameta 

Kangra H.P. 

6. Chief Engineer, B.B.M.B. Township TaJwara 

District Hoshiarpur, Punjab. 

~ 

I 

I : 
! 

I 
I 
I 

Pr. Chief Conse,vaf or of Forests Mt) 
111rl Chief Vin/dlife 1.'Varde:- YP, Shim:a • 

' 1',t, 11·,•t ~ ,, • \"l ' 

\ 

.,. I f • '\ ~_., u 

t ' on' ·'" C:•t• •11u,t •• , ., • ,. ,.,.. ' ..,..., . . ,,) 
\~Jilt! Life \l1;is,:n 1-:1r:,1;µ_ • I t ."" 177001 

I 

,} 

r 

... 

~ 
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-· REPLY/ AFFIDAVIT IN CW PIL NO. 53/2022 ON 

BEHALF OF RESPONDENT NO. 2. IN EXMPTION 

TO THE ORDER DA TED 27/07/2022. 

l Rajcev Kumar S/o Sh. lndrajit aged about 58 yean, 

presently posted as Pr. CCF (WL)- cum- Chief 

\Vildlifc Warden, Himachal Pradesh hereby solemnly 

affirm and declared on onth as under: -

PRELIMINARY SUBMISSION. 

l. That the Pong Wetland which lies between 

Latitude 31° 80 to 32°7'26" and Longitudes 75° 8 

to 76° 25 is a man-made wetland. Pong Dam is one 

of the highest ec,1rth core gravel shell dam in India, 

impounding River Beas in Kangra District of 

Himachal Pradesh. It was commissioned in 1974, 

primarily for power generation. irrigation and 

flood control. The MaharanaPratapSagar reservoir 

that was created has a catchment area of l 2.562 

km2 having a total length of 41 .8 km and 

maximum breadth of 19 km. a surface area of 

24,529 ha at Full Storage Level (FSL) and 6,3 l 2 

hac at Dead Storage Level (DSL) averaging 

around 15,000 hectares, The ekvation of the dam 

is 43 ~18~ meters (I 430foet me1m sen level). The 

,~Ja~' , · 
I \'tlrllflll) 

t,foribq Sti'rl,, .. 
) l'l1ld l1l1: 0 . ti 
{ I'm 177001 

•I• I 

.,.,...,,, 

P1. re • ervato, of Foruts ('M.) 
, Ni r ,1-i,..fV.AttU.IA \A.h,.te~ uu "'•'-•-• 
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2. 

he Rh•er Beas 
. 35 7 meters. T 

mean water depth ts • val leY receives a 
• through the 

while meandering . . l ones being the 
. the pnnctpa 

number of tributanes, . . on the left bank 
h Parbati and the SatnJ 

Manalsu, t e . tso receives 
• ht The River a 

and the Uhl on the rig • f 
thern slopes o 

the whole drainage of the sou 
B nd its • The eas a 

Dhauladhar chain of mountains. 
lt or glacier fed, principal tributaries are snowme 

. fl t in the river hence perennial, but the ow ra e 

fluctuates widely ranging from 13,6415 to 6,855 

million m3 during the course of the year. The 

inflow rate increases with the influx of snowmelt 
I 

water and cor:it!nues till August-September due to 
' 

the monsoon runoff. The reservoir land is owned 
! 

by the Bha.khra Beas Management Board 

(BBMB)and 
1
he Dam is operated by the same 

agency. 

That • the G?vernment of Himachal Pradesh 
I 

declared its intention to constitute the wet land 
' . 

created as a result of the construction of Pong Dam 
l ' 

as a Wildlife ;sanctuary under section 18 of the 
l 

Wildlife (Protection) Act, 1972 in 1983. Thereafter 

the final notification to constitute this wetland as 

Wildlife Sanctuary was issued on 23. l 0.19~9 

which comprised the area of 307 Sq. Km. initially. 

ftVtionali~ation in 2013, the area of ~07.59 

• Vetennary u I a~ •1 i 11 l.Jle) 
{ Monkey Steil,la1io11 1.t. l• i' Sastar 
I Wild life Oiv:s:on Hamirpui ,II P.) 

J 

\ 

t. ~ 1 ~1_00_,_1 _-.....,____..,_.;~ Q ": Scanned with OKEN Scanner 
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; 
I 

Sq. Km., was finally re-notified as Pong Dam Lake 

Wildlife Sanctuary vide GoHP Notification No. 

FFE-B-F (6)-11/2015-11/Pong Dam Lake dated ?'h 

June, 2013/ The area of Pong Dam Lake WLS 

comprises of submerged area between Pong Dam 

Terrace (Talwara) to bridge on Beas at Dehra on 

Hoshiarpur Dehra Road up to reduced level 1410 

feet above mean sea level except north western 

edge of Sansarpur RF, eastern edge of Sanllan RF 

and south western edge of Guler Jagir RF mainly 

where reduced level will be 1450 feet mean sea 

level and all the islands in the Lake. The area of 

the sanctuary is vast and extends so far and wide 

that it is not possible to close/fence the entire area 

for effective protection. 

3. That the area is rich m bio diversity having 

recorded more than 420 species of birds, 27 

species of fishes, 24 species of mammals, 18 

species and reptiles and more than l 00 • species of 

butterflies. As per the Annual Bird Count 

conducted on 31st January 2022, 1.10 lakh . 

migratory and resident birds of 110 species have 

been recorded, Bar-headed Ge~se can be seen in 

the largest congregations of the world in this 

G1 

sanctuary, which is almost 4.5 % of the world 1 ~ 

population seen during winters in Pong Lake 1 ~ WJ 
' ~ [~~ "•IL,;,, I Mo11~oy s, 1• w· . er IZi:110,: i, ' Sasrar 

:,....---- '1d Life Oivi:i.11 ~!w,,:,11, , r:, 
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4. 

. f the pong Dam, 
. th construction ° 

That the prior to e . !'hood to a few 
. ed to provide ltve ' 

nver Beas us fter creation 
• gs but a 

fishermen with meagre earnm ' 
'd employment to 

of the reservoir, the lake pro vi es . 
d' on the intensity 

nearly 2200 fishermen. Depen ing . 

of the monsoon there is huge chunk of tao<l 
th

at 
15 

drawdown area. Drawdown refers to the area at 
th

e 

edge of a body of water that is frequently exposed 

to the air due to changes in water level. In case of 

Pong Dam reservoir, change in water l~vel is 

caused mainly by usage of water for irrigation and 

or power generc1tion. 

5. That it is further submitted the field staff regular 

patrol the area \and reports whenever any attempt 

of illegal culti~ation is made. Every year during 

winter season ~hen the water starts receding, local 
i 

people attempt 1to start ploughing and cultivating 
• l 

the land. When~ver such attempts are detected, the 

wildlife wing hr taken action to stop them. But 

since the local Aeople groups are large in number, 
I 
! 

issue of livelih?od is raised and there appears 

threat of violence, assistance of Police has been 

sought. Various letters have been written to the 

Police Department to register FlRs against the 

cultivators from time to time. The matter has also 

-.. 

taken been up ~ith BBMB authority :ti~- ., 
l r - I I Vetemar; v 

i Monkey Stcr1 z • • 
__ ___ ,.Mn, I. W,ldlifr n • "' 
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~ ­r 

(Punjab) who is the • 
o"Yner of the land in question 

to stop the practice of illegal cult' t' . P 1va ion in ong 
Dam Lak w·1d1·r 

e 1 he Sanctuary vide DFO WL 
H . 

amirpur letter No. 4211 dated 30.11.2018 (Ann. 

R-I). On 23-10.2019.'a tractor was seized from 

Chatta watch tower area of Dhameta Wildlife 

Range found engaged in illegal cultivation by the 

field staff and damage report was issued against 

Sh. Tarsem Mohammed S/o Mastdeen Village 

Chattathehar, Tehsil Fatehpur Distt. Kangra which 

was later compounded after imposing fine on the 

offender. A representation by Sh. Balbir Singh 

Pathania and others was received in this office, 

instigating for forceful illegal cultivation in 

sanctuary area and accordingly the matter was 

taken up with Superintendent of Police, Kangra 

vide DFO WL Hamirpur letter · No. 5316 dated 

20.12.20 I 9 (Ann.R-Il) to issue directions to the 

concerned Police authority of the area to take 

immediate necessary action to avoid law and order 

situation. In December 2019, Sh Rajan Sushant 

and others alongwith 70-80 people forcefully 

started cultivation in Chatta area of Dham~ta 

Wildlife Range, The staff of wildlife tried to stop 

them but were outnumbered and hence an FIR 
1 

0 
bearing No. 0154 dated 16,12.~019 (Ann.R-111) 1~\.J--f 

{ Vetonna,y 'ut,~ , ,fr, 

ervator of Forests ('M.)_ 
end Chlef V~dlife Warde:- LiP, Shlm!a 

1 M_onkc~ S:or1,!3 ll'll ' 'a• I 
W I lrfe D, IIS,C!I 1 ·1r., 'I J 

77001 . 
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·stered against the above people by the 
was reg1 

D. • t Kangra. The staff 
Police Station, Fatehpur ,stnc 

. . . 1 eized two tractors, 
of Wildlife D1v1s1on a so s 

forcefully cultivating in the Bhateki area and wrote 

to Police Chowki lncharge, Fatehpur vide letter 

No. 377/DMT dated \ 8. \2.2019 to take legal 

action against the off enders. In 2020 again, the 

RFO WL Nagrota Surian and Forest Guard 

lncharge Nagrota Surian beat and Jawali beat 

submitted the list of illegal cultivators to DSP, 

Jawali and chowki Incharge, Nagrota Surian and 

Jawali respectively to lodge FIR against them and 

take legal action. Similarly, the staff of Dhameta 

wildlife Range tried to stop the illegal cultivators 

in Dhameta beat but could not stop them and they 

requested Inqharge Police Station, Fatehpur to 

provide assislance and take action aga.inst the 

offenders. Later, on the basis of report of RFO WL 

Nagrota Surian, police assistance was sought by 

DFO WL Hamirpur vide letter No. 4122 dated 

0 I. I 2.2020 (Ann. R-IV), addressed to SP, Kangra 

to stop the local people who were trying to 

illegally cultivate the area. RFO Wildlife Dhameta 

,• 

vide his letter No. 266/DMT dated 11.12.2020, No. 

268/DMT dated 14.12.2020, No. 277/DMT dat~~ ~ /?) 
18.12.2020, 279/DMT dated l 8. l 2.2020J,l-

• \'c1e1i11:.-;1-1i ' ',~ 'l 
Mcn~cy S1e,:;zJ11. • • ••• 
Wild Lile Oi•11s;on t! , 
Pin \ 77001 - -----Pr. 

\ 0.~ scanned with OKEN scanner 
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&282/DMT dated 21.12.2020 (Ann.R-V/colly.) 

requested Incharge Police Thana Fatehpur and 

Jawali to provide assistance and take action against 

the offenders who Were involved in illegal 

cultivation in the Pong Dam Wildlife Sanctuary 

area. Further, the RFO Wildlife Nagrota Surian 

vide his letter No. t 90/NS dated 25.07.2020, No. 

356/NS dated 20.11.2020 No. 45S/NS dated 

21.12.2020, (Ann. R--VI/colly.) requested Incharge 

Police Chowki, Nagrota Surian and PS, Jawali to 

lodge an FIR against the offenders who involved in 

illegal cultivation and for violation of provisions of 

Wildlife Protection Act, 1972. Also, a letter was 

written to SP, Kangra by DFO WL Hamirpurvide 

letter no. 4671 dated 22.12.2020 (Ann. R-VII) 

requesting him to issue necessary. directio_ns to the 

concerned Police Station Incharges for taking strict 

action under Wildlife Protection Act, 1972, against 

the cultivators who were threatening the field staff 

of dire consequences for stopping cultivation. 

During 202 J, even before the start of winter 

season, DFO (WL) Hamirpur, issued directions to 

RFOs WL N/Surian and Dhameta vide letter No. 

3053-54 dated 27. l 0.2021 (Ann. R-VIII) to start 

patrolling in the area and take legal action against 

CV ,, 

, , : nyone found involved in illegal cultivatio~. ~tJ 
. r Vt! tt:rinarv Jil, ~,,f Ufol I 

Mo11!<e~ S,Nl11;i:i,1 . , , c:.,sr,, 
Wild l1/c 01v1~mn //,1mi1pi.. ~) 

servatnr nf ~nra~•• ,u. \ Pin J 77COi , ~-

I tln ertc1 t'U °'" , t!1 1 ... ,. 
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XEN BBMB vide 
. nlso wrote to ' 

(WL) Hom1rpur nn R-IX) to 

N 
3 171 dntcd O I. I l.202 I (A ' 

lct1cr o. h' t . th staff under im o 
issue ncccssnry directions to c 

. Notices were 
keep vigil nnd tnkc necessary nct10n. 

I t by the Rf O WL 
also issued to the Pane 1aya s 

Dhameta vide letter No. 33?/DMT dated 

27.0 1.2021 (Ann. R-X). But again in November 

2021, the Forest Guard, lie Nagrota Surian under . 

RFO \1/L Range Nagrota Surian vide his 

application dated 19.11.2021 (Ann. R-XI) 

requested Chowki Incharge Police Chowki 

Nagrota Surian to lodge a FIR against the persons 

who indulged in illegal cultivation in Pong Dam 

Lake Wildlife Sanctuary and subsequently Deputy 

Superintendent of Police, Jawali was also 

requested vide DFO WL Hamirpur vide letter No. 

3903 dated 04.12.2021 (Ann. R-Xll) to issue 

necessary directions to the concerned Police 

authorities to act against the illegal cultivators and 

prevent cultivation but .the outcome is not on the 

record. RFOs Wildlife Nagrota Surian and 

Dhameta wer.e also directed vide DFO WL 

Hamirpur letter No.4184-85 dated 16/12/202 l that 

. ,. , 

t.._ 
/ ...-:S: p:., 

the surveillan·ce team already constituted for 

surveillance of Avian Influenza will also function 

to monitor the issues of i_llegal cultivation in_ Pong~~ 

Pr ~I..N"' servalor of Forests Mt). 
ief VJ-ldti!e Warde · ' 1r. f-.~im:1 

I' I • 
l r 
i · ~~iltJ. l1

1 

L ~~OOI . 

\. 
\ 

l 
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I 

Dam L k 
a e WLS area. The 

al I its ff; Department exercised 
e orts from al l c 

i II . . . orners to curtai I/stop the 
egal act1v111es in the . 

. protected area from time to 
time and hav 

. . e managed to stop the illegal 
cult1vat1on in about half of the area. 

Subsequently Deputy Superintendent of Police, 

Jawali and Fatehpur had again been requested vide 

DFO WL Hamirpur letter No.2256& 2257 dated 

07.07.2022 (Ann. R-XIII) 'to intimate about the 

action taken against the defaulters.The 

Superintendent of Police, Kangra at Dharamshala 

has also been requested vide letter No.2255 dated 

07.07.2022 (Ann. R-XIV) to intimate the action 

taken by the concerned Police authorities. But till 

date no fruitful action on record has been taken by 

PoJice authorities. It is a fact that local people are 

practicing farming/cultivation and using pesticides 

and chemical fertilisers and using heavy machinery 

for harvest since long and this Department has 

made every effort to curb these practices as 

mentioned in the forgoing paras. The cultivators 

habitually, erect temporary shanties, scare Crows 

and nylon threads when the field staff is not 

around but every effort is made by field staff to 

, 3 

detect and· remove the said shanties, temporary 

fence ~nd nylon threads. This is corrobora:~~ ~ t.JJ 

:. • .,,. ' • :ite! 
J .~I ♦ •• 

: ' t • • •• , , < • 
. . 

I •'• I 

·------i 
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. N grota Surian 
w·tdhfe a 

off vide RFO 
1 

• No 
the field st . letters bearing • 

ide thetr d 
d Dhninctn v N 3 5/NS date 

nn 02 2022 and o. 
378/DMT dnted 14. • . ly Efforts are 

R-XV)respecttve • 
13.04.2022 (Ann. d make aware 

. ade to educate an 
also being m . icular about 
general public and cultivators in part 

. 1 l activities in Pong Dam 
the consequences of il ega 

f was convened 
Lake Wildlife Sanctuary. Amee mg 

by the DFO WL Hamirpur on 26.02.2022 (Ann. 

R-XVl) with the local residents of the area to 

dissuade them from illegal activities like illegal 

cultivation and use of heavy machineries in Pong 

Dam WL sanctuary. But the practice of illegal 

cultivation and use of combine machines has not 

been completely stopped by the local residents. 

Notices were also issued by this office on 21 & 

22.04.2022 to the representatives of the area i.e., 

members of •Block Samiti, Panchayat Pradhans, 

Zila Parishad members (Ann. R-XVII) but the 

residents of tne area did not bother to curb the llSe 

of machines for harvesting. Similar notices were 

also issued by CCF WL (N)' Dharamshala in this 

regard on 20 & 23.04,2022 (Ann.R .. XVIII). CCF 

WL (N) Dharamshala vide letter No. 415 & 416 

both dated 20.04.2022 (Ann. R-XIX) requested 

the Deputy Cpmmission~r-Kangra&Supe'-wt 

. 

Pr. C ervator of Forests {\Att). 
and Chia i~dll7e Watde:- ~P, Shlm!i 

L, • • I~. 

l'ill 177001 
..,,..__ -- ----- --

I \ 

I 
, I 

l 
I 
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,·--· 
I 

of Police Kangra t • . 
' 0 issue necessary directions to 

the concerned administrative/police authorities to 

cooperate with the officials of Forest Department 

to tackle the illegal cultivation and harvesting 

thereof by using machinery. Deputy 

Superintendent of Police of Fatehpur and Jawali 

were a lso requested vide DFO WL Hamirpuroffice 

letter No. 1573 and 1567 both dated 

07.06.2022(Ann. R-XX) to register a FIR against 

the illegal cultivators and further harvesting wheat 

by using heavy machinery. Similar requests were 

also made to Sub Divisional Magistrates (c) Dehra, 

Jawali& Fatehpur and concerned Police authorities 

by DFO WL Hamirpur to cooperate in stopping the 

illegal activities vide letter No. •352, No. 354, No. 

362, No. 367, No. 369 dated 19, 20 & 21 .04.2022 

(Ann. R-XXI/ colly.). RFO NagrotaSurian vide 

his Jetter _No. 43/Nagrota Suri~n dated 19.04.2022 

& No. 80/Nagrota Surian dated 02.05.2022 (Ann. 

R-XXII) has requested Incharge Police Thana 

Jawali to take further action under the rules against 

the enlisted persons who were involved in illegal 

cultivation and use of machinery for its harvesting. 

• RFO Dhameta vide his letter 43/DMT dated 

20.04.2022 & No. 206-07 dated 08.06.2022 (Ann. 

R-XXIII) also 

lJ 

......... ___ __ 
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l b 
. ai nst the defaulters 

' 

lo toke stern action ag 
Fote 1pur 

. t'll awaited. However no 
but the outcome ,s s I 

action on record has been taken by Police 

. . W'ldl'r taff has received little or 
authontles and 1 1 ie s 

t
. r.rom Police authorities orpublic no coopero ,on 11 

. . b' and tack I ing such representatives m cur mg 

menace. Further to tackle the problem of ii legal 

cultivation, the department has been doing 

Plantations on the fringe areas every year and a 

total of 27S.S hectare plantation has been done so 

far in the Lake area and during the current 

financial year an area of 45 hectare is being 

undertaken for plantation which has considerably 

reduced the area available for cultivation. 

It is therefore very clear that the field staff has 

taken suitable actions against the illegal activities 

from time .to time even when the area of the 

sanctuary is so vast with limited number of field 

staff. That over a period of time the Wildlife Wing 

has managed to stop the cultivation in about half 

the area & continues to make effort to stop the 

cultivation in the remaining part. It is completely 

false to say that the Wildlife Department is acting 

in connivance, as the required actions have been 

taken by the department as ordered explained W 

ra 

above. In spite of repeated requests ~ d .. t . 
. 

r Va1erumy 0!11~. • '<I Lil.' 
I ' 011key S1etillil1Cn 1.. 'S 
• .•'•I~ Oivll,on Hamrpu. •• 

"II 

Pr. Chief Coo ator of Fort$lS ('M.). 
,,.,4 rhillt tfll f,i ~lrir MP ~ 
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~ ,...1-
f 

! 
I 

I 6. 
I 
\ 
~ -

. 
instructions issu d ii 

e rom replying respondents local 
people of the • 

area dtd not stop the illegal 
cultivation a d · n use of heavy machinery for 

harveSling although the field staff had taken al\ the 

preventive measures. Besi,des,RFOsNagrota Surian 

and Dhameta has been directed to carryout regular 

patrolling in the area along with staff and enquire 

into the matter with the help of local 

people/representatives and submit fact finding 

report, where action is required, initiate the same 

immediately. 

That after the declaration of Wildlife Sanctuary, 

the activitie.s of entry and cultivation are prohibited 

under the sections 27 and 29 of the Wildlife 

Protection Act, 1972. Further, the Hon'ble 

Supreme Court of India vide order dated 

14.02.2000 in IA No. 548 of CWP No. 202 of 

1995 have prohibited removal of dead, dying, 

diseased, drift w~od and grasses from.the National 

Park and Sanctuaries. Keeping in view of the 

above provisions, the representation preferred by 

the Petitioners in CWP No. 4468/2019 case• tilted 

Krishan Chand Vs S,tate of HP and others for 

allowing the cultivation inside the. Pong Dam Lake 

Wildlife Sanctuary were rejected(Ann. R-XXIV). _ ~ 
· ' : ~~ 

f 
~~te;i.1~ry ~~:~-~~~; 

Monkev <'• , 
• , """"-·', 1i1 ..... .1, . ~ai1Jr 

Wild l ife Di•n;:;,;, :.:, ,' ?I 
Pin 177001 ' • Pr. C JV\~ ,,r ... , c:,.. _ _ ,.. ... . _ . . .. ..._____ -- _,. 
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7. 

---------~ 

of pesticides and 
That it is submitted that the use 

tting up of scare 
fertilisers for cultivating crops, pu 

crow and nyl'on threads for warding off the 

migratory birds, use of heavy machinery for 

harvest, putting to fire the crop residue by local 

people and grazing by migrant Gujjarsconstitute 

major threats to the sanctuary and are violation of 

the Section 27 and 29 of the Wildlife Protection 

Act, 1972. 

8. That in order to curb such menace and as alleged 

in the petition several actionshave been taken .by 

the replying respondent department over time. 

Activecooperatio~ of the state authorities including 

Police has been requested several times py 

replying respondent. However, the replying 

respondent and field staff on the ground have not 

received timely and appropriate cooperati~n from 

the Police authorities. 

MEASURES WHICH ARE BEING TAKEN ON 

PRIORITY BASIS AT THE EARLIEST. 

(i) Mass contact and awareness campaigns through 

local panchayats regarding the ill effects of 

cultivation and 

out intensively. 

other activities shall-be I:~ __ 
r 

• • I 

'hlerinary Utn~ ·~1r1 Life) 
1 

, Monkey Stmhzation ~ ., Sastar 
I Wild life OitJis1on tlam,rpu, . ' P.) 

i':ll 177001 

I 
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i (ii) The grassroots level 
organizations shal I be 

(iii) 

(iv) 

engaged to regulate various activities related to 

th I' l'h e lVe I ood of the local people inside the 

Wildlife Sanctuaries. 

The meetings with the Police Department shall be 

conducted at higher levels to sensitize them with 

the issues and provide assistance to the field staff 

engaged in Patrolling and monitoring ·or the 

Sanctuary area. 

The entry points shall be stopped by constructing 

trenches so that the entry of.heavy machinery for 

harvesting is curta·iJed and all efforts shall be 

made for manual harvesting _only. 

(v) Patrolling partie·s· shall be constituted in winter 

months to carry out regular and proper patrolling 

m the area, to stop the local people from 

cultivating, using - pesticides and chemicals, 

erecting scare crows and nylon threads, use of 

heavy machineries for harvesting etc. 

~ •• (vi) 
/ 

Awareness related to wildlife in the local peop~e 

will be created by holding public meetings, 

Panchayats quorum.s and other printed/electronic 

media. 

(vii) Monitoring by the Panchayats representatives 

\ 
will be requested at regular 

{ 
1 

.. & ..... , 
interva~&}J 

Vet11111._· .. , ~ -
• I••~ f 

••o ' : • ' II. ) I ,1, 11 ,c; ' I •rl. . .. ., 
W1/L1 I ·re n ,, ,~.,, l 

U i.'1t•1' 'f I 

Pin 17Joo, • " ' r. • CJ 

·- . 
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(viii) 

(ix) 

. 
5 

if any for conservation of Wild life 
suggesuon 

received will be acted upon. 

Government vehicles will be provided to the 

patrolling parties for conducting regular and 

proper patrolling frequently and take preventive 

measures to control the illegal activities in the 

Protected Area. 

Surveillance by drones shall be carried out on 

time to time basis to deter the cultivators. 

REPLY ON MERITS 

1. That the contents of the Para are admitted to the 

extent that the local people have been cultivating 

the draw down area since the inception of the Pong 

Lake and the Replying Respondent has been able 

to stop such cultivation in some part of the 

Sanctuary because of various actions taken by the 

staff of Pong Dam Lake Wildlife Sanctuary. 

2. That the Contents of Para ·2 are admitted being a 

matter of a record. 

3. That the Contents of this Para are admitted being a 

matter of a record. The land is owned by the 

Bhakra Beas Management Board ~nd the area is a 

notified Wildlife Sanctuary and Ramser site. 

4. That the contents of this Para need no submission 

., 
✓ - --

' I 

being matter of record. The area of Pong Dam _ G..,LJ 

Lake WLS comprises of submerged area between , ~ --

,.. 1~ " 1~lilel 
• -.t t.f... u' .. 

, 1 •• 1 , ~.,. • 1 L ., Sastar 
i .... • J ~ • 

\'. ! Lil • IJ . ~ l' '" P) 

Pr. Chief c rva\orotForests(M;). ~ 1,'~ill ___ _ 
and Chief V~ldlife Warde:- 1-iP, Shfm:a 
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Pong Dom T, ( . . 
crracc I nlwarn) to bridge on Beas at 

Dchrn on I lo ' I • s llarpur Dchra Road up to reduced 

level 141 O feet above mean .sea level except n.orth 

western edge of Sansarpur RF, eastern edge of 

Sanllan RF and south western edge of Guler Jagir 

RF mainly where reduc:cd level wi 11 be 1450 feet 

mean sea level nnd all the islands in the Lake. The 

area of the sanctuary is so vast and extends so far 

and wide that it is not possible to close/fence the 

entire area for effective protection. The area is rich 

in bio diversity having recorded more than 4~0 

species of birds, 27 species of fishes, 24 species of 

mammals, 18 species and reptiles and more than 

l 00 species of butterflies. As per the Annual Bird 

Count conducted on 31 st January 2022, 1.10 Iakh 

migratory and resident birds of 110 species have 

been recorded. 

5. In reply to this Para it is submiJted that.it is also 

not true that the wildlife wing of Forest department 

has not taken any action to stop cultivation ins~de 

the wildlife sanctuary. The field staff regular patrol 

the area and reports whenever any attempt of 

illegal cultivation is made. Every year during 

winter season when the water starts receding, local 

people attempt to starm ploughing and cultivating 

the land. The dctuil of nction taken hy Wildlife 

f\'1,r~~v · 11.,, ~ 
W.tJ ' •'~ II I .J I 

P•;• l l/fJ'. 1 • 1 Pr. c 11el Cof1 Na\or ot Forests 1l'M,) -- J 1M C:h\P.I Vf tldU{e Ward,;" 1-tP, Shim:a' j 
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6. 

hns already been mentioned m 
Department 

I. . ry submission. pre Im, no 
Thnt in reply to this para it is submitted that ,every 

ff d l ct and remove 
effort is mndc by field sta to c e 

t • • temporar\\ fence the unauthorised huts, s 1ant,cs, 

scare crows, hedges and nylon threads. This is 

corroborated by the tie Id staff vidc RFO Wildli fe 

Nagrota Surian and Dhameta vide their . letters 

bearing No. 378/DMT dated 14.02.2022 and No. 

35/NS dated 13.04.2022 respectively. Efforts are 

also being made to educate and make aware 

general public and cultivators in particular about 

the consequences of illegal activities in Pong Dam 

Lake Wildlife Sanctuary. Detail of all the 

effortstaken by wildlife Department has been 

elaborately mentioned in preliminary submission 

It is therefore very clear that the field staff has 

taken suitable actions against the illegal activities 

from time to time even when the area of the 

sanctuary is so vast with limited number of field 

staff. It is completely false to say that the Wildli fe 

Department is acting in connivance, as lhe required 

actions have been taken by the department as 

explained in preliminarily submission. 

7. The contents of this Para ure denied to the extent 

that as narrated in the foregoing para~~ _ _ 

~ 1,/ Vutarit,Jrf Ulh ·• 1 l1!~l 
"/ .- Monkey S1eiI,,,111cri ,, 'S.nt3r 
/ -

' / I\M , Wild Lilo Oiv151c111 llam:rp.. ' P.) 

\ 
,I 

Pr. Chief C ~ llff ol f orosls \ "~i Pin 177001 
.. "\~ Chief V✓d , e Warde:- YP, Shlm,3 L....-- - - - ----
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8. 

9. 

10. 

l 1. 

12. 

ueparttnent exercised al I ·r f" 
' s e iorts from all the 

corners to stop the • II l . . . 
. 

1 ega activ1t1cs in the protected 

area fro1n time to timc,but has not succeeded fully. 

The local people arc being made aware and strict 

action is also being initiated against the offenders. 

Need No comments being matter of record, 

Need No comments being matter of record. 

Need No comments being matter of record. 

Need No comments being matter of record. 

Not ad1nitted. The department has taken the issue 

seriously and timely action as per prevalent rules 

and regulations has been initiated. Further, 12 

cases of fire incidences of the left out material of 

Wheat had also been reported by the Rf Os 

Nagrota Surian & Dhameta and the same had been 

controlled by the staff of the department with the 

help of local people. People of adjoining villages 

were also made aware about damages caused by 

the forest fires through household awareness 

campaigns in the month of Aprjl and May, 2022. 

Regular and proper patrolling of the area has 

been/is being done by the field staff of Nagrota 

Sudan & Dhameta Wildlife Ranges. 

13. The Department is nrnking all out efforts to stop 

the illegal practices in ~he Sanctuary area carried 
1 

~ 

out by the local people smce the inception the Dam~~ 

r--·· .. 
I Vcterir,11,y {) It,, .. , .... -:--
' l.101 ti:v "t , rJ L1fci l I' ,_ r,. . , . 

•' fr1 : , , , t· . ~ r· • 
• I \ "/ '° / ( 

/',:! I "!71"7 ... J. ~ ... rr,;;. / .. , 
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• I 

\. authorities were 
nnd the conccrhcd Po ice . 

. • ·t·, tc action against 
l ,d time nnd ngnrn to 1111 ,a 

rcquc~ c 

the defaulters but any cff cctivc action taken report 

by Police is not on the record. /\t the same time, 

the local people arc being made aware about the 

damages being caused to the Wildlife on account 

of illegal activities being undertaken in the 

protected area. 

14. Need No comments 

15. Need No comments for want of knowledge. 

It is, therefore, respectfully prayed that the 

timely actions have been taken by the Forest Department 
' 

to stop the illegal activities by the local people in Pong 

Dam Lake Wildlife Sanctuary, therefore the present 

petition may kindly be dismissed against replying 

respondents in the interest of justice with the directions 

to the Administrative & Police Departments to provide 

active assistance to the Forest Department to curtail & 

control the cases of illegal activities undertaken by the 

local people in the Protected Area and initiated stern 

action against th~ defaulters as and when asked for the 

same by l~~epartmenl, please. ~ / 

(~ '"' .,. ' o'{.nfu1 
l,loul e1 :;1 • z • :. 1 I fl< Ctuet Comervat0< of Forests {Wt) 

I \'h!d life n .. ,. • I and Chief W~dhfd Warde:- ~P. Shim/a. 
Pn 177001 
----

f' 

\ 
' 
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I : 

VERlFICATlON 

l the above named deponent further declared on auth 

that the contents or my above affidavit are true and 

correct to the best of n,y knowledge and believe as per 

infonnation received and derived from my field staff 

and ofltcia\ record respectively. Nothing material has 

been concealed therefrom. 

Verified at Shi111la on this the day of Aug. 2022. 

D~ 

Pr. Chief servalor of Forests ('NL) 
=1nd Chief Wildlife Warde:- 4P, Shim:a. 

Voto,unry lit,. 111 t,:Jl 
Monkey Cti•r'••,.1,,. •: :;,, ·t 11 

W,ltl L1lu OIVI~ 11rt II ,. ), 1• , .. l' l 
Pin 177001 

- - --- -----
••• U l t' 

. .. uuods duri11M /ht• r.1i11v 
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··-----·------
FWD ~r,-,--c, L "- '- - ~ 

-HM-H0OS/1 1/2023 
-WLM-FOREST WL CIRCLE DHARAMSHALA Cl Q 

j I 

From 

- \~ To 

I I 

Subject: 

Sir, 

IIIMACH/\L PRADESH FOREST DEPARTMENT. 
Wll .. l)LWE DIVISION HJ\MJRPUR. 

EMAJL: illowlhi1J11·IJl)@1lic.in 

Deputy Consc1viltor of 
forests, Wildlife Divisfon 
Hamirpur. ' 

The Advocate General 
HP High Court Shimta'. 

C\\TPIL No. 41/2023-Sh Milkhi Ram Sharma versus Vis State of H.P. & others. 

This is with reference ro order dated 13.09.2023 delivered in CWPJL No. 41 of 2023 
titled as Sh Milkhi Ram Sharma versus State of HP and others. The detail of action caken by this 
division of Forest Department with respect to the complaints pref erred by the plaintiff dared 
13.06.2023 and 28.06.2023 is furnished as under: 

(j) 

I I (H) 

As part of our local outreach programme and co generace livelihood for locals. 
Trainings were imparted to the Local community on a regular basis during the 
financial year 2022-:23. More than 150 individuals were trained under dHferenc 
programmes which include Tourism, Tailoring, Handicrafts Food Processing, Guides 
ecc. as communicy participation. 

Ami-poacher and Anti-grazers have been engaged for protection purpose rime and 
again. in and around Pong Dam area. No case of po«ching was reported during the 
Year 2022-23. Regular patrolling, Awareness camps, Outreach programmes and 
Scrict vigilance by the Field staff using Dronrs, CCTV cameras are being carried ouc. 
It is a fact that Illegal cuhivation inside the s«11ccuary wJs prevented durin_~ 2022-23 

Removal of weeds, collection - Uprooting of w·eeds is a regular activicy and 
conducted throughout u1e year when ev?r required. This activity will helpful co 
undertake plantation Inside the Pong Dam co reduce che extent of area for illegal 
cul1lvaclon and grazing by nomadic Gujjars. 

Soll Consl!rvatlon measures, Brushwood Check Dams were constructed in Dhamer.i 
Beat and were found working satisfactorily In co11trolling the soil erosion inro 1he 
Wetland flowing from Nallah. It will also reduce soil erosion of privJte 
cultivatlon land of the local inhabl<ams of fringe area to some extent. 

Removal and Dispos,il of Plastic Materlal actlvlly is carried out regularly '"hellt'Vt'I' 
required. During 1he FY 2022-23, 740 l<g of Plastic w..iste was collect~<l from _che 
Pong Dam Lake, whlch reaches wetland through flash floods during che r.uny 
season and disposed off us per Govr. guldt•lines. 
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,7/2023 

oHARAMSHALA 
FWD-HM-H006/11/2023-WLM-FOREST WL CIRCLE 

t . 

I , 

I , 

(vi) 

(vii) 

(viii) 

(ix) 

Palli was suitable for 
,d ill Jilkhara . 

Protection of BrcNllni;t Sll<'s, mounds ,;onstructc tccted and new sites .ire 
hrec•ditit.t of S;m,s Crr111c. More such breeding sites arc pro 

11
. ,g by the field staff 

nt patro 11 
being crc,11cd p;iniculnrly In cnsc of vultures. Frcquc . 
0f this division is bcin~ untlcrt;ikcn to protect the breeding sites. 

. time to time for local 
Awareness camp;ilgns were/arc being orga017.ed fr0 ';1 f h Wetlands 
inhabitants as well :is tourists for sensitiwlion about the importance O t e

44 
S . g 

•1· 30 Bicycles and ewrn :ind the benefits of maintaining the ccobgical frag• ity. 
1 

d 
. . d b h H p State Wet an s Machines were purchased from the funds allocate Y t e • • I' 

Authotity. which were distributed to the needy people of Nagrota Surian and Jav.'a 1 

in the year 2018, so thi.lt they could earn their livel ihood, which reduces the 
dependency of the local people on the Wetlaml. The Pong Dam Lake Biodiversity 
Conservation Society has been reconstituted and is in the process of fonnation of 
EDC (Eco Development Committee) to ensure local participation in the 
Conservation of the Wetland. 

Under Mission LIFE, All Students from nearby Schools were sensitized on the 
importance of Welland and its conservation. Involving locals in the conservation by 
engaging them as Wetland Mitras is in process and with a focus on conservation 
oriented tourism opportunities are being created to engage with the local 
community. 

Regular and frequent patrolling of Pong Dam has been ensured/ being undertaken 
by the field staff of this department and necessary directions have been given to 
take stem action against the defaulters as per prevailing law. Time and again, 
necessary help from the local police authority & Admlnistration is also being taken 
to control the illegal cultivation/grazing inside the Sanctuary. 

(x) Government vehicle was/is being provided to the staff of the department for 
frequent pauoUing and the same is being used for av.rareness announcements for tht' 
knowledge of local inhabitants and tackling the illegal activities being undertaken in 

f ? ~!I j § ::• ~:.u:::g::::::~:nn:::,:: ::~i::~:~•~:,~:::::1

:3 in \\~ Range Dhameca -· ~ r < WCft! is~ucd i.tgainsl lhC! llOlllildic Gujjars and an a,nount of Rs. 1.00 lac and 0. 75 lac 
' r ·:\;

7
respectively recovered from them as compensation and deposited inco government 
treasury as revcnuC!. Strict measures hav<' been taken to prevent Illegal Grazing 

1 , iusidc the sanctuary. Ourin~ th!! year 2022 and 2023 (upco 08/2023), 5-4 number 
damage repo11s against th!! oftenders 0 11 account of illegal accivities undenaken by 
them in the rcs1ricwd / proteclt!d urea has bt:!tm issued and compensation amounting 
to Rs. 4, 77,094/• was rt!covefe<Vreali·Lt!d. Range wise detail is appemll•cl belo\\': 

. 
Ytar Na111c ur Haute Nu, or Oamagc l'Cl'OrlS If SU!!d A111ouu1 rcalizl!d 

2022 N agrnw Suriu11. u 70000 

Dlwmcta 4 25G<i0 

2023 Na!.!.rota Surian 33 - 23➔250 

Dl1a111ew ~ 147LIIJ 

--

\ 
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,I . .,. 

FWD-HM-H006/11/20z3 ... • WLM-FOREsr WL CIRCLE DHARAMSHALA 

I ' 

(xii) Wildlife week • b • 
. _ 15 emg celebrnted In eilch yeilr ilnd local people as well as school 

cluld1 en were aware about lhe hnporlance of wildlife in our life. Thjs has also 
helpful in reductio11 f ill 1 • . 0 egr1 actllvlties in the resmcted area. 

(xi ii) To avoid trampling of eggs laid by birds in the vicinity of the Pong Dam, wooden 
noaters were also constmcted inside the Pong Dam Lake for breeding of migratory 
as well as local species birds. 

(xiv) Regular meetings are being organized with the local communities and get them 
aware from the bad effects of the wildlife in their routine Ji fe. 

(xv) A detailed reply in the shape of affidavit in CWPIL No. 53 of 2022 has already 
stands submitted in this Hon'ble Court which is pending for adjudication in the 
coun. 

(xvi) Plantations on the fringe areas are being done every year and 275.5 ha plantation has 
1 , been done so far in the Lake area to reduce the area of cultivation. 

(xvii) Department is continuing to exercise all its efforts from all corners to curtail/stop the 
illegal activities in the protected area and the Silme has is evident from the following 
facts: 
A) An increase in Bird count-has been reported from _the·2Q23 Bird census report. 
B) For the first time a new species was reported ac Pong Sanctuary. 
C) An increase in vulture population is reported and the process to set up a Vulture 

Feeding Station is underway to augment the same: 
(xviii) The photographs of the action taken by this department are enclosed herewith for the 

perusaJ of Hon'ble Court. 

Encl: -As above 

Signed by 
Reginald Royston 

I I 

(I) 
(II) 
(Ill) 
(iv) 

Dept9t1~6~si~,~~~ 6f~fu\ts, 
Wildlife Division, Hamirpur. 

Copy for lnformacJon and further necessary nction is submitted to : 
Pr. CCF. WL HP Shimla. 
Deputy Commissioner, J<augra ill Dllilrnmshala. 
Sup1?rlnrnnd1mt of Pollet!, J(an~ra HP. 

1 
. t\ 

Adtll. CCF. Wildlife Oharamshal~-- . ~~ 

f 
) 1 j I 11 ,l Wt~1h1:11y I II, 

'' 1 ,'ul 
t Mun'·,· I ~j n.,11, l\t.J 

• 'I 

t V/tldldillli~I \I, 1
• 

I Pin 111001 ____ _ 
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~, 

_J_ 
Detail of Damage Reports Chalked against various offenders in respect of Wildlife Range Nagrota-
Surian (Year 2023-24). 
Sr. 
No. 

I 

2 

3 

4 

5 

6 

Name of 
Beat 

Bhatoli-
Phakorian 

Bhatoli-
Phakorian 

Jawali 

Bhatoli-
Phakorian 

Nagrota-
Surian 

Nagrota­
Surian 

Damage 
report 
Book 
No. 

Shaveel S/o 042 
Ashok Kumar 

Puran S/o 042 
Bagga 

Reshrna Biwi 24 
W/o Gulam 
Mohammad 

Ajay Kumar 042 
S/o Pyare Lal 

I 

Khatim 2 1 
Sussen 

Faqir Hussain 2 1 
S/o Ahmed 
Ali 

Damage Date Type of 
report Offence 
No. 

001 18.05.2023 Violation of 
Section 27 & 29 
of The Wildlife 
(Protection) Act, 
1972 
(IJlegal Min.ing) 

002 18.05.2023 Violalion of 
Section 2 7 &. 29 
of The Wildlife 
(Protection) Act, 
1972 
(Illegal Mining) 

27 0 1.06.2023 Violation of 
Section 27 & 29 
of The Wildlife 
(Protection) Act, 
1972 
(fllegal Grazing) 

003 07.06.2023 Violation of 
Section 27 & 29 
of The Wildlilfe 
(Protection) Act, 
1972 
(Illegal Mining) 

17 15.06.2023 Violation of 
Section 27 & 29 
of The WildJife 
(Protection) Act, 
1972 
(Illegal Grazing) 

18 17.06.2023 Violation of 
Section 27 & 29 
of The Wildlife 
(Protection) Act, 
1972 

m~ r:;pgrazing) 

(. v~::~~ ;,~-..... ;~ l 
Monkey St I •. d Life/ 

I 
, e, 1zat10,1 L 
W1lt1 l1fo Division . ' Sasra, 

. Pin I 77GIJ I • l-fam1rp11, U: ~I 

I .. 

Remarks 

Rupees 5400.00 
received as 
Compensation 
For the violation of 
Sec. 27 & 29 of 
The Wildlife 
(protection) Act, 
1972. 

Rupees 64~0.00 
received as 
Compensation 
For the violation of 
Sec. 27 & 29 of 
The Wildlife 
(protection) Act, 
1972. 

Rupees 25000.00 
received as 
Compensa:tioo 
For the violation of 
Sec. 27 & 29 of 
The Wildlife 
(protection) Act, 
1972. 

Rupees 5400.00 
received as 
Compensation 
For the violation of 
Sec. 27 & 29 of 
The Wildlife 
(protection) Act, 
1972. 

Rupees 25000.00 
received as 
Compensation 
For the violation of 
Sec. 27 & 29 of 
The Wildlife 
(protection) Act, 
1972. 

Rupees 25000.00 
received as 
Compensation 
For the violation of 
Sec. 27 & 29 of 
The Wildlife 
(protection) Act, 
1972. 

, ,. --c: ..;;; ...... !:::: I 

J 

Q i Scanned with OKEN Scanner 

299



7 Nagrotn- Gullnn D/o 
Surian Alam Din 

8 Bhatoli- Kamlesh S/o 
Phakorian Pritam 

9 Bhatoli- Rajnesh S/o 
Phakorian Hem Raj 

10 Bhatoli-
Phakorian 

Raj iv Sain 

l 1 Bhatoli- Sanjay S/o 
Phakorian Roshan 

12 Dhatoli- Ashok Kumar 
Phalcorian 

13 Bhatofi- Pardcep 
Phakorian Singh 

21 19 

042 004 

042 005 

042 006 

042 007 

042 008 

042 009 

19.06.2023 

13.06.2023 

13.06.2023 

13.06.2023 

l4.06.2023 

14.06.2023 

14.06.2023 

~~ 
- ·· ~ v-- ' 

r \·c,,: . 
r.?,J.:k :;, 
rtild Li ' " l)i. 
Pir1 177001 

Violation of Rupees 25000.00 --
Section 27 & 29 received as 

of The Wildlife Compensation 

(Protection) Act. For the violation of 

1972 Sec. 27 & 29 of 
(Illegal Grazing) The Wildlife 

(protection) Act, 
1972. 

Violation of Rupees 3000.00 
Section 27 & 29 received as 
of The Wildlife Compensation 
(Protection) Act, For the violation of 
1972 Sec. 27 & 29 of 
(Ulegal The Wildlife 
Cullivation) (protection) Act, 

1972. 

Violation of Rupees 3000.00 
Section 27 & 29 received as 
of The Wildlife Compensation 
(Protection) Act, For the violation of 
1972 Sec. 27 & 29 of 
(Illegal The Wildlife 
Cultivation) (protection) Act, 

1972. 
Violation of Rupees 3000.00 
Section 27 & 29 received as 
of The Wildlife Compensation 
(Protection) Act, For the violation of 
1972 Sec. 27 & 29 of 
(lllegaJ The Wildlife 
Cultivation) (protection) Act, 

1972. 
Violation of Rupees 3000.00 
Section 27 & 29 rect:ived as 
ofThe Wildlife Compensation 
(Protection) Act, For the violation of 
1972 Sec. 27 & 29 of 
(Illegal The Wildlife 
Cultivation) (protection) Act, 

19'72. 
Violation of Rupees 3000.00 
Section 27 & 29 received as 
of The Wildlife Compensation 
(Protection) Act, For the violation of 
1972 Sec. 27 & 29 of 
(lllegal The Wildlife 
Cultivation) (protection) Act, 

1972. 

Viola1ion of Rupees 3000.00 
Section 27 & 29 received as 
ofThe Wildlife Compensation 
(Protection) Act, F'or the violntion of 
1972 Sec. 27 & 29 of 
(Illegal The Wildlife 
Cultivation) (protection) Act, 

1972. 

.,. .. ___ 
-. 

l 
I ' I 
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I \4 Bhatoli­
Ph:lkori:m 

Vidhi Singh 

\ 5 Bhatoli- Sanjay Kumar 
S/o Chappi 
Ram 

Phakorian 

16 Bhatoli- Pyare Lal S/o 
Jai Chand Phakorian 

17 Bhatoli- Sudesh 
Kumar S/o 
Chunka Ram 

18 

l>hakorian 

Bhatoli- Gopal Das 
Phakorian S/o Mohar 

Ram 

042 

042 

042 

042 

042 

19 Bhatoli- Suresh Kumar 042 

20 

Phakorian S/o Roshan 
Lal 

llhatoli­
Phakoriiin 

Rajnish 
Kumar S/o 
llardesh 
Kumar 

042 

010 

0 I\ 

012 

013 

014 

015 

016 

15.06.2023 

15.06.2023 

19.06.2023 

19.06.2023 

19.06.2023 

19.06.2023 

01.07.2023 

~rJ°vu 
- -

Violation of 
Section 27 & 29 
of The Wildlife 
(Protection) Act, 
1972 
(Illegal 
Cultivation) 

Violation of 
Section 27 & 29 
of The Wildlife 
(Protection) Act, 
1972 
(Illegal 
Cultivation) 

Violation of 
Section 27 & 29 
of The Wildlife 
(Protection) Act. 
1972 
(lllegal 
Cultivation) 

Violation of 
Section 27 & 29 
of The Wildlife 
(Protection) Act, 
1972 
(lllegal 
Cultivation) 

Violation of 
Section 27 & 29 
of The Wildlife 
(Protection) Act, 
1972 
(Illegal 
Cultivation) 

Violation of 
Section 27 & 29 
of The Wildlife 
(Protection) Act, 
1972 
(Illegal 
Cultivation) 

Violation of 
Section 27 & 29 
of The Wildlife 
(Protection) Act, 
1972 
(llh:gol 
Cultivation) 

1 ' 1 \ JI 11 I ·) 
Mcmk.ly S1e ,11,Jt1t.11 L , Sastar 
Wild life Division ltarnupu, l'I P.) 
P1t1 171001 

Rupees 3000.00 
received as 
Compensation 
For the violation of 
Sec. 27 & 29 of 
The Wildlife 
(protection) Act, 
1972. 

Rupees 3000.00 
received as 
Compensation 
For the violation of 
Sec. 27 & 29 of 
The Wildlife 
(protection) Act, 
1972. 

Rupees 3000.00 
received as 
Compensation 
For the violation of 
Sec. 27 & 29 of 
The Wildlife 
(protection) Act. 
1972. 

Rupees 3000.00 
received as 
Compensation 
For the violation of 
Sec. 27 & 29 of 
The Wild I ife 
(protection) Act, 
1972. 
Rupees 3000.00 
received as 
Compensation 
For the violation of 
Sec. 27 & 29 of 
The Wildlife 
(protection) Act, 
1972. 

Rupees 3000.00 
received as 
Compensation 
For the violation of 
Sec. 27 & 29 of 
The Wildlife 
(protection) Act, 
1972. 

Rupees 3000.00 
receiwd ns 
COmpc!nSation 
For the violation of 
S.:c. 2.7 & 29 of 
Th.: Wildlifo 
(pro11:ction) Act, 
1972. 
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Rupees 3000.00 --
Violation of 

O-t2 017 01.07.2023 
Section 27 & 29 received as 

2 1 Bh:iloli- Rnnjit Kumnr Compensation 
Phnkorion S/o Chunni of The Wildlife 

For the violation of Lnl (Protection) Act, 
Sec. 27 & 29 of 

1972 
The Wildlife (Illegal 
(protection) Act, Cultivation) 
1972. 

Violation of Rupees 5400.00 
14.07.2023 22 Bhntoli- Sntvinder 042 018 

Section 27 & 29 received as 
Phnkorinn Singh S/o ofThe Wildlife Compensation 

Jagroop Singh (Protection) Act, For the violation of 

1972 Sec. 27 & 29 of 
(Illegal Mining) The Wildlife 

(protection) Act, 

\ 
1972. 

23 Bhatoli- Amit Kumar 042 019 15.07.2023 Violation of Rupees 5400.00 

Phakorian S/o Satpal Section 27 & 29 received as 
ofThe Wildlife Compensation Singh 
(Protection) Act, For the violation of 
1972 Sec. 27 & 29 of 
(Ulegal Mining) The Wildlife 

(protection) Act, 
1972. 

24 Jawali Roshan Deen 24 28 12.07.2023 Violation of Rupees 3000.00 
S/o Mohamad Section 27 of received as 

The Wildlife Compensation 
(Protection) Act, For the violation of 
1972 Sec.27 ofThe 
(Illegal Grazing) Wildlife 

(protection) Act, 
1972. 

25 Nagrota• Liyakat Ali 21 20 15.07.2023 Violation of Rupees 26 I 00.00 Surian S/o Teg Ali Section 27 of received as 
The Wildlife Compensation 
(Protection) Act, For the violation of 
1972 Sec. 27 & 29 of 
{Illegal Grazing) The Wildlife 

(protection) Act, 
1972. 

26 Nagrota- Jumman S/o 21 21 16.072023 Violation of Rupees 5100.00 Surian Karam Deen Section 27 of received as 
The Wildlife 

Compensation (Protection) Act For the violation of 1972 ' 
Sec. 27 & 29 of (Illegal Grazing) The Wildlife 
(protection) Act, 
1972. 

27 Dehra Shah Bali S/o 23 4 16.07.2023 Violation of Rupees 3000.00 
Shaukat Ali Section 27 of rcceivc:d as 

The Wildlife Compc:nsntion 
(Protection) Act, For the violation of 1972 Sec. 27 & 29 of 

~ f'} lf-J (lllcgnl Grn2ing) The= Wildlifo 
(protecrion) Act, 
1972. 

Ji ,....__ 
~ --

'.I I 
i. ~ 
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28 Oehra Vijay Kumar 23 5 
S/o Shridhnr 
Shanno 

29 Nagrorn- Snbooran 0 /o 2 1 22 
Surinn \Vadnr Deen 

30 Jawali Rakesh 24 29 
Kumar 

31 Jawali Tilak Raj 24 30 

32 Jawali Tcjender 24 3 1 
Kumar 

33 Jawali Bhagwan 24 32 
SinW1 

34 IJhatoli• Gum1cet 042 020 
Plt&korian Singh 

20.07.2023 Violation of 
Section 41,42 & 
52(A) of IFA 
1927 
(Illegal 
Transportation of 
driftwood) 

26.07.2023 Violation of 
Section 27 of 
The Wildlife 
(Protection) Act, 
1·972 
(Illegal Grazing) 

12.09.2023 Violation of 
Section 27 & 29 
of The Wildlife 
{Protection) Act, 
1972 
(Illegal 
Cultivation) 

12.09.2023 Violation of 
Section 27 & 29 
of The Wildlife 
(Protection) Act, 
1972 
O!Jegal 
Cultivation) 

12.09.2023 Violation of 
Section 27 & 29 
ofThe Wildlife 
(Protection) Act, 
1972 
(Illegal 
Cultivation) 

12.09.2023 Violation of 
Section 27 & 29 
of The Wildlife 
(Protection) Act, 
1972 
(Ille:gal 
Cultivation) 

29.09.20232 Violation of 
Section 27 & 29 
ofThe Wildlife 
(Protection) Act, 
1972 
(Illegal Mining) 

f\L~,,..L~ JJ 
m i - -

\.,11:1111.,ry Ult,,. ,"·1,1 lifo) I 

r,lunkey Sto1frw1i,111 C~·. " Sas1ar-1 
Wild l1fo IJivisroo 11 l • 
P:11 l 77011 i ., '''i , , m 

-- ---- -

Case is sent to 
office of DCF 
Wildlife Division 
Hamirpur to write 
off and f urthcr 
necessary action. 

Rupees 30000.00 
received as 
Compensation 
For the violation of 
Sec. 27 & 29 of 
The WildJifc 
(protection) Act, 
1972. 

Rupees 3000.00 
received as 
Compensation 
For the violation of 
Sec. 27 & 29 of 
The Wildlife 
(protection) Act, 
1972. 

Rupees 3000.00 
received as 
Compensation 
For the violation of 
Sec. 27 & 29 of 
The Wildlife 
(protection) Act, 
1972. 

Rupees 3000.00 
received as 
Compensation 
For the violation of 
Sec. 27 & 29 of 
The Wildlife 
(protection) Act, 
1972. 

Rupees 3000.00 
received as 
Compensation 
For the violation of 
Sec. 27 & 29 of 
The Wildlife 
(protection) Act, 
1972. 

Rupees 5400.00 
received as 
Compensation 
For the violation of 
Sec. 27 & 29 of 
The Wildlife 
(protection) Act, 
1972. 
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35 B hatoli- Ka ku S/o 0-12 021 
Phnkorian Cl 1udu Rom 

Bhntoli- Satish Kumar 042 022 36 
Phakorinn 

37 Bhatoli- Raghubir 042 023 Phakorian Singh 

38 BhatoJi-· Shaveen 042 024 Phakorian Kumar 

39 Nagrota- Satish Kumar 21 23 Surian 

40 Nagrota- Akshay 21 24 Surian kumar 

41 Nagrota-
Surian 

Sunil Kumar 21 25 

Violation of 14.10.2024 
Section 27 & 29 
of The Wildlife 
(Protection) Act, 
1972 
(Illegal Mining) 

I 0.11.2023 Violation of 
Section 27 & 29 
of The Wildlife 
(Protection) Act, 
1972 
(Illegal Mining) 

10.11.2023 Violation of 
Section 27 & 29 
of The Wild life 
(Protection) Act, 
1972 
(Illegal Mining) 

16.11.2023 Violation of 
Section 27 & 29 
ofThe Wildlife 
(Protection) Act, 
1972 
(Illegal Mining) 

13.12.2023 Violation of 
Section 27 & 29 
ofTue Wildlife 
(Protection) Act, 
1972 
(Illegal 
Cultivation) 

19.12.2023 Violation of 
Section 27 & 29 
ofTiie Wildlife 
(Protection) Act, 
1972 
(lllegnt 
Cultivation) 

19. 12.2023 
Violation of 

Section 27 & 29 
of The Wildlifo 
(Protection) Act, 
1972 

I

LJU (lllcgnl 

~~ Cultivntion) -- -- • l\. r Vot1•,,11.1r• ~ 
Mu11I. "I fi · 
•· I I · I 

·1 l •' • 

-- . ' 
'f ,,, ) 

Rupees 5400.0o 
received as t\' 

Compensation 
For the violation of 
Sec. 27 & 29 of 
The WildliCe 
(protection) Ac~ 
1972. 

Rupees 5400.00 -
received as 
Compensation 
For the violation of 
Sec. 27 & 29 of 
The Wildlife 
(protection) Act, 
1972. 

Rupees 5400.00 
received as 
Compensation 
For the violation of 
Sec. 27 & 29 of 
The Wildlife 
(protection) Ac~ 
1972. 

Rupees 5400.00 
received as 
Compensation 
For the violation of 
Sec. 27 & 29 of 
The Wildlife 
(protection) Act, 
1972. 

Rupees 3000.00 
received as 
Compensation 
For the violation of 
Sec. 27 & 29 of 
The Wildlife 
(protection) Act, 
1972. 

Rupees 3000.00 
received as 
Compensation 
f or the violation of 
Sec. 27 & 29 of 
The Wildlifo 
(protection) Act, 
1972, 

-Rupees 3000.00 
rcctii\'cd as 
Comp~nsntion 
For the violation of 
Sec. 27 & 29 of 
Tiu, Wildlife 
(protection) Act, 
1972. -
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42 'Nagrota- Rakesh 21 26 Suri an Kumar 

-B Nag.rota- Raji" Singh 2\ 27 
Surian 

+l Jawali Malkit Singh 24 34 

45 Jawali Arjun 24 33 

46 Nagrota- Kamlcsh 21 28 
Surian Kumar 

47 Nagrota- Ritesh Thakur 21 29 
Suriao 

48 Bhatoli- Kamlesh 042 025 
Phakorian Chand 

l\l...H ,- , 

20.12.2023 Violation of 
Section 27 & 29 
of The Wildlife 
(Protection) Act, 
1972 
(Illegal 
Cultivation) 

20.12.2023 Violation of 
Section 27 & 29 
of The Wildlife 
(Protection) Act, 
1972 

I 
(Illegal 
CultiYation) 

19.12.2023 Violation of 
Section 27 & 29 
of The Wildlife 
(Protection) Act, 
[972 
(lUegal 
Cultivation) 

19.12.2023 Violation of 
Section 27 & 29 
of The Wildlife 
(Protection) Act, 
1972 
(Illegal 
Cultivation) 

21.12.2023 Violation of 
Section 2? & 29 
of The Wildlife 
(Protection) Act, 
1972 
(lllegal 
Cultivation) 

21.122023 Violation of 
S~tion 27 & 29 
of The Wildlife 
(Protection) Act, 
1972 
(Ilk gal 
Cultivation) 

21.12.2023 Violation of 
Section 27 & 29 
of The Wildlife 
(Protection) Act, 
1972 

~WJ 
(lllegnl 
Cultivation) 

I 

. -----------

Rupees 3000.00 
received as 
Compensation 
For the Yiolation of 
Sec. 27 & 29 of 
The Wildlife 
(protection) Act, 
1972. 

Rupees 3000,00 
received as 
Compensation 
For the violation of 
Sec. 27 & 29 of 
The Wildlife 
(protection) Act, 
1972. 

Rupees 3000.00 
received as 
Compensation 
For the violation of 
Sec. 27 & 29 of 
The Wildlife 
(protection) Act, 
1972. 

Rupees 3000.00 
received as 
Compensation 
For the violation of 
Sec. 27 & 29 of 
The Wildlife 
(protection) Ace, 
1972. 

Rupees 3000.00 
received as 
Compensation 
For the violation of 
Sec. 27 &. 29 of 
The Wildlife 
(protection) Act. 
1972. 

Rupees 3000.00 
received as 
Compensation 
For the violation of 
Sec. 27 & 29 of 
The Wildlife 
(protection) Act. 
1972. 

Rupees 3000.00 
received as 
Compensation 
For the violation of 
Sec. 27 & 29 of 
1111: Wildlifo 
(protection) Act, 
1972. 
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49 Bhatoli- Deepak 042 
Phakorian Guleria 

50 Bhatoli- Sanjeev 042 
Phakorian Kumar 

51 Bhatoli- Jeevan Kumar 042 
Phakorian 

52 Nag.rota- Ranjit Singh 21 
Surian 

53 Nagrota- Babu R.am 21 
Surian 

54 Dehra Rashpal 23 

55 Dehra Kapil Dev 23 

026 21.12.2023 Violation of 
Section 27 & 29 
of The Wildlife 
(Protection) Act, 
1972 
(Illegal 
Cultivation) 

027 21.12.2023 Violation of 
Section 27 & 29 
ofThe Wildlife 
(Protection) Act, 
1972 
(Illegal 
Cultivation) 

028 21.12.2023 Viol!ation of 
Section 27 & 29 
ofThe Wildlife 
(Protection) Act, 
1972 
(Illegal 
Cultivation) 

31 22.12.2023 Violation of 
Section 27 & 29 
of The Wildlife 
(Protection) Act, 
1972 
(Illegal 
Cultivation) 

30 22.12.2023 Violation of 
Section 27 & 29 
of The Wildlife 
(Protection) Act, 
1972 
(Illegal 
Cultivation) 

6 19.12.2023 . Violation of 
Section 27 & 29 
of The Wildlife 
(Protection) Act, 
1972 
(Illegal 
Cultivation) 

7 19.12.2023 Violation of 
Section 27 & 29 
of The Wildlife 
(Protection) Act, 

C i -~v:) 
1972 
(Illegal "~ ~ ' \ 

Cultivation) 
j ' 

I\.."'"~ ------~ --~·--· r Voterir:ary !J f i l 

I r\/0"!!.(?\' i r •' ' 

•• , r ,. r ·J 
' • I 

, 

) 

~--·--- ----

Rupees 3000.00 -
received as 
Compensation 
For the violation of 
Sec. 27 & 29 of 
The Wildlife 
(protection) Act, 
1972. 

Rupees 3000.00 
received as 
Compensation 
For the violation of 
Sec. 27 & 29 of 
The Wildlife 
(protection) Act, 
1972. 

Rupees 3000.00 
received as 
Compensation 
For the violation of 
Sec. 27 & 29 of 
The Wildlife 
(protection) Act, 
1972. 

Rupees 3000.00 
re<:eived as 
Compensation 
For the violation of 
Se.c. 27 & 29 of 
The Wildlife 
(protection) Act, 
1972. 

RU1pees 3000.00 
received as 
Compensation 
For the violation of 
Sec. 27 & 29 of 
The Wildlife 
(protection) Act, 
1972. 

Rupees 3000.00 
received as 
Compensation 
For the violation of 
Sec. 27 & 29 of 
The Wildlife 
(protection) Act, 
1972. 
Rupees 3000.00 
received as 
Compensation 
for the violation of 
Sec. 27 & 29 of 
The Wildlife 
(protection) Act, 
1972. 
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56 Dehra Vijay Kumar 23 8 21.12.2023 Violation of Rupees 3000.00 
Section 27 & 29 received as 
of The Wildlife Compensation 
(Protection) Act, For the violation of 
1972 Sec. 27 & 29 of 
(Illegal The Wildlife 
Cultivation) (protection) Act, 

1972. 

57 Dehra Balbir Singh 23 9 2J.12.2023 Violation of Rupees 3000.00 
Section 27 & 29 received as 
of The Wildlife Compensation 
(Protection) Act, For the violation of 
1972 Sec. 27 & 29 of 
(Illegal The Wildlife 
Cultivation) (protection) Act, 

1972. 

58 Deh.ra Vichitar 23 JO 21.12.2023 Violation of Rupees 3000.00 
Singh Section 27 & 29 received as 

of The Wildlife Compensation 
(Protection) Act, For the violation of 
.1972 Sec .. 27 & 29 of 
(Illegal The Wildlife 
Cultivation) (protection) Act, 

1972. 

59 Dehra Dalip Kumar 23 ll 21.122023 Violation of Rupees 3000.00 
Section 27 & 29 received as 
of The Wildlife Compensation 
(Protection) Act, For the violation of 
1972 Sec. 27 & 29 of 
(Illegal The Wildlife 
Cultivation) (protection) Act, 

1972. 

60 Dehra Ashwani 23 12 21.12.2023 Violation of Rupees 3000.00 
Kumar Section 27 & 29 received as 

ofTI1e Wildlife Compensation 
(Protection) Act, For the violation of 
1972 Sec. 27 & 29 of 
(Illegal The Wildlife 
Cultivation) (protection) Act, 

1972. 
-

61 Dehra Jaypal 23 13 22. 12.2023 Violation of Rupe~s 3000.00 
Section 27 & 29 received as 
of The Wildlife Compensation 
(Protection) Act., For the violation of 
1972 Sec. 27 & 29 of 
(lllegal The Wildlife 
Cultivation) (protection) Act, 

1972. 

62 Bhatoli- Sukh Lal 042 029 22.12.2023 Violation of Rupees 3000.00 
Phakorian Section 27 & 29 received as 

of The Wildlife Compensation 
(Protection) Act, For the violation of 
1972 Sec. 27 & 29 of 

l, t-JD (lllegal The Wildlife 

,N Cultivation) (protection) Act, 
1---\1- , I ' 

1972. . 
~ ...___. - I 

• 

0 1 1 l111?', 
V1:•.!rll '., ., 1; UIII 

t11011kcy S11!1h. ~1,u • Sasta1 \ 

\ 

Wild Lile Oiv1s1on lbtnirpu. ' 'P.l 
Pin ,nom 
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Violation of 
Rupees 3000.00 7 I 

22.12.2023 received as 0)0 section 27 &_ 29 
Compensation Sahnb Singh 042 

of The Wildlife 63 Bhatoli-
For the violation of Phakorian (Protection) Act, 
Sec. 27 & 29 of 

1972 The Wildlife 
(Illegal 

(protection) Act, 
c ultivation) 

1972. 

Violation of Rupees 3000.00 
042 032 22.12.2023 

Section 27 & 29 received as 64 Dhatoli- Baldev Singh 

ofTI1e Wildlife Compensation Phnkorian 
(Prote-ction) Act, For the violation of 

Sec. 27 & 29 of 1972 
The Wildlife (Illegal 
(protection) Act, Cultivation) 
1972. 

Violation of Rupees 3000.00 27.12.2023 65 Jawali Sher Singh 24 35 
Section 27 & 29 received as 

of The Wildlife Compensation 
(Prote-ction) Act, for the violation of 
1972 Sec. 27 & 29 of 
(fllegal The Wildlife 
Cultivation) (protection) Act, 

1972. 
66 Jawali Vijay Kumar 24 36 27.12.2023 Violation of Rupees 3000.00 

Section 27 & 29 received as 
of The Wildlife Compensation 
(Protection) Act, For the violation of 
1972 Sec. 27 & 29 of 
(Illegal The Wildlife 
Cultivation) {protection) Act, 

1972. 
67 Jawali Brij Mohan 24 37 27. 12.2023 Violation of Rupees 3000.00 

Section 27 & 29 received as 
of The Wildlife Compensation 
(Protection) Act, For the violation of 
1972 Sec. 27 & 29 of 
(Jllegal The Wildlife 
Cultivation) (protection) Act, 

1972. 68 Jawali Kashmir 24 38 27.12.2023 Viola1ion of Rupees 1000.00 Singh· 
Section 27 & of received as 
The Wildlife Compensation 
(Protection) Act, For the violation of 
1972 Sec. 27 ofThe 
(lllegal Entry Wildlife 
inside PA) (protection) Act, 

1972. 
69 Bhatoli- Milkhi Ram 042 033 29.12.2023 Violation of Rupees 3000.00 Phakorian 

Section 27 & 29 received as 
of The Wildlife Compensation 
(Protection) Act, For the violation of 
[972 Sec. 27 & 29 of 
(Illegal The Wildlife: 

I 
Cultivation) (protection) Act, 

r I h I 1972. 
~Y\.V 0 ~ 

' 
r---:- .. 

i,.. _ 
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70 Bhatoli- Tilak Raj 042 034 29.12.2023 Violation of Rupees 3000.00 
Phakorian Section 27 & 29 received as 

of The Wildlife Compensation 
(Protection) Act, For the violation of 
1972 Sec. 27 & 29 of 
(Illegal The Wildlife 
Cultivation) (protection) Act, 

1972. 
71 Nagrota- Kishori Lal 21 32 05.01.2024 Violation of Rupees 3000.00 

Surian Section 27 & 29 received as 
of The Wildlife Compensation 
(Protection) Act, For the violation of 
1972 Sec. 27 & 29 of 
(Illegal The Wildlife 
Cultivation) (protection) Act, 

1972. 
72 Nagrota- Jagdish 21 33 05.01.2024 Violation of Rupees 3000.00 

Suri an Kumar Section 27 & 29 received as 
of The Wildlife Compensation 
(Protection) Act, For the violation of 
1972 Sec. 27 & 29 of 
(Illegal The Wildlife 
Cultivation) (protection) Act, 

1972. 

73 Nagrota- Sanjay Kumar 21 34 06.01.2024 Violation of Rupees 3000.00 
Surian Section 27 & 29 received as 

of The Wildlife Compensation 
(Protection) Act, For the violation of 
1972 Sec. 27 & 29 of 
(lllegal The Wildlife 
Cultivation) (protect.ion) Act, 

1972. 

74 Bhatoli- Durga S/o 042 035 02.01.2024 V[olation of Rupees 3000.00 
Pbakorian Sunku Ram Section 27 & 29 received as 

of The Wildlife Compensation 
(Protection) Act, For the violation of 
1972 Sec. 27 & 29 of 
{Illegal The Wildlife 
Cultivation) (protection) Act, 

1972, 

75 Bhatoli- Unam Chand 042 036 02.01.2024 Violation of Rupees 3000.00 
Phakorian Section 27 & 29 received as 

ofThe Wildlife Compensation 
(Protection) Act, For the violation of 
1972 Sec. 27 & 29 of 
(Illegal The Wildlife 
Cultivation) (protection) Act, 

1972. 

76 Ohatoli- Dalbir Singh 042 037 02.01.2024 Violation of Rupees 3000.00 
Phakorian Section 27 & 29 received as 

of The Wildlife Compensation 
(Protection) Act, For the violation of 
1972 Sec. 27 & 29 of 

~

legal The Wildlife 

.f:\ l •~ ~ lli~ntion) (protection) Act, 
, ~ "'I) 1972. 

---· "'-~~ - --- . 
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Rupees 20000.00 - 1 

Violation of 
31 36 09.01.2024 

Section 9 of The received as 77 Nagrota- Gur Prasad 
Compensation Surion 

Wildlife 
For the violation of (Protection) Act, 
Sec. 9 of The 1972 
Wildlife (Illegal 
(protection) Act, Cultivation) 
1972. 

Violation of Rupees 3000.00 78 Ohatoli- Sahil S/o 042 038 12.01.2024 
Section 27 & 29 received as Phakorian Pratap Singh 
of The Wildlife Compensation 
(Protection) Act, For the violation of 

1972 Sec. 27 & 29 of 

(Illegal The Wildlife 
Cultivation) (protection) Act, 

1972. 
79 Nagrota- Anil Kumar 3 1 35 09.01.2024 Violation of Rupees 3000.00 

Section 27 & 29 received as Surian 

of The Wildlife Compensation 
(Protection) Act, For the violation of 
1972 Sec. 27 & 29 of 
(Illegal The Wildlife 
Cultivation) (protection) Act, 

1972. 80 Jawali Raman 24 39 15.01.2024 Violation of Rupees 3000.00 Kumar 
Sectfon 27 & 29 received as 
of The Wildlife Compensation 
(Protection) Act, For the violation of 
1972 Sec. 27 & 29 of 
(Illegal The Wildlife 
Cultivation) (protection) Act, 

1972. 81 Jawali Kuldecp 24 40 15.01.2024 Violation of Rupees 3000.00 Singh 
Section 27 & 29 received as 
ofThe Wildlife Compensation 
(Protection) Act, For the violation of 1972 

Sec. 27 & 29 of (Illegal The Wildlife 
Cultivation) (protection) Act, 

1972. 82 Nagrola- Amit Kumar 2,1 37 17.01.2024 Violation of 
Rupees 3000.00 Surian 

Section 27 & 29 received as 
of The Wildlife Compensation 
(Protection) Act, 

For the violation of 1972 
Sec. 27 & 29 of (Illegal 
The Wildlife 

Cultivation) (protection) Act, 
1972. 83 Nagrora- Sher Singh 21 38 17.01.2024 Violation of Rupees 3000.00 Surian 

Section 27 & 29 received us 
of The Wildlife Compensation 
(Protection) Act. For lhe violntion of 

l) 
1972 Sec. 17 & :l9 of 

\J;J (Illegal The \Vikllil~· 
Cultivation) (protection) Act, 

1972 . 
. 
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84 Dehra Rajinder 23 14 29.01.2024 Violation or Rupees 500.00 
Singh Section 27 & 29 received as 

orThe Wildlife Compensation 
(Protection) Act, For the violation of 
1972 Sec. 27 & 29 of 

r1 
111egal Entry The Wildlife 
inside PA) (protection) Act, 

1972. . ss Dehra Ramesh 23 15 07.022024 Violation of Rupees I 000.00 
: Kumar Section 27 & 29 received as 

of The Wildlife Compensation 
(Protection) Act, For the violation of 
1972 Sec. 27 & 29 of 
(lllegal Bamboo The Wildlife 
cutting) (protection) Act, 

1972. 

86 Bhatoli- Vishal Kumar 042 039 16.02.2024 Violation of Rupees 5000.00 
Phakorian Section 27 & 29 received as 

of The Wifdlife Compensation 
(Protection) Act, For the violation of 
1972 Sec. 27 & 29 of 
(Illegal Mining) The Wildlife 

(protection) Act, 
1972. 

87 Bhatoli- Rajiv Kumar 042 040 16.02.2024 Violation of ~upees .3000.00 
Phakorian Section 27 & 29 received as 

ofThe Wildlife Compensation 
- (Protection) Act, For the violation of 

1972 Sec. 27 & 29 of 
(Illegal The Wildlife 
Cultivation) (protection) Act, 

1972. 

88 Nagrota- Manoj Kumar 21 39 20.02.2024 Violation of Rupees 1000.00 
Surian Section 27 of The received as 

Wildlife Compensation 
(Protection) Act, For the violation of 
1972 Sec. 27 of The 
(Illegal Entry Wildlife 
inside PA) (protection) Act, 

1972. 

r~ :,~-.;il~: ~ ::~;.:i; 1 
l~on~oy Stu,1,, .h ... ,., S.n,1111 ' 

l WilJ ltlJ 0i.·i~i~•l H,• ni'l:·1. ,' r.1 
Pin 17700\ 
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, Action taken in respect of Wildlife Range Dhamet~ for the F/Y 2023-24. 
-· 

- - -
Sr. I Name~ Addrrss ol N~mr o f N.-me ol luucd Pl.:icc of Acllon Amount 

I 
N OffendN nr~t Offrncc 0.1m;11e Offence taken under 

~J_ Report No. Which 

& Date Act/Sec. --
l 5,ti 1,.~l~dcrn S/0 Sh Pong Illegal Entry in 09/29 Ohame ta W1ldhle 25000.00 

I l\1chr ,1mdt-rn \/1II. 8Ph Dam Sanctuary area 18.05.2023 Protection 

r o Sthana l eh~11 & Illegal Act. 

I ratchpur o ,~11. 1'ilngra Grazing by Section 27 & 

( HP) buffalos. 29 

~ I v,~o S/0 Rana v,11 Belt Ohameta Illegal Entry In 05/26 Jagnolt Wildltfe 25000 00 

PO Kudill Tehsil Sanctuary area 16.05.2023 Protection 

I 
f atehpur O,stl. Kangra & Illegal Act. 

( HP). Grazing by Section 27 & 

buffalos. 29 

3 Sh. Sun,I S/0 Sh. Dhameta Illegal 06/26 Sihal Wildlife 8540.00 

Ramesh Chand VPO collection of 25.07.2023 Protection ( With GST 

Kut Tehsil Fatehpur fuelwood. AGt. 18") 

Otslt. Kangra ( HP). 
Section 27. 

4 Sh. Dimple Sharma Ohameta Illegal 07/26 Lohara Wildlife 46344.00 

S/0 Sh. Moti Ram Collection of 15.08.2023 Protection ( With GST 

V.P.O tohara Tehsll driftwood. Act. 18%) 

Fatehpur Distt. Kangra Section 27. 

( HP). 

s Sh. fakir Hussain S/0 Ohameta llt!gal Entry In 08/26 Palli Wildlife 25000.00 

Ahmad deen VPO Sanctuary area 25.08.2023 Protection 

j,ndobal Tehsil & Illegal Act. 

mukeria Dlstt. Grazing by Section 27 & 

Hoshiarpur (PB). buffalos. 29 

6 Sh. RanJeet S/o Sh Ohameta Illegal 09/26 Lohara Wildlife 20000.00 

Tugal Singh VPO Cultivation 04.0~.20l3 Protection 

Lohara Tehsil Act. 

Fatehpur D1stt. Kangra Section 27 & 

( HP). 29 

7 Sh. Surender Singh Dhameta Illegal grazing 10/26 Bherta Wildhfe 3360.00 

S/0 Sh. Munshi Ram 12.11.2023 Protection 

vm. Bherta PO & Act. 

Tehsil Fatehpur Dim. Section 27 & 

Kangra (HP). 33. 

8 Sh. Hardeep Sangh S/0 Ohameta Illegal grazing 11/26 Bherta Wildlife 1130.00 

Sh. 8dtan singh Vall. 20.11.2023 Protection 

Bherta PO & Tehsil Act. 

Fatehpur 0 1stt. Kangra Section 27 & 

(HP). 33. 

9 Sh. Tarsem Lal S/0 Sh. Pong Illegal 10/29 Kuthera Wildlife 3000.00 

Atma Ram Viii. Dam Cultlvatlon 12.12.2023 Protection 

Kuthera PO Ohameta Act. 

Tehs11 Fatehpur Oisn. Section 27 & 

r.angra (►tPI 29 

10 Sh Ranv,r S1neh S/0 Ohameta Illegal 17/26 Jagnoli Wildlife 3000.00 

Sh. J1swant ~angh Viii. Cultivation Protei:lion 

Cha11a PO Jagnol, Act. 

Tehsll Fatehpur OISll. Section 27 & 

Kangra ( IIP). _ --- 29 
-

I I ~h Shel s,n,gh S/0 Sh. Dhameu Illegal 13/26 Bhatekl Wildlife S000.00 
rah, Chand v,11. Cultivation Protection 

Bhottl IP O Ohameta, Act . 

11,1,\11 r att-hpur D1rn. Section 27 & ] I 
Yaflj!l a (111') - --- 29 

- - -- - j 

11 ~Ii )olljf-t- 11>11 !.1n&h Ohanteta lllt'gat 14/26 Jakharo Wtldill,i-- 3000 llO ;f t 
S/0 Sh £l1t,u Ram Cultivauon Protection 

I 

Vl>O J,M1010 Teli~1I Act. ~ t ra,ehpur O,s11. Kang, d So<UOll 21 & 

I•~ 29 ... I 
13 Sh Y dSpal Singh S/0 Ohd111.,, a 1111•,ial l ~/?6 llhe, ta W1ldhfo I- .. 5000 00 

Sh 8edl Singh v,11. C.ulllvat1un Prote:llon 
Bherti PO&. l ehs,t I Act. 
fdtehpur 01S11. l(angra Section 27 & 
111P} 

I l9 
14 \-~h Na;;;,d;;-Kun,a,- -- "'"~ l&//6- -

\ ~,o <",h Mat h • o k .au, 
Ohamela Man1ho1r W7idITTe- '1()()(100 

C1<l1,va1ton - Prore,..C,on - ' 
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.__ Action taken in respect of Wildlife Range Dhameta for the F/Y 2023-24. 
j 
I 

Viii. Manjhar PO 

Fatehpur Dis 11. Kan gr a 

(HP). 

Sh. Atar Sin~h S/O Sh. 

Kirpal Sln&h Viii. 
Tutw a Slh~I PO 
Fatchpur, Tchsll 

Fatt?hpur Dist!. Kangra 

(HP}. 
Sh. Gagan Singh S/0 

Sh Rai Singh V.P.O 

Jagnoh Tehsil 
Fatehpur Distt. Kangra 

(HP). 

Dhometa 

Dhameta 

lllt!Sal 
Cultivation 

I llegal 

Culti11ation 

17/26 Sihal 

18/26 Jagnoli 

Act. 
Section 27 & 

29 

Wildlife 

Protection 

Act. 
Section 27 & 
29 

6000.00 

Wildlife 3000.00 

Protection 

Act. 
Section 27 & 

29 

f 17 Sh. Mohinder Singh 

S/ 0 Sh. Chajju Ram 

Viii. Samkar P.O 
Ohameta Tehsil 
Fatehpur Distl. Kangra 

(HP). 

Ohameta Illegal 
Cultivation 

19/26 Chatta Wildlife 3000.00 

Protection 

'-

Dhameta Illegal 20/26 Jagnoli 

Cultivation 

Act. 

Section 27 & 

29 

Wildllfe 
Protection 

Act. 

Sect ion 27 & 
29 

3000.00 
18 Sh. Dilbag Singh S/0 

Sh. Chander Singh 
V.P.0 Jagnoli Tehsil 

Fatehpur Distt. Kangra 

(HP). 
19 Sh. Kman S/0 Sh. Dhameta Illegal 21/26 Jagnoli Wildlife 4000.00 

Fouja Singh V.i>.O 

Jagnoli Tehsil 

Cultivation Protection 

Act. 
Section 27 & 

29 
Fatehpur Distt. Kangra 

(HP). 
20 Sh. Uttam Singh S/0 

Sh. Amar Singh VIII. 
Dial P.O Dhameta 
Tehsil Fatehpur Distt. 

Kangra ( HP). 

Dhameta Illegal 22/26 Dial Wildlife 3000.00 

Cultivation Protection 
Act. 
Section 27 & 
29 

21 Sh. Kewal Singh S/0 
Sh. Roshan Lal Vlll. 
Bari P.O Dhameta 
Tehsil Fatehpur Dlstt. 
Kangra ( HP). 

Dham~ta Illegal 23/26 Bari Wildlife 3000.00 

Cultivat ion Protection 
Act. 
Section 27 & 

29 

22 Sh. Mohinder Singh Dhameta Illegal 24/26 Jagnoli WIidiife 3000.00 

5/0 Sh. Dharam Singh Cult ivation 
Protection 
Act. 

Section 27 & 
29 

VPO Jagnoli Tehsil 

f atehpur Distt. Kaogra 
(HP). 

23 Sh. Rimpal Kumar 5/0 Dhameta Illegal 2S/2.6 Jagnoll Wildlife 3000.00 

Sh. Ramesh Chand Cultivation 

VPO Jagnoli Tehsil 
falehpur Distt. Kangra 
(HP). 

Dhameta Illegal 26/26 Chatt a 

Protection 
Act. 
Section 27 & 

29 
Wildlife 

24 Sh. Sadiq Ali 5/ 0 
Jamaldeen viii . Ther Cultivation Protection 

PO Chal la Tehsil Act. 

3000.00 

Fatehpur Distt. Kangra Section 27 & 

- 1-'(!.:.:H~Pl~--~~~-~:---~+:::-::-::--;-----t--:;=::----l--:-:---1-2=9'.___ __ ---1-___ _J 
25 Sh. Har1hit Sapehia Dhameta Illegal 27 /26 l ohara Wildlife 3000.00 

S/0 sh. Kamal Singh Cultivation Protection 

Viii. Slhal PO Jaenoli Act. 
Teh~il f otehpur Oistt. Section 27 & 

_ ,!:anera (If Pl,__ _ _ --:--t-:;:::-:-:-;----t-;;-;;,.:;-;:---t--:-----::-f-.!.2::._9 __ --1 ___ _ 
Sh. Masai ueen S/0 Dhameta Illegal 28/26 Jagnoll WIidiife 3000.00 

26 Sh. Johdeen viii. 1 her Cultivation Protection 
Act. 

27 

\_ 

PO Challa Tehsil 
Fatehpur Olstt. Kangra 
(HP), 

Sh. Dapinder Sineh 
Pathanla S/0 Sh. Ajlt 
Singh Pathanla VIII. 
Dia l P.O Oharni,ta 
, .. ,, ... \\ ~~••:!!E_ur OistL 

Pong 
Dam 

__ J~ 1 1,J ~~ D Section 27 & 
29 

Illegal ll/2~,.L <-eiai WIidiife 

Culllvat ion r~ -N~,.. - Protection 

3000.00 

ijfl"1, 11• 1 , II. ·•.-ff Act 
•• ,,,. , 11~1 Se t lon 27 & 

I 'S.•~ • ~9 ' ___ ..,__ __ _ 
_ 'T1... •...:.1-

I ,, 
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I 
Action taken in respect of Wildlife Range Dhameta for the F/Y 2023 24 . . 
.. 

I 
l 
I 

Kangra ( HP). 

2s Sh. Shamsher Singh Pong Illegal 12/ 29 Kuthera Wildlife 3000.00 

S/0 Hans Raj Viii. Dam Cult ivation 20.12.2023 Protection 

I Kuthera P.O Ohameta Act. 

Tchsll Fatehpur Distt. Section 27 & 

Kangra (HP). 29 

29 Sh. Raman Kumar S/0 Pong Illegal 13/29 Kuthera W ildlife 8000.00 

Sh. Seeta Ram Viii. Dam Cultivation 10.02.2024 Protect ion 

Kuthera P.O Dhameta Act. 

Tehsil Fatehpur Distt. Section 27 & 

Kangra (HP). 29 

30 Sh. Nikhil S/0 Sh. Dhameta Illegal Mining 13/29 Jakhara Wildlife 5000.00 

Sanjeevan Singh VPO 19.02.2024 Protection 

Jakhara Tehsil Act. 

Fatehpur Distt. Kangra Section 27 & 
(HP). 29 

31 Sh. Amreek Singh S/0 Sansarpu Illegal Mining 02/27 Banoori Wildlife 5000.00 

Sh. Ranj it Singh Viii. r Terrace 14.03.2024 Khad Protection 

Badal PO Badal Tehsll Act. 

Jaswa Oistt. Kangra Section 27 & 
(HP). 29 

32 Sh. Raj Kumar S/ 0 Sh. Dada o;iba Illegal Mining 130/12901 Seul Wlldllfe 5000.00 
Jaspal Singh Viii. 21.03.2024 Khad Protection 
Landiara Tehsil Jaswa Act. 
Distt. Kangra (HP). Section 27 & 

29 
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Detail of Damage Reports Chalked against various offenders in respect of Wi Id life Range 
Nagrota-Surian. 

Sr. Name of 
No. Beat 

I I 

1 Nagrota-

Surian 

2 Jawali 

3 Jawali 

Year 2024-25 
Name of 
Offender 

I 

Ajay 
Kumar 

Kuldeep 
Singh 

Joga Singh 

Damage Damage Date 
report 
Book 
No. 

21 

24 · 

24 

report 
No. 

40 24.04.2024 

41 25.04.2024 

42 26.04.2024 

&, ~~ 
- "-..~ 

.. ' , , 

I ,., I I • 
.... _4 __ 

Type of Remarks 
Offence 

Violation of Rupees 

Section 27 7000.00 
&29 ofThe received as 

Wildlife Compensation 

(Protection) For the 

Act, 1972 violation of 

( Illegal Sec. 27 & 29 

Entry of ofThe 

combine Wildlife 

harvester) (protection) 

Act, 1972. 
Violation of Rupees 

Section 27 10000.00 
&29 ofThe received as 
Wildlife Compensation 
(Protection) For the 
Act, 1972 violation of 
(Illegal Sec. 27 & 29 
Entry of ofThe 
combine Wildlife 
harvester) (protection) 

Act, 1972. 
Violation of Rupees 
Section 27 3000.00 
& 29 of The received as 
Wildlife Compensation 
(Protection) For the 

• Act, 1972 violation of 
(Illegal Sec. 27 & 29 
Entry of ofThe 
combine Wildlife 
harvester) (protection) 

Act, 1972. 
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27.04.2024 Violation of Rupees -4 Jawali Avatar 24 43 
Singh Section 27 5000.00 

& 29 of The received as . 

Wildlife Compensati on 
(Protection) For the 

Act, 1972 violation of 

1 (Illegal 
Entry of 

Sec. 27 & 29 
ofThe 

combine Wildlife 
harvester) (protection) 

Act, 1972. 

5 Jawali Ranjeet 24 44 28.04.2024 Violation of Rupees 

Singh Section 27 3000.00 
& 29 of The received as 
Wildlife Compensation 
(Protection) For the 
Act, 1972 yjoJation of 
(Illegal Sec. 27 &29 
Entry of ofThe 
combine WildJife 
harvester) (protection) 

Act. 1972. 
6 Jawali Bag 24 45 18.05.2024 Violation of Rupees 

Hussain Section 27 25000.00 
& 29 of The received as . 
WildJife Compensatfoo 
(Protection) For the 
Act, 1972 violation of 
(Illegal Sec. 27, 29 of 
grazing The Wildlife 
inside PA) (protection) 

Act, 1972. 
7 Nagrota- Deen 21 41 20.05.2024 Violation of Rupees 

Surian Mohammad Section 27 25000.00 
&29 ofThe received as 
Wildlife Compensation 
(Protection) For the 
Act, 1972 violation of 
(Illegal Sec. 27, 29 of 
grazing The Wildlife 
inside PA) (protection) 

Act, 1972. 

8 Nagrota- Sher Ali 21 42 21.05.2024 Violation of Rupees 
Surian Section 27 12000.00 

~ 
r & 29 of The received as 

Wildlife Compensation 
(Protec1ion) Forth~ 

,,; 
Act, 1972 violation of - · Sec. 27, 29 of 

' I UM The Wildlife .,,.. 

, llarnirpu, 
• , , 7!1()1 . ·~ · 

0 Scanned with OKEN Scanner 

316



9 Dehra Baldev 23 
Kumar S/o 
Sher Singh 

10 Nagrota- Bhano W/o 21 
Surian Tig Ali 

11 Nagrota- Mouj Deen 21 
Surian 

12 Nagrota- Shokat Ali 21 
Surian 

I I IU)l lld rour ( tJK I 

16 21.05.2024 

43 22.05.2024 

44 25.05.2024 

45 26.05.2024 

f:j .J~lJ 
f\...J ~ -:;;::.t:_:::.-

'l·• I,• 

-~ ' ••• I • 

. ,. 

(Illegal 
grazing 
inside PA) 

Violation of 
Section 27 
& 29 of The 
Wildlife 
(Protection) 
Act, 1972 
(Illegal 
cultivation 
inside PA) 

Violation of 
Section 27 
& 29 of The 
Wildlife 
(Protection) 
Act, 1972 
(Illegal 
grazing 
inside PA) 

Violation of 
Section 27 
&29ofThe 
Wildlife 
(Protection) 
Act, 1972 
(Illegal 
grazing 
inside PA) 

Violation of 
Section 27 
& 29 of The 
Wildlife 
(Protection) 
Act, 1972 
(Ulegal 
grazing 
inside PA) 

1 .I,• l I h· .i,. r 

l'•n ll~(JIJJ 

·, SaS1a1 
I H II .. ·p,.. 11') 

(protection) 
Act, 1972. 

Rupees 
3000.00 
received as 
Compensation 
For the 
violation of 
Sec. 27, 29 of 
The Wildlife 
(protection) 
Act 1972. 
Rupees 
12900.00 
received as 
Compensation 
For the 
violation of 
Sec. 27, 29 of 
The Wildlife 
(protection) 
Act, 1972. 
Rupees 
10000.00 
received as 
Compensation 
For the 
violation of 
Sec. 27, 29 of 
The Wildlife 
(protection) 
Act, 1972. 
Rupees 
10000.00 
received as 
Compensation 
For the 
violation of 
Sec. 27, 29 of 
The Wildlife 
(protection) 
Act, 1972. 
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13 Nagrota- Teg Ali 21 46 27.05.2024 Violation of Rupees 

Section 27 10000.00 
Surian & 29 of The received as 

\ 
Wildlife Compensatio n 
(Protection) For the 

Act, 1972 violation of 

(Illegal Sec. 27, 29 of 
grazing The Wildlife 

inside PA) (protection) 
Act. 1972. 

14 Dehra Satpal S/o 23 17 29.05.2024 Violation of Rupees 

Hamam Section 27 3000.00 
Singh & 29 of The received as 

Wildlife Compensation . 
(Protection) For the 
Act, 1972 violation of 
(Illegal Sec. 27, 29 of 
cultivation The Wildlife 
inside PA) (protection) 

Act, 1972. 
15 Nagrota- Mushtaq 21 47 15.06.2024 Violation of Rupees 

Surian Ali S/o Section 27 12000.00 
Bashir & 29 of The received as 
Ahmed Wildlife Compensation 

(Protection) For the 
Act, 1972 violation of 
(Illegal Sec. 27, 29 of 
grazing The Wi Id life 
inside PA) (protection) 

Act, 1972. 
16 Nagrota- Khatim 21 48 17.06.2024 Violation of Rupees 

Surian Su.ssain S/o Section 27 12000.00 
Jumman & 29 of The received as 

Wildlife Compensation 
(Protection) For the 
Act, 1972 violation of 
(Illegal Sec. 27, 29 of 
grazing The Wildlife 
inside PA) (protection) 

Act, 1972. 
17 Nagrota- Siraj Deen 21 49 18.06.2024 Violation of Rupees 

Surian S/o Abdulla Section 27 7000.00 
& 29 of The received as 
Wildlife Compensation 
(Protection) For the 

~ 
Act, 1972 violation of 

tG (Illegal Sec. 27, 29 of 
C\.i grazing The Wildlife 
~ ~el) 

inside PA) (protection) 

"\ ~ - Act, 1972. 

· ' 1 lihil 

l 
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:: 

18 Nagrota- Snnyi S/o 21 50 18.06.2024 Violation of Rupees 

Surian Ghami Section 27 7000.00 
& 29 of The received as 
Wildlife Compensation 

(Protection) For the 
Act, 1972 violation of 

(Illegal Sec. 27, 29 of 

, grazing The Wildlife 

inside PA) (protection) 
Act, 1972. 

19 Nagrota- Jamal Ali 21 51 19.06.2024 Violation of Rupees 

Surian S/o Bashir Section 27 7000.00 

Ahmed 
& 29 of The received as 

Wildlife Compensation 

(Protection) For the 

Act, 1972 violation of 

(Illegal Sec. 27, 29 of 

grazing The Wildlife 

inside PA) (protection) 
Act. 1972. 

20 Jawali Rashid S/o 24 46 21 .06.2024 Violation of Rupees 

Sh. 
Section 27 8000.00 

Mahram 
& 29 of The received as 

Deen 
Wildlife Compensation 

(Protection) For the 
Act, 1972 violation of 
(Illegal Sec. 27, 29 of 
grazing The Wildlife 
inside PA) (protection) 

Act. 1972. 

21 Jawali Mohammad 24 47 30.06.2024 Violation of Rupees 

Yakoob S/o 
Section 27 10000.00 

Makhan 
& 29 of The received as 

Deen 
Wildlife Compensation 
(Protection) For the 
Act, 1972 violation of 
(Illegal Sec. 27, 29 of 
grazing The Wildlife 
inside PA) (protection) 

Act, 1972. 

22 Nagrota- Ajit Kumar 21 52 10.07.2024 Violation of Rupees 

Surian S/o Bakshi Section 27 3000.00 
Lal & 29 of The rece·i ved as 

Wildlife Compensation 
(Protection) For the 
Act, 1972 violation of 

"l½--6 
(Illegal Sec. 27, 29 of 
Mining) The Wildlife 

A 11 0 (protection) 
1. \ ' 

( ~~ 
Act, 1972. 

l Vn111nnory 1.Jl!1. !..-l--1,t l 11 •l 

\ . ' Monk• y <.: ti"'' , 
., ' 

' • I 
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\lo 
23 Nngrotn-

Surinn 

24 Nagrota-
Surian 

25 Nagrota-
Surian 

26 Nagrota-
Swian 

27 Nag-rota-
Surian 

Dulo S/o 21 53 
Shoknt Ali 

Safi S/o 21 54 
Jamal Deen 

Safi 21 55 
Mohammad 
S/o Noor 
Mohammad 

Dilawar 21 56 
Singh S/o 
Bant Ram 

Jagir Singh 21 57 
S/o Heera 
Lal 

~er 
lrJ) 

r ~ 
I I• l ' I 

, t.'.onkil1 • 

I Wild Lifll a.~ 1 

Pin 17.7001 

10.07.2024 

11.07.2024 

11.07.2024 

12.07.2024 

12.07.2024 

-

---- - -

Violation of Rupees 
Section 27 2000.00 
& 29 of The received as 
Wildlife Compensation 
(Protection) For the 
Act, 1972 violation of 
(IHegal Sec. 27, 29 of 
grazing The Wildlife 
inside PA) (protection) 

Act, 1972. 
Violation of Rupees 

Section 27 3000.00 
& 29 of The received as 
Wildlife Compensation 
(Protection) For the 
Act, 1972 violation of 
(Illegal Sec. 27, 29 of 
grazing The Wildlife 
inside PA) (protection) 

Act, 1972. 
Violation of Rupees 

Section 27 3000.00 
& 29ofThe received as 
Wildlife Compensation 
(Protection) For the 
Act, 1972 violation of 
(Illegal Sec. 27, 29 of 
grazing The Wildlife 
inside PA) (protection) 

Act, 1972. 
Violation of Rupees 
Section 27 3000.00 
& 29 of The received as 
Wildlife Compensation 
(Protection) For the 
Act, 1972 violation of 
(Illegal Sec. 27, 29 of 
Mining) The Wildlife 

(protection) 
Act,_ 1972. 

Violation of Rupees 
Section 27 3000.00 
& 29 of The received as 
Wildlife Compensation 
(Protection) For the 
Act, 1972 violation of 
(Illegal Sec. 27, 29 of 
Mining) The Wildlife 

(protection) 
Act, 1972. 
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28 Nagrota- Kuldeep 21 58 12.07.2024 Surian Chand S/o Violation of Rupees 

Bihari Lal Section 27 3000.00 
& 29 of The .received as 
Wildlife Compensation 
(Protection) For the 
Act, 1972 violation of 
(IIJegal Sec. 27, 29 of 
Mining) The Wildlife 

(protection) 

29 
Act. 1972. 

Nagrota- DeshRaj 21 59 12.07.2024 Violation of Rupees 
Surian S/o Kishori Section 27 3000.00 

Lal & 29 of The received as 
WiJdlifc Compensation 
(Protection) For the 
Act, 1972 violation of 
(Illegal Sec. 27, 29 of 
Mining) The Wildlife 

(protection) 
Act, 1972. 

30 Nagrota- Kushal 21 60 12.07.2024 Violation of Rupees 
Surian Singh S/o Section 27 3000.00 · 

Karan &29 of The received as 
Singh Wildlife Compensation 

(Protection) For the 
Act, 1972 violation of 
(Illegal Sec. 27, 29 of 
Mining) The Wildlife 

(protection) 
Act, 1972. 

31 Nagrota- Rakesh 21 61 12.07.2024 Violation of Rupees 
Surian Kumar S/o Section 27 3000.00 

Kishori Lal & 29 of The received as 
Wildlife Compensation 
(Protection) For the 
Act, 1972 violation of 
(Illegal Sec. 27, 29 of 
Mining) The Wildlife 

(protection) 
Act, 1972. 

32 Nagrota- Ghungar 21 62 12.07.2024 Violation of Rupees 
Surian S/o Nikku Section 27 3000.00 

Ram & 29 of The received as 
Wildlife Compensation 
(Protection) For the 
Act, 1972 violation of 

~ ~~ 
(Illegal Sec. 27, 29 of 
Mining) Tbe Wildlile 

"ki 1 (protection) 

- A,ct, 1972. 
f Vetc11nJ1y lJ lr,~ 
, Monkuy Storl,1,,1in,, 
I • \Yil,f L,t 'r:, 

',f l,ll') 
r . 

I - -
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]3 Nngrotn• /\nil Kumnr 21 63 12.07.2024 Violation of Rupees 

Surinn S/o Kishnn Section 27 3000.00 
Chnnd & 29ofThc received as 

Wildlife Compensati on 
(Protection) For the 
Act, 1972 violation of 
(Illegal Sec. 27, 29 of 
Mining) The Wildlife 

(protection) 
Act, 1972. 

34 Nagrota• Ajay 21 64 12.07.2024 Violation of Rupees 
Surinn Kwnar S/o Section 27 3000.00 

Pooran & 29 of The received as 
Chand Wildlife Compensation 

(Protection) For the 
Act, 1972 violation of 
(Illegal Sec. 27, 29 of 
Mining) The Wildlife 

(protection) 
Act, 1972. 

35 Nagrota- Ajit Kumar 21 65 12.07.2024 Viola1ion of Rupees 
Surian S/o Atma Section 27 3000.00 

Ram &29ofThe received as 
Wildlife Compensation 
(Protection) For the 
Act, 1972 violation of 
(lllegal Sec. 27, 29 of 
Mining) The Wildlife 

(protection) 
Act, 1972. 

36 Nagrota• Raman 21 66 12.07.2024 Violation of Rupees 
Surian Kumar S/o Section 27 3000.00 

Satish & 29 of The received as 
Kumar Wildlife Compensation 

(Protectjon) For the 
Act, 1972 violation of 
(Illegal Sec. 27, 29 of 
Mining) The Wildlife 

(protection) 
Act. 1972. 

37 Nagrota- Pankaj S/o 21 67 15.07.2024 Violation of Rupees 
Surian Desh Raj Section 27 3000.00 

& 29 of The received ns 
Wildlife Compens:ition 
(Protection) For the 
Act, 1972 violntion of 

{)k ~~ {lllcgnl Sec. 27, 29 of 
Mining) Tho Wildlifo 

(protection) 
" 1--- Act. 1972 . 
I T. . ,._ 

' • ' ,I J I 

G, .J ~iJl'.JJ IIOO l. ' 

I
. \', ild Lile Division H1mii 

Pin 177001 . 
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I 

I • 

r~UT~f~~~~J21~1 f2I07.2iii24Tv"i~::-:.~--~ JJ3 .rn ngrotn- Pnnknj 21 
Sminn Gulcria S/o 68 23.07.2024 v· 1 ,o nlion of Rupees 

39 Nngrotn-
Surinn 

40 Nagrota-
Surian 

41 Dehra 

42 Jawali 

Jogin<lcr Section 27 3000.00 
Singh & 29 of The received ns 

Mnskccn 
Ali S/o 
1-lnjoor 
Deen 

21 

Teg Ali S/o 21 
Hajoor 
Hussain 

Basir S/o 
Lal Hussain 

Sharif 
Mohammad 
S/o 
Makhan 
Deen 

23 

24 

69 23.07.2024 

70 26.07.2024 

18 29.07.2024 

48 25.07.2024 

{ V111,•1111,1ry ~ It, ' 1,1 Lrfi;) 
/,1011k11y !;1u,:,, ,, .. 
~•JI I I 

Wildlife Compcnsntion 
(Protection) For the 
Act, 1972 violation of 
(lllcgnl Sec. 27, 29 of 
Mining) The Wildlife 

Violation of 
Section 27 
& 29 of The 
Wildlife 
(Protection) 
Act, 1972 
(Illegal 
grazing) 

Violation of 
Section 27 
& 29 of The 
Wildlife 
(Protection) 
Act, 1972 
(I llegal 
grazing) 

Violation of 
Section 27 
& 29 of The 
Wildlife 
(Protection) 
Act, 1972 
(Illegal 
grazing) 

Violation of 
Section 27 
& 29 of The 
Wildlife 
(Protection) 
Act, 1972 
(Illegal 
grazing) 

(protection) 
Act, 1972. 
Rupees 
5000.00 
received as 
Compensation 
for the 
violation of 
Sec. 27, 29 of 
The Wildlife 
(protection) 
Act, 1972. 
Rupees 
5000.00 
received as 
Compensation 
For the 
violation of 
Sec. 27, 29 of 
The Wildlife 
(protection) 
Act 1972. 
Rupees 
5000.00 
received as 
Compensation 
For the 
violation of 
Sec. 27, 29 of 
The Wildlife 
(protection) 
Acl, 1972. 
Rupees 
7000.00 
received as 
Compensation 
For the 
violation of 
Sec. 27, 29 of 
The Wildlife 
(prolcclion) 
Act, 1972. 
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43 13hotoli- Surindcr 
Phnkorinn Kumar S/o 

Pnm1nnnnd 

44 Bhatoli- Yudi Lal 
Phakorian S/o Jaisi 

Ram 

45 Bhatoli- Mashuma 
Phakoriani W/o Ali 

46 Jawali Hasan 
Deen S/o 
Sattar Deen 

47 Jawali Jakoob S/o 
Kaago 
Deen 

042 041 26.07.2024 

042 042 28.07.2024 

042 043 28.07.2024 

24 

24 

49 10.08.2024 

so 12.08.2024 

I -
(\ 

\ I 

~~ 
,__ .. JJ_ 
r Vt:lcrinary Ofttw ~-.,.,,. I 

r,lonkcy S1erli1a1ion 1.. 

, Vl1ld Lile 01v1sion ll 
Pin 177001 

Violation of Yet to be 
Section 27 compounded 

& 29 of The 
Wildlife 
(Protection) 
Act, 1972 
(Illegal 
Minim?) 
Violation of Yet to be 

Section 27 compounded 
& 29 of The 
Wildlife 
(Protection) 
Act, 1972 
(lllegal 
Cultivation) 
Violation of Rupees 

Section 27 5000.00 
& 29ofThe received as 
Wildlife Compensation 
(Protection) For the 
Act, 1972 violation of 
(lllegal Sec. 27, 29 of 
grazing) The Wildlife 

(protectjon) 
Act, 1972. 

Violation of Rupees 
Section 27 5000.00 
& 29ofThe received as 
WildJife Compensation 
(Protection) For the 
Act, 1972 violation of 
(fllegal Sec. 27, 29 of 
grazing) The Wildli fe 

(protection) 
Act, 1972. 

Violation of Rupees 
Section 27 5000.00 
& 29 ofT11e received as 
Wildlife Compensation 
(Protection) For the 
Act, 1972 violation of 
(Illegal Sec. 27, 29 of 
grazing) The Wildlife 

(protection) 
Act, 1972. 
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( 
r 

- --- •• -· ~ ... ,,.,,i.;\! Lases f 
or the FY 2024-25 

5r, Name & Address of 

N Offender 

Name of 

Dcat 
N--­Mno of 
Offence 

,~~IJ(ltl­

Oamngo 
Report No. 

JIIACIJ of­
Offcncrt 

---..-. - ·---1\( lf(tn Amount 
0- I "kcn under 

....--
1
-l--S-h.- S:-a-:d:-iq---:A:-::li-:S~/O::::-:S;--h.-+=-Po_n_g __ l-___ II. Da1c 

lllcg11I MlnlnR ~l/4/)n-
Which 
Att/Sec 
w1~rn,;,---'soi)0 00 
Pfotcctlon 

Jamaldeen Viii. Challa Dam " 
Telhsll Fatehpur Olstt. 02.04.2024 

Kangra (HP). Act 1972. 

~tit0Vika~~~J;1Dh;;;~tiu~iw::-•1-:;-;-;:-:---L_ S!!C-
27 

I 2 Sh. Vikas Sharma S/o Dhamet a Illegal M ining _ e 29. 
Sh. Ashok Kumar Vii i. J0/26 Ja~~ W-lld--l-lfc---1-SO_O_o:~ 

3 

4 

5 

Patta Jatlan Tehsil 04.04.2024 
Fatehpur Distt. Kangra 

(HP). 

Sh. Rajesh Kumar S/0 

Sh. Baldev Singh Viii. 

Bangarh Tehsil 

Fa tehpur Oistt. Kangra 

IHPl 

Sh. Naman Kumar S/0 

Sh. Malkeet Singh Viii. 

Ghamroor Tehsll 
Ja,swa Distt. Kangra 
{HP). 

Sh. Sujan Singh S/0 
Sh. Fateh Singh viii. 
Bamoti Tehsil 
Fatehpur Distt. Kangra 
(HP). 

Pong 

Dam 

Sansarpu 
r Terrace 

Dhameta 

Illegal Mining 

Illegal Mining 

Illegal Grazing 

15/29 
04.04.2024 

3/27 
09.04.2024 

31/26 
25.04.2024 

Protection 
Act 1972, 

Soc - 27 
&29. 

Kuthera Wildlife 

Banoorf 
Khad 

Bherta 

Protection 
Act 1972. 
Sec- 27 
t29. 
Wlldlife 
Protection 
Act 1972. 
Sec-27 
&29. 

Wildlife 
Protection 
Act 1972. 
Sec-27 
&29. 

5000.00 

5000.00 

4000.00 

6 Deep Singh S/ 0 Sh. 
Lakh Singh Viii. 

Dudansada Tehsil 
Patiala Distt. 
Patiala{PB). 

Dhameta Illegal Entry in 
Sanctuary area 

32/26 
30.04.2024 

Bhateki Wildlife 
Protection 

Act 1972. 
Sec - 27 
&29. 

5000.00 

7 

8 

9 

Sh. Kuldeep Singh S/0 
Sh. Sohan Singh Viii. 
Lagena Tehsil Bana 
pran Distt. MOB3 (PB) 

Dhameta Illegal Entry in 33/26 
Sanctuary area 30.04.2024 

Bhateki Wildlife 
Protection 
Act 1972. 
Sec- 27 
&29. 

Sh. Veer Singh S/0 Sh. Ohameta Illegal Entry in 34/26 Bari Wildlife 
Gurcharan Singh Viii. Sanctuary area 01.05.2024 Protection 
Haruda Du ska Tehsil Act 1972. 
llehra gaga Oistt. Sec - 27 
Sangroor (PB) &29. 
Sh. Lakhbinder Singh Ohameta Illegal Entry in 35/1.6 Batahari Wildlife 
S/0 Mager Singh Viii. Sanctuary area 02.05.2024 Protect ion 

Kansudkahurd Tehsi l Act 1972. 
Naba Distt. Patiala Sec - 27 

5000.00 

5000.00 

5000.00 

{PB). &29. ~ 
10 Sh. Gursevak Singh Ohameta Illegal Entry in 36/26 Jagnoll Wildlife S000,00 ;; a:;- · 

S/0 Sh. Kirpal Si ngh Sanctuary area 02.05.2024 Protection - ~ ~ .. 
Viii. Oharamkot Act 197.2. ~ -• ' i 
ChamboTehsil &Oistt. Sec - 27 !.,_j i-~ 

i,__j..,;P!'.,!a~ti~a!!:la~(!:_PB~)!.:.,-.,--'."."""--t-;:;:-:-::=:-t-;;;:::::;:-;-:::-;-;;--t-;,;,;~---t-;:;:;::=-:-:7 f-:=&::2f9:::. -:----+--:-:-:---:-<~ -~ :c 

11 ~~~~a; z: ~{,7 Sh. Ohameia ~'::z~~:~~ry & :~:::_2024 : u~: 1ra ( ~~~~l:lon 10000.01-4\ ~ -: :1 .. 
Jiwanwal Tehsil Sanctuary area Khad) Act 1972. ,\-: r.n ': f g ~ f 
Ohamian Tehsil Sec - 27 c-: -o • 

Hoshiarpur (PB). &29. •· ~ ~ , 
12 Billa S/0 Sh. Teg Ali Ohameta Illegal Entry & 38/26 Ohameta Wildlife 

Viii. Gaddi Tehsil Grazing In 22.05.2024 Protection 
25000,00 

Mukerian Oistt. Sanctuary area Act 1972. 
Hoshiarpvr (PB). Sec - 27 

·-~ - -+- ---------t-:-:-:--- -+--- 1 &29, 
13 Bashir Ahmad S/0 Sh. Dhameta Illegal grazing 39/26 Jagnoli -cW- lld·-,-,te---+-2-5_0_0_0.0.0 

Munnu deen viii. e.. Illegal Entry 23.05.2024 Protection 
Bhedkhad Tehsil in Sanctuary Act 1972. 
Nurpur Dlstt. Kangra area. I Sec - 27 
(KP). &29. 

1~ L ~h. ~~ie-:;:s'-Ch .:.:K::.:um.:.:a:::r_.:S:!../O=-~Oa::.:d::..:ac:.:~•::.:ba,:;.J....::11.:.:lega l minint-1.£il~9_2/130 . L. Seu I _ w.i,;1,r., _ ,29,00-00 __ 
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Detail of Damage Cases for the FY 2024-25 

- ~sh. Roshan Lal Viii • . in Sanctuary 18.05.2024 Khad Protection 
GuraJa Tehsll Dadasrba area. 

Act 1972. 
Dist!. Kangra (H.P) Sec - 27 

&29. 

15 Sh. Rajlnder Kumar Dadasiba Illegal mining 012903/130 Seul Wildlife 5000.00 
S/O Sh. Baldev Singh in Sanctuary 22.05.2024 Khad Protection 
v,/1. Landiyara Tehsil area. 

Act 1972. 
Dadaslba Dist!. Kangra 

Sec - 27 

I 
I 

(H.I>). &29. 
16 Sh. Umesh Kumar 5/ 0 Sans.irpu Illegal mining 04/ 27 Banuri Wildlife 5000.00 

Sh. Jagdish Chand r Terrace in Sanctuary 29.05.2024 Khad Protection 
V.P.D Bari Tehsil area. Act 1972. 
Jaswan Distt. Kangra Sec-27 
(HP). &29. 

17 Sh. Sammey Lal S/0 Dhameta Illegal 40/ 26 Jakhara Wildlife 1500.00 
Sh. Jogi Ram Viii. collection o f 06.06.2024 Protection 
Karda P.O Marda fuelwood from Act 1972. 
Tehsil & Distt. Baloda Sanctuary area Sec-27 
Bazzar Chattisgarh. &29. 

18 Sh. Tarsem Lal S/0 Sh. Dhameta Illegal cutting 41/ 26 Jakhara WIidiife 800.00 
Parshotam Chand Viii. of green 15.06.2024 Protection 
Paua Jatian P.O Jakhra bamboo from Act 1972. 
Tehsil Fatehpur Distt. Sanctuary area Sec-27 
Kangra (HP). &29. 

19 Sh. Rahim Ali S/0 Sh. Dhameta Illegal grazing 41/26 Chatta Wildllfe 10000.00 
Yusuf deen VPO In Sanctuary 15.06.2024 Protection 
Chakmanga Gujjaran area. Act 1972. 
Tehsil & Distt. Samba Sec-27 
J&K. &29. 

20 Mojdeen S/0 Shani Ali Ohameta Illegal cutting 41/26 Chatta Wildlife 10000.00 
VPO Jakhol Tehsil offuelwood 15.06.2024 Protection 
Barwa! Distt Kathua J from Act 1972. 
&K. sanctuary area Sec-27 

&29. 
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Typed Copy of Annexure-

No. 4 78-84 Dated. 22.04.2022 

From: 

To:-

Subject: -

Memo: 

Divisional Forest Officer 
Wildlife Division f·famirpur 

Pardhan, Gram Panchayat Dhameta, Bari, Jagnoli, 
Sihal, Lohana- Batari, Jakhara, Hadwal. 

Regarding protection of Wildlife ;n Pong Dam 
Lake Wildlife Sanctuary. 

With reference to the above subject, it is infonned 
that Pong D_am is a famous notified sanctuary site, which has been 
notified by the Government on 23. IO. I 999, every year birds of 
different species from the country and abroad come to the Pong 
Dam Wildlife Sanctuary site and live here for a few months. The 
presence of these indigenous and foreign birds in the Pong Dam 
Wildlife Sanctuary site further increases the natural importance of 
this sanctuary site and for this reason a large number of tourists 
come here every year to enjoy the nature, which encourages the 
employment of the local people. But it has been noticed, that 
illegal fann ing, chemical fertilizers and toxic chemicals are being 
sprayed by some local people at Pong Dam Wildlife Sanctuary, as 
well as mechanical equipment is also being used for execution, 
which is not at all conducive to the habitat / breeding of wild 
animals and the environment. In order to stop such illegal 
activities, the officers / employees of the Wildlife Division are 
monitoring / vigil in the sanctuary site day and night, but still some 
people are doing these immoral acts illegally. The cooperation of 
the local Panchayat representatives becomes more important. It is 
also cJarified that under Section 51 (g) of the Constitution of Jndia 
and the Panchayati Raj Act 1973, your duty becomes more in this 
matter. 

Therefore, it is a humble request to you to make the local 
residents aware on this subject so that illegal activities like illegal 
fanning etc. can be stopped and we all can discharge our 
constitutional duties. And for this service, the Wildlife Division 
will be deeply grateful to you. 

Divisional Forest Officer 
Wildlife Divisionttrirpur 

r- ~ ~~ ----- -
VatcnnnryUl ,i , ''rf tih) I 

' Mo11/:1.1y ~ lt•r': o 't:i• " 
, ~ • ' •1 ~ , S,·,1 • r 

/1111 Lit U1\'1~1r11 H'm,· • • " 
r,,, 177():H •,-~, ' ~, I 
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Endst. No. 485-86 Dated Hamirpur the 22.04.2022 

Copy is forwarded to CCF WL (N) Dharamshala and RFO 
Dhameta for information please. 

Divisional Forest Officer 
Wildlife Djvision Hamirpur 

i 
' I 
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Typed Copy of /\nnoxuro­

Nn. 396-417 Dated. 2UM.2022 

From: -

To:-

Subject: -

Memo 

Oivisionnl Forest Officer 
Wlldlili.l Division I ln111lrpur 

Pnrdhnn, Grnm Pc111chnynt Nngrotu Suriun, Sug1111rn, 
Jurot, Ol111r-Jnrot, Khnbhlc, V11riy11I, Ludrcl, 
Knthnuli, Jhnukhcr Hutiyul, Snnkd111r, Pnpnhnn, 
Cholwnrn-1 & 2, I lnrsnr, P111111 ltlt, Nnndpur, Bhnloli, 
Bnngoli, lndim Colony, Khocriun, B111111gt11, Bnrn 
1111d Vnssi. 

llc~urding protection of Wildlife In Pon~ D11111 

Luke Wildlife S1111ctunry. 

With reference to the nbovc subject, it is informed 
that Pong Dom is o famous notified sanctuary site, which hos been 
notified by the Government on 23. I0.1999, every year birds of' 
different species from the country and abroad come to the Pong 
Dam Wildlife Sanctuory site and live here for u few months. The 
presence of these illdigcnous and foreign birds in the Pong Dam 
Wildlife Sanctuary site further increases the natural importance of 
this sanctuary site nnd for this reason a large number of tourists 
come here every year to enjoy the nature, which encourages the 
employment of the local people. But it hns been noticed, that 
illegal farming, chemical fertilizers nnd toxic chemicals are being 
sprayed by some local people at Pong Dam Wildlilc Sanctuary, as 
well as mechanical equipment is also being used for execution, 
which is not at all conducive lo the habitat / breeding of wild 
animals and the environment. In order to stop such illegal 
activities, the officers / employees of the Wildlife Division are 
monitoring / vigil in the sanctuary site day and night, but still some 
peopfo arc doing these immoral acts illegally. The cooperation of 
the local Panchayat representatives becomes more important. It is 
also clarified that under Section 51 (g) of the Constitution of lndin 
and the Panchayati Raj Act 1973, your duty becomes more in this 
matter. 

Therefore, it is a humble request lo you to make the local 
residents aware on this subject so that illegal activities liko illegal 
farming etc. can be stopped and we all can discharge our 
constitutional duties. And for this service, the Wildlife Division 
will be deeply grateful to you. 
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Endst. No. 418-19 Dated Hamirpur the 21.04.2022 

Copy is forwarded to CCF WL (N) Dharamshala and RFO 
Nagrota Surian for information please. 

Divisional Forest Officer 
Wildlife Division Hamirpur 
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Typed Copy of Annexure­

No. 469-71 Dated._22.O4.2022 

From: -

To:-

Subject: -

Memo: 

Divisional Forest Officer 
Wildlife Division Hamirpur 

BOC Dhameta, Bari and Hadwal. 

Regarding protection of Wildlife in Pong Dam 
Lake Wildlife Sanctuary. 

With reference to the above subject, it is informed 
that Pong Dam is a famous notified sanctuary site, whkh has been 
notified by the Government on 23.10.1999, every year birds of 
different species from the country and abroad come to the Pong 
Dam Wildfife Sanctuary site and live here for a few months. The 
presen~ of these indigenous and foreign birds in the Pong Dam 
Wildlife Sanctuary site further increases the natural importance of 
this sanctUary site and for this reason a large number of tourists 
come here every year to enjoy the nature, which encourages the 
employment of the local people. But it has been noticed, that 
illegal farming, chemical fertilizers and toxic chemicals are being 
sprayed by some local people at Pong Dam Wildlife Sanctuary, as 
well as mechanical equipm1mt is also being used for execution, 
which is not at all conducive to the habitat / breeding of wild 
animals and the environment. Jn order to stop such illegal 
activities, the officers / employees of the Wildlife Division are 
monitoring/ vigil in the sanctuary site day and night, but still some 
people are doing these immoral acts illegally. The cooperation of 
the local Panchayat representatives becomes more important. It is 
also clarified that under Section 51 (g) of the Constitution of India 
and the Panchayati Raj Act 1973, your duty becomes more in this 
matter. 

Therefore, it is a humble request to you to make the local 

residents aware on this subject so that illegal activities like illegal 

farming etc. can be stopped and we all can discharge our 
constitutional duties. And for this service, the Wildlife Division 
will be deeply grateful to you. 
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Endst. No. 472-73 Dated Hamirpur t.he 22.04.2022 

Copy is forwarded to CCF WL (N) Dharamshala and RFO 
Dhamet.a for information please. 

Divisional Forest Officer 
Wildlife Division Hamirpur 
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Typed Copy of Annexure­

No. •17•1-7.S l)Olcd. 22.04.2022 

From: -

To:-

Subject: -

Memo: 

Divisional forest Officer 
Wildlife Division Mamirpur 

Jiln Pnrishnd Sathana and Fatehpur. 

Regarding protection of Wildlife in Pong Dam 
Luke Wildlife Sanctuary .. 

With reference to the above subject, it is informed 
that Pong Dam is a famous notified sanctuary site, which has been 
notified by the Government on 23.10.1999, every year birds of 
different species from the country and abroad come to the Pong 
Darn Wildlife Sanctuary site and live here for a few months. The 
presence of these indigenous and foreign birds in the Pong Darn 
Wildlife Sanctuary site further increases the natural importance of 
this sanctU1ary site and forr this reason a large number of tourists 
come here every year to enjoy the nature, which encourages the 
employment of the local people. But it has been noticed, that 
illegal farming, chemical fertilizers and toxic chemicals are being 
sprayed by some local people at Pong Dam Wildlife Sanctuary, as 
well as mechanical equipment is also being used for execution, 
which is not at all conducive to the habitat I breeding of wild 
animals and the environment. In order to stop such illegal 
activities, tne officers / employees of the Wildlife Division are 
monitoring I vigil in the sanctuary site day and night, but still some 
people are doing these immoral acts illegally. The cooperation of 
the local Panchayat representatives becomes more important. It is 
also clarified that under Section 51 (g) of the Constitution ofindia 
and the Panchayati Raj Act 1973, your duty becomes more in this 
matter. 

Therefore, it is a humble request to you t~ make the local 
residents aware on this subject so that illegal activities like ·illegal 

fanning etc. can be stopped and we all can discharge our 
constitutional duties. And for this service, the Wildlife Division 
wi/J be deeply grateful to you. 

Divisional Forest Officer 
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E11dsr. No. 476-77Dnred Hamirpur the 22.04.2022 

Copy is fonvarded to CCF WL (N) Dharamshala and RFO 
Dhameta for infonnation please. 

Divisional Forest Officer 
Wildlife Division Hamirpur 
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Typed Copy o f Anncxurc­

No. 427-34 Dnl<'d. 2 I .O•l.2022 

To:-

Subject: -

Memo: 

Divi!linnnl Forc~I Officer 
Wildlife Division I lnmirpur 

Jila Porishad Kathauli, Chalvado, Vnrknndi , Nongol 
Chowk. Loar Sunchol. Kherian ond Baungta. 

Regarding protection of WIidiife in Pong Dam 
Lake \Vildlifc Sanctuary .. 

With reference to the above subject, it is informed 
that Pong Dam is a famous notified sanctuary site, which has been 
notified by the Government on 23. 10.1999, every year birds of 
different species from the country and abroad come lo the Pong 
Dam Wildlife Sanctuary site and live here for a fow months. The 
presence of these indigenous and foreign birds in the Pong Dam 
Wildlife Sanctuary site further increases the natural importance o f 
this sanctuary s ite and for this reason a large number of tourists 
come here every year to enjoy the nature, which encourages the 
employment of the local people. But it has been noticed, that 
illegal fanning, chemical fertilizers and toxic chemicals are being 
sprayed by some local people at Pong Dam Wildlife Sanctuary, as 
well as mechanical equipment is also being used for execution, 
which is not at all conducive to the habitat / breeding of wild 
animals and the environment. In order to stop such illegal 
activities, the officers / ,employees of the Wildlife Division are 
monitoring / vigil in the sanctuary site day and night, but still some 
people are doing these immoral acts i!Jegally. The cooperation of 
the local Panchayat representatives becomes more important. It is 
also clarified that under Section 51 (g) of the Constitution of India 
and the Panchayati Raj Act 1973, your duty becomes more in this 
matter. 

Therefore, it is a humble request to you to make the local 

residents aware on this subject so that illegal activities like illegal 

farming etc. can be stopped and we all can discharge our 
constitutional duties. And for this service, the Wildlife Division 
will be deeply grateful to you. 

Divisional Forest Officer 
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£ndst. No. 435-36 Dated Hamirpur the 21.04.2022 
Copy is forwarded to CCF WL (N) Dharamshala and RFO 

Dhameta for infonnation please. 

Divisional Forest Officer 
Wildlife Division Hamirpur 
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From: -

To:-

Subject: -

Memo: 

Typed Copy of Annexure-

Divisional forest Officer 
Wildlife Division Hamirpur 

BDC Sugnarn, N/Surian, Khabble, samkehar, 
Bhatoli and vassi. 

Regarding protection of Wildlife in Pong Dam 
Lake Wildlife Sanctuary .. 

1 With reference to the above subject, it is informed 
that Pong Dam is a famous notified sanctuary site, which has been 
notified by tJ1e Government on 23. l0.1999, every year birds of 
different species from the country and abroad come to the Pong 
Dam Wildlife Sanctuary site and live ,here for a few months. The 
presence of these indigenous and foreign birds in the Pong Dam 
Wildlife Sanctuary site further increases the natural importance of 
this sanctuary site and for this reason a large number of tourists 
come here every year to enjoy the nature, which encourages the 
employment of the local people. But it has been noticed, that 
illegal farming, chemical fertilizers and toxic chemicals are being 
sprayed by some local people at Pong Dam Wildlife Sanctuary, as 
weJl as mechanical equipment is also being used for execution, 
which is not at all conducive to the habitat / breeding of wild 
animals and the environment. In order to slop such illegal 
activities, the officers / employees of the Wildlife Division are 
monitoring I vigil in the sanctuary site day and night, but still some 
people are doing these immoral acts illegally. The cooperation of 
the local Panchayat representatives becomes more important. It is 
also clarified drnt under Section S l (g) of the Constitution of India 
and the Panchayati Raj Act I 973, your duty becomes more in this 
matter. 

Therefore, it is a humble request to you to make the local 
residents aware on this subject so that illegal activities like illegal 

farming etc. can be stopped and we all can discharge our 
constitutional duties. And for this service, the Wildlife Division 
wilJ be deeply grateful to you. 

Divisional Forest Office 
Wildlife Divisi ami r 

- .... ~ .... - --

/33 

Veterinary Ofo. • •·s,:, .~~) I 
Uonkey Sier!iza11011 ~ • , ~;;~ ar 

Wild Life o;m;.'.!ll !-:1· ,',, CJ I 
Pin 177001 ~ 

..d 

CJ:: Scanned with OKEN Scanner 

343



I J '-1 

Frubr. No . . 1_5. _<, Dnrcd I f11111irp11r the 21.04.2022 

Copy is forwnrdcd to CCf \VL (N) Oharnmshala and RFO 
Na~rorn Surinn for information p lease. 

D ivisional Forest Officer 
Wildli fe Divis ion Hamirpur 
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I mm: . 

lo:-

Subject: -

Memo: 

Typr<I Copy o f /\nncxure-

Chief Conc.c" nror of For-csts 
WI. (N) Dhammsh:,la 

Gmrn Panchaynl Nngrolo Surion, Sugnarn. Jorol, 
Ghnr-Jnmt. Khabblc, Vnriyol, Ludrct, Karhauli. 
Jhnukhcr f{:,tiynl, Snnkchnr, Pnpoh.110, Chnlwnm-1 & 
2, l larsar, Pnnalth, Nondpur. Ohotoli, Oongoli, 
Indira Colony, Khocrinn. Daungtn, Darn nod Vnssi. 

R"J?ording protection or Wildlife In Pong Da m 
Lake Wildlife Sanctuary. 

In the context of the above subject, you are aware 
that Pong Dam is a famous notified sanctuary site, which has been 
notified on i.3.10.1999, in this sanctuary site, every year many 
species of indigenous and foreign birds come and live. Due to 
which this sanctuary site has a different natural importance and for 
this reason, this area is very famous from the point of view of 
biodiversity, a large number of tourists come every year to see it, 
which is also linked to the employment of the local people. But it 
has been noticed that illegal farming is being done by the people in 
their natural places, in which chemical fertilmzers and toxic 
chemicals are also sprayed and mechanical equipment is being 
used. Due to which the habitat and environment of the wild animals 
are being damaged. Although the officers/staff of the Wildlife 
Division are monitoring I vigil in the sanctuary site day and night 
to prevent this, but still illegal work is being done by some people. 
Which is not quite appropriate for the livelihood ,of this area and 
the employment of the local people. Therefore, the cooperation of 
you local Panchayat representatives in this matter becomes more 
important because without your cooperation, the Wildlife Division 
cannot get full success. It is also clarified here that under Section 
51 (g) of the Constitution of India and the Panchayati Raj Act 197 3, 
your duty becomes more in this matter. 

Therefore, it is a humble request to you to make the 
local residents aware on this subject, so that illegal activities like 
illegal fanning etc. can be stopped and we all can discharge our 
constitutional duties and the Wildlife Division will be deeply 
grateful to you for this service, 

w· ,, ... , 
f•;;, l;,-j, • 

d . 
. . '. 

,I 

nservator of Forests 
Dhnramshala 

.. - .. .___,.,. 

' I I I f ) 
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End.~r. No. 417 D111cd Hnmirpur t/Jc 20.04.2022 
Copy is forwarded to DCF WL Hamirpur for information 

n11d 11cccssary action. 

Chief Conservator of Forests 
WL (N) Dharamshala 
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I Typed Copy of Annexurc-

No. ____ _ Dated. ____ _ 

From: -

To:-

Subject: -

Memo: · 

Ch icf Conservator of Forests 
WL (N) Dhormnshola 

BDC Sugnara, N/Surian, Khabblc, samkehar, 
Bhatoli and vassi. 

Regarding protection of Wildlife in Pong Dam 
Lake Wildlife Sanctuary. 

In the context of the above subject, you are aware 
that Pong Dam is a famous notified sanctuary site, which has been 
notified on 23.10.1999, in this sanctuary site, every year many 
species of indigenous and foreign birds come and five. Due to 
which this sanctuary site has a different natural importance and for 
this reason, this area is very famous from the point of view of 
biodiversity. A large number of tourists come every year to see it, 
which is also Jinked to the employment of the local people. But it 
has been noticed that illegal farming is being done by the people in 
their natural places, in which chemical fertilizers and toxic 
chemicals are also sprayed and mechanical equipment is being 
used. Due to which the flabitat and environment of the wild animals 
are being damaged. Although the officers/staff of the Wildlife 
Division are monitoring / vigil in the sanctuary site day and night 
to prevent this, but still illegal work is being done by some people. 
Which is not quite appropriate for the livelihood of this area and 
the employment of the local people. Therefore, the cooperation of 
you local Panchayat representatives in this matter becomes more 
important because without your cooperation, the Wildlife Division 
cannot get full success. It is also clarified here that under Section 
5 l (g) of the Constitution ofindia and the Panchayati Raj Act 1973, 
your duty becomes more in this matter. 

Therefore, it is a humble request to you to make the 
local residents aware on this subject, so that illegal activities like 
illegal fanning etc. can be stopped and we all can discharge our 
constitutional duties and the Wildlife Division will be deeply 
grateful to you for this service. 

With thanks and looking forward to your 
cooperation. 

Chief Conservator of Forests 
WL (N) Dharamshala 

__,~u 
Vo1ori11ary 111,,. ·----­

.'I L:1 1 
Mo11k~y. 1 ,; 

W1/1J /if,,[. I 
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Ends!. No. 419 Drllcd I famirpur the 20.04.2022 
Copy is forwarded to DCF WL I lamirpur for information 

nnd necessary action. 

Chief Conservator of Forests 
WL (N) Dharamshala 
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Typed Copy of Annexure-

No. - - --- Dated. ____ _ 

From: -

To:-

Subject: -
1 

Chief Conservator of Forests 
WL (N) Dharamshala 

Jila Parishad Katbauli, Chalvada, Varkandi, Nangal 
Chowk, Loar Sunehal, Kherian and Baungta. 

Regarding protection of Wildlife in Pong Dam 
Lake Wildlife Sanctuary. 
I 

Memo: 1 
1 f In the context of the above subject, you are aware 

that Pong Dam ~is a famous notified sanctuary site, which has been 
notified on 23. t0.1999, in this sanctuary site, every year many 
species of indigenous and foreign birds come and five. Due to 
which this sanctuary site has a different natural importance and for 
this reason, this area is very famous from the point of view of 
biodiversity, a large number of tourists come every year to see it, 
which is also linked to the employment of the local people. But it 
has been noticed that illegal farming is being done by the people in 
their natural places, in which chemical fertilizers and toxic 
chemicals are also sprayed and mechanical equipment is being 
used. Due to which the habitat and environment of the wild animals 
are being damaged. Although the officers/staff of the Wildlife 
Division are monitoring / vjgil in the sanctuary site day and night 
to prevent this, but still illegal work is being done by some people. 
Which is not quite appropriate for the livelihood of this area and 
the employment of the local people. Therefore, the cooperation of 
you local Panchayat representatives in this matter becomes more 
important because without your cooperation,, the Wildlife Division 
cannot get full success. It is also clarified here that under Section 
5 l(g) of the Constitution oflndia and the Panchayati Raj Act 1973, 
your duty becomes more in tlhis matter. 

Therefore, it is a humble request to you to make the 
local residents aware on this subject, so that illegal activities like 
illegal fanning etc. can be stopped and we all can discharge our 
constitutional duties and the Wildlife Divjsion will be deeply 
grateful to you for this service. 

cooperation. 
With thanks and looking forward to your 

. . 
Chief Conservator of Forests ~::·'·_ 

l Vctali~ i,t .. t :rs M LIi .ii l 
: i\-'lc11k\'.V :il.Ot!tnta, 1 i.•!' I Sn~tar 
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Endst. No. 418 Dated Hamirpur the 20.04.2022 
Copy is forwarded to DCF WL Hamirpur for information 

and necessary action. 

f J 

• • I 

Chief Conservator of Forests 
WL (N) Dharamshala 
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From: -

To:-

Subject: -

Memo: 

Typed Copy of Annexure-

Chief Conservator of Forests 
WL (N) Dharamshala 

BDC- Dharneta, Baari and Gram Panchayat 
Hadwal. 

Regarding protection of Wildlife in Pong Dam 
Lake Wildlife Sanctuary. 

' 1 ln the context of the above subject, you are aware 
that Pong Dam is a famous notified sanctuary site, which has been 
notified on 23.10.1999, in this sanctuary site, every year many 

' I 

species of indigenous and foreign birds come and live. Due to 
which this sanctuary site has a different natural importance and for 
this reason, this area is very famous from the point of view of 
biodiversity, a large number of tourists come every year to see it, 
which is also linked to the employment of the local people. But it 
has been noticed that illegal farming is being done by the people in 
their natural places, in which chemical fertilizers and toxic 
chemicals are also sprayed and mechanical equipment is being 
used. Due to which the habitat and environment of the wild animals 
are being damaged. Although the officers/staff of the Wildlife 
Division are monitoring / vigil in the sanctuary site day and night 
to prevent this, but still illegal work is being done by some people. 
Which is not quite appropriate for the livelihood of this area and 
the employment of the local people. Therefore, the cooperation of 
you local Panchayat representatives in th is matter becomes more 
important because without your cooperation, the Wildlife Division 
cannot get full ·success. It is also clarified here that under Section 
5l(g) of the Constitution of India and the Panchayati Raj Act 1973, 
your duty becomes more in this matter. 

Therefore, it is a humble request to you to make the 
local residents aware on this subject, so that illegal activities like 
illegal farming etc. can be stopped and we all can discharge our 
constitutional duties and the Wildlife Division will be deeply 
grateful to you for this service. 

With thanks and looking forward to your 
coopcratio111. 

Chief Conservator ofF 
WL (N) Dharnmsha la 
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Endst. No. 487 Dated Hamirpur the 23.04.2022 
Copy is fonvarded to DCF WL Hamirpur for information 

and necessary action. 

Chief Conservator of Forests 
WL (N) Dharamshala 
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No. -----

Typed Copy of Annexure­

Oated. 

From: -

To:-

Subject: -

Memo: 

Chief Conservator of Forests 
WL (N) Dharamshala 

- -~--

Gram Panchayat Dhameta, Bari, Jagnoli, SihaJ, 
Lohara- Batari, Jakhara and Hadwal. 

Regarding protection of Wildlife in Pong Dam 
Lake Wildlife Sanctuary. 

' I I 
' In the context of the above subject, you are aware 

thait Pong Dam is a famous notified sanctuary site, which has been 
notified on 23.10.1999, in this sanctuary site,' every year many 
species of indigenous and foreign birds come and live. Due to 
which this sanctuary site has a different natural importance and for 
this reason, this area is very famous from the point of view of 
biodiversity, a large number of tourists come every year to see it, 
which is also linked to the employment of the local people. But it 
has been noticed that illegal farming is being done by the people in 
their natural places, in which chemical ferti lizcrs and toxic 
chemicals are also sprayed and mechanical equipment is being 
used. Due to which the habitat and environment of the wild animals 
are being damaged. Although the officers/staff of the Wildlife 
Division are monitoring / vigil in the sanctuary site day and night 
to prevent this, but still illegal work is being done by some people. 
Which is not quite appropriate for the livelihood of this area and 
the employment of the local people. Therefore, the cooperation of 
you local Panchayat representatives in this matter becomes more 
important because without your cooperation, the Wildlife Division 
cannot get full success. It is also clarified here that under Section 
51 (g) of the Constitution of India and the Panchayati Raj Act 1973, 
your duty becomes more in this matter. 

Therefore, it is a humble request to you to make the 
local residents aware on th is subject, so that illegal activities like 
illegal farming etc. can be stopped and we all can discharge our 
constitutional duties and the Wildlife Division will be deeply 
grateful to you for this service. 

cooperation. 
With thanks and looking forward to your 

Chief Conservator of For st 
. WL (N) Dhnrnmshnln 

Vetorimuv Of 111 !' ri 1·,11 tifal I 
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Endst. No. 482 Dated Hamirpur the 23.04.2022 

Copy is forwarded to DCF WL Hamirpur for infonnation 
and necessary action. 

Chief Conservator of Forests 
WL (N) Dharamshala 
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No. 

From: -

To:-

Subject: -

Memo: 

Typed Copy of Annexure• 

Dated. 

Chief Conservator of Forests 
WL {N) Dharamshala 

-----

Jila Parishad Sthana ward and Fatehpur ward. 

Regarding protection of Vrildlife in Pong Dam 
Lake Wildlife Sanctuary. 

• In the context of the above subject, you are aware 
that Pong Dam is a famous notified sanctuary site, which has been 
no~fied on 23.10.1999, in this sanctuary site, every year many 
species of indigenous and foreign birds come and live. Due to 
whidi this sanctuary site has a different natural importance and for 
this reason_, this area is very famous from the point of view of 
biodiversity, a large number of tourists come every year to see it, 
which is a]so linked to the employment of the local people. But it 
has been noticed that illegal fanning is being done by the people in 
their natural places, in which chemical fertilizers and toxic 
chemicals are also sprayed and mechanical equipment is being 
used. Due to which the habitat and environment of the wild animals 
are being damaged. Although the officers/staff of the Wildlife 
Division are monitoring / vigil in the sanctuary site day and night 
to prevent this, but still illegal work is being done by some people. 
Which is not quite appropriate for the livelihood of this area and 
the employment of the local people. Therefore, the cooperation of 
you local Panchayat representatives in this matter becomes more 
important because without your cooperation, the Wildlife Division 
cannot get fu ll success. It is also clarified here that under Section 
51 (g) of the Constitution of India and the Panchayati Raj Act 1973, 
your duty becomes more in this matter. 

Therefore, it is a humble request to you to make the 
local residents aware on this subject, so that illegal activ ities like 
illegal farming etc. can be stopped and we all can discharge our 
constitutional duties and the Wildlife Division will be deeply 
grateful to you for this service. 

With thanks and looking forward to your 
cooperation. 

Chief Conservator of Forests 
WL (N) Ohnramshnla ~ 
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L iu 1 /7il0I - ..... _ -·· .. - ·••-
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Endst. No. 490 Dated Hamirpur the 23.04.2022 
Copy is forwarded to DCF WL Hamirpur for information 

and necessary action. 

Chief Conservator of Forests 
WL (N) Dharamshala 

- . 
' 

'ltrpi.:. 
)• 
•I 

. . j 
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OFFICE OF DEPUTY CONSERVATOR OF FORESTS 
HAMIRPUR WILDLIFE DJVISION 

HIMACHAL PRADESH FOREST DEPARTMENT 
E-MAIL: dfohami urwildli fe a. ail.com PH./FAX: 01972-222319 

Dated Hamirpur, the 

From: - DCF WL Hamirpur To: - CCF WL (N) Dharamshala 

Memo:-

Proceeding of meeting regarding illegal cultivation in and 
around P<mg Dam Lake Wildlife Sanctuary held on 31.12.2022 
at 11:00 AM in FRH Nagrota Surian under the Chairmanship 
of DCF Wildlife Division Hamirpur. 

Enclosed please find herewith the proceeding of the meeting 

regarding cultivation in and around Pong Dam Lake Wildlife Sanctuary held on 
31.1 2.2022 at 11:00 ·AM in FRH Nagrota Surian with the local people, all concerned 
representative of local panchayat, Zila Parishad member, BDC Member and field staff of 
Fores.t Department of Pong Dam Lake Wildlife Sanctuary under the Chairmanship of 
DCF Wildlife Division Hamirpur, Sh. Reginald Royston A. Also attached a 
representation of local people to allow cultivation in g Dam Lake Wildlife Sanctuary. 
This is for favour of information and further necess ry a , ion, please. 

Encl: •· As above. 

I I 

servator of Forests 
• sion Hamirpur 

P/c 
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Procccllinl! of mcrting rcg:1rclln~ cultivation In :ind n1·<n11ul Pong Dnm Lake Wildlife 
nnct11:1ry held on J 1.12.2022 al 11 :00 A~l In FIUI Nagrota Surian under the 

Chnirm:rnship of DCF \Vilcllifc l)ivision 11:lmirpur, Sh. Reginald Roy~ ton A. with local 
public :rnrl nll cnnccrnrd representatives of local panchayat, Zita Parishad memhers, 
BOC ;\ km hers. med in nncl field staff of Forest Department of Pong Dam L11ke Wildlife 

!llll'lll :lry . 

At the very outset the chainnan welcomed all stakeholders and 
rcpr~5cnt:HiYcs of local panchayats, Zi la Parishad members, media, BOC Members and field 
~tJff of Forest Dcpanmcnt of Pong Dam Lake Wildli fe Sanctuary for attending the meeting 
~chedulcd on a shon notice. The following agenda was put up for discussion among the 
stakeholders: • 

Cultivation in the drawdown areas of Pong dam Lake Wildlife Sanctuary. 
2. f.i_velihood of People in and around Pong Dam Lake Wildlife Sanctuary . 
.l. Initiatives of HP Forest Department in and Around Pong Dam Lake WLS. 

With ref crcncc to Agenda point no l regarding cultivation in the drawdown areas of Pong 
Dam Lake Wildlife Sanctuary, it was conveyed that 

• Cullivation is illegal as per Wildlife Protection Act,1972 and is also a violation of 
various orders of Hon 'ble High Court and Supreme Court and that strictest action wiJI 
be taken against offenders. 

• Awareness on the Negative impacts of cultivation on Wildlife was also given to all 
stakeholders. Death of birds by poisoning due to usage of pesticides, usage of snare 
traps, stubble burning post-harvest, electric fencing which were the side effects of 
cultivation causing harm to wildlife in the region. Citing the harm caused to wildlife 

~~~:!:,1, .r~_,._lrnrl legal actions that would follow, local public were persuaded to not engage in such 
:ictivitics rather assist the Forest department to protect and conserve wildlife. 

With reference 10 Agenda point no 2 regarding Livelihood of People in and around Pong 
Darn L1ke Wildlife Sanctuary it was conveyed that 

• Pong Dam Luke \VLS holds a Jut of po tential under Tourism nn<l various schemes urt' 
bcrng drawn up 10 fullill the tourism potential in the region. ~ 

• The w11ious measures being proposed include development of sanctuary us a Dini~ 
parn<l,t)c, dtvcJopmcnt of w:m:r sports and other activities which does not hurm ~ <' 

ccolo~y. development ofhomcstays for tourism etc. ~~) 

With n::frrem.:t llJ Agc111Ja point no ) rcgilnJi11g Jnitimivcs of f flt F,)rcsl Depflrtmdnl in and -
Around Pong Dam Lake WLS it wu~ conveyed lhlll 

I ' 
• Various Sdf J kip lJroups(SJ IGs) are l>ein~ 1n1iMd under "Nai rahein Nai Manzi len" 

scheme and the SJ I Gs would be absorbed intu the Pong lake Biodiversity 

,. ! 

~ I 

~ ~;g1· 
- • 'i :~·-:=a.. 

-·---

..J 
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r 
Co~sc_rva~ion Society and further training would be g iven to local public to improve 
their livelihood opportunities 

• Butterfly park has been proposed at Sugnara to enhance and conserve Butterflies-and 
also t-o serve as an attraction for visitors. 

• The lnterpretation Centre shall be opened by February end for public and through the 

Interpretation cum Leam ing center the Forest department is looking to sensitize 

students and local around Pong Lake on Conservation of Wildlife. It shall be a focal 

point for the residents of Pong to be a part of all conservation efforts. 

• Community outreach programmers are being conducted and proposed in future also. to 
ensure protection and Conservation of Wildlife. 

Various issues raised by the stakeholder are as follows: 

Local public raised the issue of Cultivation in the Drawdown_areas of Pong Dam ~ake 
WLS. 

• Cultivation is beneficial to migratory birds and that if cultivation is not allowed, the 
population of migrato1y birds would decrease. 

• During the settlement pro~ess and during the declaration of Pong as Wildlife 
Sancruary local public were not consulted and were not taken in to consideration. 
(Representation give~ by the local public is attached as Annexure I) 

A categorical reply to the above raised issues were given as follows: 

I I 

• That Cultivation is illegal as per law and offenders would be-prosecuted! accordingly. 

• No evidence to suggest that cultivation is beneficial to birds. 

• The issue of settlement and 'consent does not arise as Due procedure was folJowed 
during the settlement process and prior to declaration of Pong as a Wildlife Sanctuary. 

_ However, Evidences with respect to non-settlement and other issues may be raised 
!I-..:.¢£;;; --~....,:hrough proper channel and it was assured that the same will also be tak,en up with the 

concerned authorities. 

Conclusion : 

The meeting concluded with the message th~t Cultivation and other 
allied activities inside the Pong Dam Lake Wildlife Sanctuary is illegal and local public are 
requested to dissuade from such activities. A Press Briefing was also done at the end of the 
meeting., 

The meeting ended with a vote of thanks. 

/ Vctllrh,!lry Uf11,. , ' '•I I Hr) 
t Mo nl-1Jy S 1r,;1,Jh11· ~- , -1 Sesrnr 

• ! l'llJ l1lu i.J,:"forl l I_' ,:-r;itu :•I F'.) 

t l'in 1"/70i)I . · • . 
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